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CONTACT DETAILS OF PARTIES
BETWEEN

......... APPLICANTS

1. Tanaji Balasaheb Gambhire
R/ o- CTS-296, Shukrawar Peth,
Laxmi Apartment, White House Lane,
Near Shivaji Maratha High School,
Pune - 411002.
Email : tanaji_9june@yahoo.com
Phone : 9420181896

2. Vishal Shantaram Darwatkar
R/0: S. No. 20/SB, Flat No-904,
B-Wing, Paramount Eros, Katraj-Kondwa
Road, Kondwa-Budruk,
Pune - 411046, Maharashtra

Email : vishaldarwatkar24@gmail.com
Phone : 9121697666
VERSUS
........ RESPONDENTS

1. Union of India
Through Secretary-MoEFCC
Ministry of Environment, Forest & Climate
Change Paryavaran Bhawan, COO Complex,
Lodhi Road, New Delhi - 110001
Email : secy-moef@nic.in
Phone : 011-24695262

2. Central Ground Water Authority
Through Member Secretary,
18/11, Jamnagar House, Man Singh Road,
New Delhi — 110011
Email : cgwa@nic.in
Phone : 011-23383824
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Central Pollution Control Board

Through Member Secretary,

Parivesh Bhawan, CBD-cum-Office Complex,
East Arjun Nagar, Delhi - 110032

Email : mscb.cpcb@nic.in

Phone : 011-43102030

The Chief Secretary

Government of Maharashtra,

Annex Building, Mantralay, Fort,

Madhan, Kama Road,

Mumbai — 400032, Maharashtra

E-mail : chiefsecretary@maharshtra.gov.in
Phone : 022-22886141

Principal Chief Conservator of Forests
Office of the PCCF,

3" Floor, Van Bhanvan, Ramgiri Road,
Civil Lines, Nagpur - 440001, Maharashtra
E-mail : pccfhoffms@gmail.com

Phone : 071-22550670

The Principal Secretary

Environment Department
Government of Maharashtra,

Room No. 217, 2" Floor, Annex Building,
Mantralaya, Madam Kama Road,

Mumbai - 400032

Email : psec.env@maharashtra.gov.in
Phone : 022-22819517

State Level Environment Impact
Assessment Authority -Maharashtra
Through Member Secretary-SEIAA

15" Floor, New Administrative Building,
Mantralaya, Madam Kama Road,

Mumbai - 400032

Email : psec.env@maharashtra.gov.in
Phone : 022-22819517



10.

11.
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13.
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State Expert Appraisal Committee (111)
Maharashtra

Through Member Secretary (SEAC I11)

15" Floor, New Administrative Building,
Mantralaya, Madam Kama Road,

Mumbai - 400032

E-mail : psec.env@maharashtra.gov.in
Phone : 022-24695287

Maharashtra Pollution Control Board,
Through Member Secretary-MPCB
Kalptaru Point, 3" Floor, Near Sion Circle,
Opp. Cine Planet Cinema, Sion (E),
Mumbai - 400022

Email : ms@mpcb.gov.in

Phone : 022-24020781

Maharashtra Pollution Control Board
Through Regional Officer-MPCB

Jog Centre, 3™ Floor, Mumbai-Pune Old
Highway, Wakadewadi, Pune - 411003
E-mail : ropune@mpcb.gov.in

Phone : 022-24020781

The Principal Secretary

Urban Development Department.
Government of Maharashtra, 4™ Floor, Annex
Building, Mantralaya, Mumbai - 400032
E-mail : sec_udl@maharashtragov.in
Phone : 022-22021444

Pune Muncipal Corporation

Through Municipal Commissioner

Main Building, Shivaji Nagar, Pune - 411005
E-mail : pmcmco@gmail.com

Phone : 020-25501000

The City Engineer,

Building Permission Department
Pune Municipal Corporation PMC Main Building,
1%t floor, Shivaji Nagar, Pune — 411005
Email : prashant.waghmare@punecorporation.org
Phone : 9689931311



14.

15.

16.

17.

18.
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Tree Authority-PMC

through Superintendent of Tree Authority
Pune Municipal Corporation,

Garden Department, Sambhaji Udyan,

Jangli Maharaj Road, Near Balagandharva
Rang Mandir, Pune - 411005, Maharashtra
Email : gardens@punecorporation.org
Phone : 9860736670

Ashok Ghorpade

Chief Garden Superintendent,

Pune Municipal Corporation,

Garden Department, Sambhaji Udyan,

Jangli Maharaj Road, Near Balagandharva
Rang Mandir, Pune - 411005, Maharashtra
Email : ashok.ghorpade@punecorporation.org
Phone : 020-25506884

Santosh Kumar Kamble

Former Assistant Superintendent

Pune Municipal Corporation,

Garden Department, Sambhaji Udyan,
Jangli Maharaj Road, Near Balagandharva
Rang Mandir, Pune - 411005, Maharashtra
Email : info@punecorporation.org
Phone : 9689931233

Savitribai Phule Pune University
Formerly known as University of Pune
Through Vice Chancellor, Ganeshkhind,
Pune - 411007, Maharashtra

Email : puvc@unipune.ac.in

Phone : 020-71533633

Dr. S. S. Devkule

Former Professor and Head of Department
Department of Botany, University of Pune
Ganeshkhind, Pune - 411007, Maharashtra
Email : deokule@unipune.ac.in

Phone : 9371088210
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20.

21.

22.
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Kendriya Vidyalaya Ganeshkhind

Through Principal,

Kendriya Vidyalaya Ganeshkhind,

Pune - 411007, Maharashtra

Email : kvganeshkhindpuneO7@gmail.com
ppl.ganeshkhind@kvs.gov.in

Phone : 9452787270, 020-25691108

Collector of Pune

Collector Office, Bund Garden,
Pune — 411001 Maharashtra
Email : rdc.pune-mh@gov.in
Phone : 020-26122114

The Police Commissioner

Police Commissioner Office,

Near Sadhu Waswani Chowk,

Pune - 411001, Maharashtra

Email : ctrlroom.home-pune@gov.in
Phone : 020-26122114

Pride Purple Landmark LLP

An LLP incorporated under the

Limited Liability Partnership Act,

2008 with LLPIN: AAA-5170,

having an office at: Sr. No. 108, 5% floor,
Pride House, Near Pune University Circle
E-mail : sundarraman@pridepurplegroup.com
Phone : 8378994269

having Project Address:

“Park Landmark”

S. No. 662, 665/ A, 666, Bibvewadi,
Taluka: Haveli, District: Pune

through Partners

22A. Arvind Premchand Jain

22B. Shravan Devkinandan Agarwal
22C. Dhanalal Premchand Jain

22D. Rajesh Ghanshyamdas Narang
22E. Kamal V arandmal Galani

22F. Harshwardhan Shravan Agrawal
22G. Rishabh Jain
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ABBREVIATIONS

Short Full-form

CAMPA | Compensatory Afforestation Fund
Management and Planning Authority

CPCB Central Pollution Control Board

CTE ‘Consent to Establish’
CTO ‘Consent to Operate’
DCR éDeveIopment Control Rules for
'Pune Municipal Corporation Pune 1982
EC ‘Environmental Clearance
EIA Environment Impact Assessment
FSI Floor Space Index

MoOEFCC Ministry of Environment, Forest, and
Climate Change, Government of India

MPCB Maharashtra Pollution Control Board

MRTP Maharashtra Regional and Town
Planning Act 1966

NGT National Green Tribunal
OA Original Application

PMC Pune Municipal Corporation
PP Project Proponent

SEIAA State Environment Impact Assessment
Authority, Maharashtra

sg.m Square Meter; area measurement unit
/m?
W<z Western Zone

PPLL Pride Purple Landmark LLP
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DIARY OF EVENTS

Sr.  Date Activity / Particulars

1. 2011/12/02  Purchase of Land
(Assignment Deed)

2. 2007/03/30 First Building Plan Sanction
granted by PMC

3. 12012/01/25 ' Tree cutting application

4. 2012/mm/dd Application to Hon’ble High
Court Bombay for tree cutting
and transplantation

5. 2013/07/01 Hon’ble High Court Order
regarding the permission of
tree cutting and
transplantation.

6. 2013/07/25 15t PMC approval for tree
cutting and transplantation.

7. 2014/05/23 2" PMC approval for tree
cutting and transplantation.

8. 2016/12/19 3" PMC approval for tree
cutting and transplantation.

9. 2014/12/01 @ Environmental Clearance from
the State of Maharashtra
(A & B building)

10. 2014/01/09 Consent to Establish from

MPCB (A & B building)
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Sr.

Date

Activity / Particulars

11.

2018/11/27

1°t Expansion of the
Environmental Clearance from
the SEIAA-Maharashtra
(addition of E & F building)

12.

2019/09/16

1st Expansion of Consent to
Establish from MPCB
(E & F building)

13.

2019/01/30

Consent to Operate from
MPCB (A & B building)

14.

15.

2022/07/25

2"d Expansion of the
Environmental Clearance from
the SEIAA-Maharashtra

(C& D building)

2022/08/08

Application for 2"d Expansion
of Consent to Establish from
MPCB (C & D building)
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SYNOPSIS
1. This full-fledged Affidavit is filed by Pride
Purple Landmark LLP (PPLL) — ‘Project

Proponent’ (PP), Respondent No. 22 (hereafter
referred to as a PP), as per the direction of Hon’ble
NGT dated 19/05/2023.

2. PP has already filed an affidavit on
03/01/2023 specifically objecting to the admission of
OA with preliminary objections on the maintainability
on the law points, on the limitation, plurality of
causes raised, causes covered specifically by other
acts (hence excluded from EPA) and ambit without
absence of substantial question of the environment
as defined in 2(m) and dispute from that,
Applicability of schedule-1 of NGT Act 2010, and
Compensation without schedule-I1 of NGT act 2010
dated 03/01/2023. Therefore, to avoid repetition
these grounds are not covered again in this affidavit

but the objections are still valid and alive.

3. The OA has been filed on 18/11/2022.

Applicant has claimed that “Therefore, the Cause

of Action first arose to file this Original
Application is on 21/06/2021, when PMC

granted Commencement Certificate vide No.
CC/0634/21”. This by itself can’t be the cause of

action raising ‘substantial question related to the

environment’ and the date of cause when it first
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arose’. [l OA Point No. 24(d) Page 61]

4. The

Clearance’, 'Consent to Establish’ and 'Consent to

details of the 'Environment

Operate' obtained by the PP are provided below;

Sr. Type Applied Received  Validity Area
on on up to sg. m

1 EC 01/12/2014 5 years 26080.62
27/11/2018 7 years 35380.55

, 25/07/2022 7 years 57663.19
2 CTE 05/07/2013 09/01/2014  09/01/2019 - 55402.63
21/01/2019 16/09/2019  09/01/2024  50168.00

, - 08/08/2022  25/05/2023  15/09/2024  57663.19
'3 CTO 11/10/2017 30/01/2019  31/01/2019 = 19811.44
11/01/2017 14/03/2019  31/01/2020  19811.44

- 06/02/2020  29/06/2020  31/01/2021  19811.44

1 26/02/2021  11/08/2021  31/01/2022 - 35380.55

17/01/2022  29/12/2022  31/01/2024 = 35380.55

The ‘total covered built-up construction area 57663.19

including FSI and non-FSI’ as on date at site is

Note: The construction area applied for the ‘Consent
to Establish' dated 05/07/2013 and 21/01/2019 is
the proposed area. The EC was issued as per the 10D
received from the PMC. Therefore, the difference
seems in the EC area and the 'Consent to Establish’
area. The construction was never increased than the
construction area approved by under 'Environment

Clearance'.

5. At present the total covered built-up
construction area of the project is 54377.49 sqg. m.

Which is as per the valid EC (567663.19 sg. m) and



1576

'‘Consent to Establish' (57663.19 sq. m). Out of the
total approved construction area, 94% of work is
completed and the remaining 6% of work will be
completed in upcoming year depending on the
approvals from all concerned government bodies.
The project is not completed yet therefore the
deficiency in the compliances like Tree plantation,
Rainwater harvesting pits, Solar panel installation
etc. will be completed before completion of the

project.

6. At present Building C & D is under
construction and work is in progress as per the valid
EC and CTE. The validity of EC is up to 25/07/2029
(Ref: MoEFCC notification dated 29/04/2015) and
CTE is valid up to 09/01/2024.

7. The Applicant’'s contentions are
related to the felling of the trees,
implementation of EC conditions and Consent
conditions and the alleged imaginary
underground water channel of the Peshave Era

passing through PP’s projects.

8. Through this affidavit PP has answered all
the allegations made by the Applicant in this

application.

0. The allegations made by the applicant are

baseless and vague. PP states that the following
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iIssues are not for the Hon’ble Tribunal to adjudicate,
as they are not under the Acts in Schedule-1 and

those are specifically covered by other Acts.

I Local Planning Authority building Plan
sanction is covered under MRTP and DC

Rules

ii. Cutting of tress is under ‘The Maharashtra
(Urban Areas) Protection and Preservation of
Trees Act, 1975’; this does not come under

Schedule-1 of NGT ACT 2010.

iii. Fresh Building Plan sanction is not a
‘substantial question related to the

environment’ as defined in 2(m)
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MOST RESPECTFULLY SUBMITTED

1. I, Arvind Premchand Jain, working as the
Partner, am filing this affidavit for the answering
Respondent No. 22, M/s Pride Purple Landmark LLP.,
the Project Proponent (hereafter referred to as PP
for the sake of convenience). | have the knowledge,
information, and authority to file this Affidavit in
Reply. | have perused the Original Application and

additional documents submitted by the applicant.

2. I am filing this full-fledged affidavit as per
the direction of the Hon’ble NGT dated 19/05/2023.
I already filed an affidavit to oppose the admission
of this OA on the preliminary issue of law points; i.e.,
on limitation, plural causes in one application, and
maintainability of the ambit which needs to be heard

by the Tribunal before seeing the merit of the case.

3. | state and submit that the OA is
hopelessly barred by limitation as the cause of
action first arose on 25/07/2013. i.e., when
the first permission for the felling of the trees
was granted. This is 3403 days (9.3 years)
prior to the filing of OA on 18/11/2022. Hence
on the limitation grounds alone, it directly ousts the
jurisdiction of this Hon’ble Tribunal to entertain,
consider, deliberate, hear and adjudicate this

application. As such, it is of utmost importance that
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the limitation and maintainability issue must be

decided at the outset.

4. The allegations are seeking demolition
and/or imposition of compensation for the felling of
the trees; whereas the cause of action of felling trees
“first arose” on 25.07/2013.

THE FACT OF THE CASE

5. PP is one of the reputed builders of Pune
who has completed more than 50" construction
projects in Pune and Maharashtra. The alleged
project is situated in Bibvewadi which is the south

region of Pune City.

6. PP purchased the said project land on
02/12/2011. After that, PP received the first sanction
of the Local Body i.e., PMC on 01/06/2012.

e PP made first application for permission for
tree cutting on 25/01/2012 which was received on
25/07/2013 after the Hon’ble High Court Order dated
01/07/2013. Subsequently, PP received the 2" and
3" tree-cutting permissions on 23/05/2014 and
19/12/2016 respectively. In between PP received the
'Environment Clearance' and 'Consent to Establish'

from the concerned authorities.



1580

8. PP started the construction of the project
immediately after receipt of the 1t EC on
01/12/2014. After that two times 'Environmental
Clearance’ expansions and one time 'Consent to
Establish' expansion took place. PP received the
‘Consent to Operate' from MPCB on 30/01/2019 for
building A and B.

O. PP’s submitting this information to the
Hon’ble Tribunal make aware of the fact that before
filling this OA PP had received three times
'Environmental Clearance' with expansion, two times
'‘Consent to Establish® with expansion, One-time
‘Consent to Operate' and three times tree-cutting

permission.

10. The OA has been filed on 18/11/2022.

Applicant has claimed that “Therefore, the Cause of

Action first arose to file this Original Application is on
21/06/2021, when PMC granted Commencement
Certificate vide No. CC/0634/21”. This by itself can’t

be the cause of action raising ‘substantial question
related to the environment’ and the date of cause
when it first arose’. [l OA Point No. 24(d) Page 61]

11. PP state and submits that the PMC
sanction plan for expansion i.e., 21/06/2021 is an
artificially created date of cause of action that first

arose by the applicant. This date has no standing in
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the eyes of the law or for counting the period of
limitation u/s.15 and particularly with respect to the
cause of action first arose of cutting trees. Whereas
PP received its 15t PMC sanction in 2007, 1t Tree
cutting permission in 2013 and 1t EC in 2014. Then

how come 21/06/2021 can be become or considered

as a first cause of action for this project? And how

does the applicant question the activity or

construction completed before this date?

12. Applicant has made main allegations
related to the felling of the trees. The first tree-
cutting permission was obtained on 25/07/2013
but applicant has not mentioned as to when the
cause of action first arose. This tree cutting
permission is 3403 days (9.3 years) prior to the filing
of OA on 18/11/2022. First of all, this cause is
admittedly governed by 'The Maharashtra (Urban

Areas) Protection and Preservation of Trees Act,
1975’ M OA Page 11, 20, 28, 44, 50, 54] which is

not in Schedule-1. Further, as it is specifically
covered and dealt with by a specific Act, and hence
even the Environment (Protection) Act 1986

excludes its applicability under its s.24.

13. The question of ‘relief, compensation,

restitution’ u/s.15 for the period of up to 5 years,

comes only when adjudication of such dispute on

‘substantial question related to environment’ is
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complete under s.14 of the NGT Act 2010. As such
the period of limitation is only six months for filing

the OA from the date of cause first arose.

14. The applicant has not filed Form-Il as
prescribed for compensation u/s.15. He has not
claimed any ‘relief, compensation, restitution’ for
himself. No Court Fees have been paid for the
compensation claimed. As such this application can’t
be entertained u/s.15. The relief sought is non-
consequential. e.g. the consequential relief against
the cause of not planting of trees would be planting

of trees.

POINT-BY-POINT REPLY TO THE OA
ALLEGATIONS

15. PP has already submitted his reply to the
points related to the limitation and maintainability of
this application but as per the direction of the
Hon’ble Tribunal submitting the pointwise reply to

each allegation made by the Applicant as follows,

Point No. 1 Page No. 8, Point No. 2 Page No. 8
and Point No. 3 Page No. 8

;REPLY: No answer necessary

Point No. 5 Page No. 13
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The Applicants above named begs to submit this
Memorandum of Application against gross intentional
violation of terms and conditions of Environment
Clearances dated 01.12.2014 & 27.11.2018
procured under EIA  Notification-2006 r/w
Environment (Protection) Act-1986, Consent to
Establish dated 09.01.2014 & 16.09.2019 and
Consent to Operate dated 29.06.2020 & 11.08.2021
procured under Water (Prevention and Pollution
Control) Act-1974, Air (Prevention and Pollution
Control) Act-1981 and Solid waste & Hazardous
Waste Handling Rules, lllegal felling of trees, no
compensatory plantation on own land for carrying
out illegal building construction in Residential &
Commercial building construction project “Park
Landmark” by Respondent No. 22/M/s. Pride Purple
Landmark LLP (Project Proponent-PP”) situated at
“Park Landmark” situated Survey No. 665/A, Village
Bibvewadi, Tal-Haveli, District-Pune within the limit
and jurisdiction of Pune Municipal Corporation (In
short “PMC”). This gives rise to substantial question
relating to implementation of the environment
protection & improvement enactment.

'REPLY: PP received EC and CTE in the year 2014. |
This project was started way back in the year 2014.
Whereas Applicant has filed the OA in 2022. Almost
8 years later. Therefore, this application is time-
barred by the limitation as per s. 14 as well as s. 15
of the NGT Act 2010

Point No. 6 Page No. 13

That, the acts of the Respondent No. 22-PP are in
violation to its brim with the active aid of the officers
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of various government authorities appointed for the
protection of environment & interest of public at
large. These violations needs to be dealt with sternly
hands so that a clear and unambiguous message to
be delivered to the entire community of
unapologetic, maneuvered, mighty & resourceful
“PP” and the issue of one such gross violation by the
developers and turning deaf ears to such violations
despite bringing it to the notice of authorities
responsible for upholding the law is the reason and
basis of this application.

REPLY: PP has not committed any violation. PP
received all necessary permissions from various
government authorities before the start of the
construction.

Point No. 7 Page No. 14

That, the Original Applicants would like to bring this
entire environmental violations to the notice of this
Hon’ble NGT by way of this Original Application for
further investigation and strongest action against
Respondent No. 22-PP with a hope that, the further
illegalities will be prevented. It seems that the
government machinery in various offices are trying
its level best to help and facilitate developer to
violate laws left, right and centre for reasons best
known to these authorities.

REPLY: PP has neither carried out any violation nor
received any kind of help from the government
machinery related to this work.

Point No. 8 Page No. 14




This Original Application is filed for the non-actions
by concern Respondents-Government Authorities on
complaint of this Applicants dated 29.08.2017,
02.05.2018, 23.06.2018, 18.02.2022, and
11.03.2022 for the illegal felling of trees, illegal
construction in violation of DCR & MRTP Act, illegal
dumping of construction waste in natural water body,
damage to the historical water tunnel, violations of
terms and conditions of Commencement Certificate,
Environment Clearance, Consents (CTE/CTO), etc.
by Respondent No. 22-PP in his residential and
commercial building construction project “Park
Landmark” situated Survey No. 665/A, Village-
Bibwewadi, Tal-Haveli, District-Pune within the
jurisdiction and limitation of Pune Municipal
Corporation (PMC).

REPLY:

lllegal felling of trees: There is no illegal felling of
trees. Tree cutting is taken place as per the received
approvals from the government body. The first
permission was received in 2013.

lllegal construction in violation of DCR & MRTP Act:
Construction is as per the sanctions only. PP humbly
submits that Hon’ble NGT is not the right forum to
check the violation in DCR & MRTP Act.

lllegal dumping of construction waste in natural
water bodies: There is no illegal dumping of
construction waste in natural water bodies. Applicant
has not produced any relevant proof to support his
allegation.
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Damage to the historical water tunnel: PP has notI
caused any damage to any historical water tunnel.
Whereas there is no historical tunnel present or
available in the PP’s plot. This is a baseless and
wrong allegation made by the Applicant without any
proof. The PMC sanction complete layout is enclosed.

Violation of Commencement Certificate,
Environment Clearance, Consents (CTE/CTO): PP
has not violated Commencement Certificate,
Environment Clearance, and Consents. PP has
applied to all these documents as per the need and
following the conditions of the same. PP has valid
EC, and Consent from all concerned government
agencies. Valid documents are annexed [Ax. H [lf]

Point No. 9 Page No. 15

Being aggrieved by and dissatisfied with non-actions
and undue involvement on the part of various
environment protection authorities, this applicant
prefers this application inter-alia on the following
Facts & Grounds.

REPLY: Nothing to say

:PARTICULARS OF PROJECT UNDER
CHALLENGE AND PROJECT PROPONENT:-

Point No. 10 a Page No. 15

That, the project under challenge “Park Landmark” is
the Residential & Commercial building construction
project undertaken by “Respondent No. 22-M/s.
Pride Purple Landmark LLP-PP” in the name & style
“Park Landmark” situated Survey No. 665/A, Village-




1587

|
Bobvewadi, Tal-Haveli, District-Pune within the limit

and jurisdiction of PMC as local and sanctioning
authority and total project land area is admeasuring
of 20154.48 Sq.Mtrs.

;REPLY: Nothing to say

;Point No. 10 b Page No. 15

That, the Respondent No. 22-PP is the limited
Liability Partnership (LLP) firm incorporation under
the Limited Liability Partnership Act, 2008 with LLPIN

AAA-5170 profitmaking, might and resourceful
entity. PP is responsible for all illegal activity
committed during the construction phase as well as
for the damage caused to environment and ecology
due to operation of this project activity and such
damage must be imposed on PP, as PP is the
beneficiary of project and PP is the profit making
entity.

REPLY: PP has already admitted that there is nos
violation committed by the PP

BRIEF FACTS LEADING TO FILE PRESENT OA
AS UNDER :

;Point No. 11 a Page No. 16

That the development plan of PMC sanctioned by=
State of Government in 05.01.1987 for the village
Bibvewadi clearly shows that the present project site
Is affected by the natural water course.

=REPLY: DP Plan of 1987 does not show any natural=
water body at the project location.
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Point No. 11 b Page No. 16

That the PP have alleged in his performa of
agreement submitted to RERA Maharashtra that
there are two Non-agricultural permissions procured
from collector of Pune, one for Survey No. 662/1+2
for an area admeasuring 55300 M? on 26.09.2002
and second for Survey No. 665 for an area
admeasuring 45000 M2 on 25.10.2002.

REPLY: NA permission is a matter of record.

EPoint No. 11 c Page No. 16

That, the MOEF&CC issued Environment Impact
Assessment Notification on 14.09.2006 i.e. EIA
Notification-2006 under Environment (Protection)
Act-1986 mandating prior environment clearance for
the Building and Construction Projects or Township
and area Development Projects activity listed at item
8 of the schedule to notification. (ANNEXURE-A-1)

REPLY: Nothing to say

Point No. 11 d Page No. 17

That, the project proponent obtained the original
Layout & Building sanction on 29.03.2007 from PMC,
but there was no permission from the garden
department for felling of trees and fire department.

REPLY: PP say and submits that the PMC sanction
of 2007 relates to a larger layout carved out of S No
662/1+2 and S No 665. The plot under PP’s project
iIs a subdivided plot indicated as 665A. PPs
agreement with M/s Galani (Second owner of the
plot) was in the year 2011. However, M/s Galani
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entered into a land agreement with the original

owner in 1996.

Point No. 11 e Page No. 17

That, the MoEF&CC issued the clarification to the EIA
Notification, 2006 vide S.O. 695(E ) Notification
dated 04.04.2011 on Built up area of covered
construction to lower down the illegal practices
adopted by various Project Proponents for
misleading the authority in obtaining the
Environment Clearance (ANNEXURE-A-2).

REPLY: Nothing to say
Point No. 11 f Page No. 17

That the PP procured the provisional NOC dated
13.12.2011 (ANNEXURE-A-3) from Tree Officer of
PMC for felling of 189 trees out of 786 trees, which
189 trees seems to be obstacle for the proposed
construction.

REPLY: PP received 1°%permission for the tree
felling in the year 2013. As per the received NOC
from time to time PP cut down the trees and planted
compensatory trees at mentioned locations i.e.,
Kendriya Vidyalaya and Pune University.

;Point No. 11 g Page No. 17

That, the PP procured the revised sanction on
01.06.2012 (ANNEXURE-A-4) from PMC on
condition that PP will obtain prior permission from
Hon’ble High Court for felling of tree prior to
commencement of work. But PP did not obtain the
permission for felling of 189 trees and felled more
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tree in illegal manner without prior permission. Even

though the Tree Officer/ Authority and Building
Permission Department-PMC neglected to perform
their duties.

REPLY: Denied. This is a false statement. Hon’ble
High Court opinion was taken on 1St July 2013.
Thereafter 1%t tree-cutting permission was issued by
the PMC Garden department on 25/07/2013 for 30
numbers of trees, 2" tree permission on 23/05/2014
for 196 numbers of trees. Tree felling was done only
after receipt of permission. PP received the Notice for
cutting after receipt of permission. Later on, that
iIssue was clarified by the PP to PMC officers and it
was resolved. Challan paid to the government, WO
and bills to Private contractors, etc. are annexed

[Ax. CIH]

Point No. 11 h Page No. 17

That the PP has submitted false, bogus and
misleading letter dated 20.10.2012 (ANNEXURE-A-
5) to the PMC procured from former Professor and
Head for Department of Botany from University of
Pune Dr. S. S. Deokule, stating that the PP has
planted 810 trees in the Botanical garden of Pune
University. In fact Dr. S.S. Deokule was not
authorized person to give permission for plantation
in the Botanical garden of Pune University for out
siders and having no authority to issue such letter
dated 20.10.2012, as Pune University does not allow
any plantation in Botanical Garden.

REPLY: PP has produced bills and Work Orders
along with the reply. PP has planted compensatory
trees of 810 in October 2012 even before tree-
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=cutting permission had been granted by the PMC
Garden department. In 2013 and 2014 and even
before HC opinion. As against HC’s order for the
felling of 251 trees, 810 compensatory trees were
planted at Pune University. In fact, additional 57
trees were planted.( 251 x 3=753). The copies of
bills and work orders about the plantation of trees in
October 2012 are annexed. [Ax. A ]

Point No. 11 i Page No. 18

That the PP applied for revised sanction and PMC
prepared the scrutiny report dated 30.01.2013 and
said scrutiny report does not show 15% amenity
space. It is mandatory to have 15% amenity space
if the project land is more than 2 Hectares. The
biggest assumption of the PMC is that amenity space
iIs not required for the present development, which is
totally incorrect.

REPLY: The current project is a subdivided plot out
of the larger layout, and the amenity space does not
require for the subject plot under Park Landmark

Point No. 11 j Page No. 18

‘That the PP filed the list of total trees to the tune of|
775 with their names, tree number, age, height,
radius to the building permission department of PMC
vide dated 25.02.2013 (ANNEXURE-A-6).

| |
REPLY: Yes, PP has submitted the list of the detalils
of the trees along with the age of each tree.

‘Point No. 11 k Page No. 18
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That, the Hon’ble High Court granted permission to
cut down 17 trees and replantation of 13 trees on
condition of compensatory plantation of well grown
90 new trees of local species vide its Order dated
01.07.2013 (ANNEXURE-A-7) along with 8
conditions and undertaking to this effect. However,
this Order is not complied by the PP. While HC court
order was given out in 2013, 810 compensatory
trees were planted in 2012 Oct instead of 90 and that
too one years in advance.

REPLY: PP has already submitted the reply to this
allegation. Also PP has produced the bill of the
contractor for the plantation of these trees at
University and Kendriya Vidyalaya.

Point No. 11 | Page No. 19

That the PP obtained the permission dated
25.07.2013(ANNEXUREA-8) from Tree Officer of
PMC for cutting of 17 trees and for replantation of 13
trees on condition of compensatory plantation of 90
new trees. PP has not filed any six monthly progress
report on the status of new plantation of trees and
also PP did not conserve and protect trees for three
years because, there is no new plantation of any
tree. Therefore, this is nothing but contempt of
Hon’ble High Court order dated 01.07.2013. And
PMC is duty bound to comply with the order of
Hon’ble High Court, but MC officials also neglected to
perform their duty...

REPLY: PP has already answered this point that
810 compensatory trees were planted in October
2012. Informed PMC Garden department vide letter
dated 07/04/2013. The letters issued by Pune
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University for the year 2012,2014,2016,2017. Work
orders, bills of the plantation, and bills for
preservation's are already annexed.

Point No. 11 m Page No. 19

That, the Tree Officer of PMC report dated
02.09.2013 (ANNEXURE A-9) stating that PP has
made compensatory plantation of 90 new trees in the
premises & campus of the Pune University and said
report is false & bogus and prepared in total
connivance of PP and Mr. Ramesh Salunke
(Horticultural Mistry). Said report is totally false,
baseless, misleading, bogus and in actual such
plantation is not permissible in the Pune University
and also this report says, plantation in done in Pune
University and Certificate given by Dr. S.S. Deokule
states plantation is done in Botanical Garden, which
means there is clear out discrepancies in the local of
plantation itself.

REPLY: PP Informed to PMC garden department
vide letter dated 07/04/2013. Accordingly, PMC
through its letter dated 02/09/2013 confirmed the
plantation. PMC Horticulture mistry also inspected
the site and confirmed compensatory
plantation done at Pune University. PP’s submitted
letter to the garden department is annexed.

[Ax. B HI

Point No. 11 n Page No. 19

That the Hon’ble Bombay High Court passed detailed
final Order and Judgement vide dated 20.09.2013
(ANNEXUREA-10) in PIL No. 93/2009 issuing
guidelines & procedures to be adopted in the cases
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of felling of Trees under the Maharashtra (Urban
Areas) Protection and Preservation of Trees Act,
1975. In exercise of the powers conferred by the Act,
the State government has framed the Maharashtra
(Urban Areas) Protection and Preservation of Trees
Rules, 2009.

REPLY: PP has followed the guidelines issued by
the government bodies time to time regarding the
cutting of the trees.

Point No. 11 o Page No. 20

That the PP obtained the revised building sanction on
27.12.2013 (ANNEXURE-A-11), for FSI Area of
17514.46 M?, non-FSI areas including balcony Area
of 2453.30, Staircase are of 1476.86 M?, Passage
area of 1891.11 M2, attached terrace are of 2744.89
M2, Lift Area of 60.78 M?, parking area of 8950.08 M?
with 10% mandatory Open Space (RG) area of
1953.48 M?& School Reservation Area of 620 M?2. It
Is important to note here PP did not provided the
15% amenity space and also not shown the same
and also as per the Condition No. 5(e ) from the
commencement certificate, if the permission is
obtained fraudulently then it will be considered as
the breach of conditions. In fact, the PP has procured
multiple permissions from various departments o
PMC by providing false & misleading information.

REPLY: PP has already submitted that, there is no
need of the amenity space as per the DCR the current
project is a subdivided plot out of the larger layout,
and the amenity space does not require for the
subject plot under Park Landmark.
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Point No. 11 p Page No. 21
VIOLATION OF CONSENT TO ESTABLISH (CTE):

That the PP has procured the Consent to Establish
vide order no. MPCB/RO(HQ)/Pune/CE/CC/313 dated
09.01.2014 (ANNEXUREA-12) and PP has not
complied the conditions of the CTE as follows:

Point No. i Page No. 21

PP have carried out the illegal construction beyond
the permissible limits of this consent and it is
violation of condition no. 2 of CTE

REPLY: CTE was taken on 09/01/2014 vide para
10 of the CTE, no construction work can commence
till EC is obtained and the same was followed by the
PP. PP started the construction only after receipt of
ECi.e., 01/12/2014. PP obtained CTE on 09/01/2014
with a condition in the consent that work can
commence only after obtaining EC. Thereafter EC
was received in the same year on 01/12/2014. Work
commenced on site only after EC was received. The
allegation made by the Applicant is wrong, false and
baseless. There is no such rule present that PP
should not apply to the '‘Consent to Establish' along
with the EC application. Applicant has not produced
any proof which can support his submission. 1t
Plinth checking certificate, CC, and Bill of
construction work commenced for the 1%t time are
annexed.

[Ax. D ]

Point No. ii Page No. 21
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PP is extracting ground water in illegal manner

without any permission from concern authority. It is
violation of condition no. (5) on page-2 of C to E.

REPLY: Denied. PP is not extracting ground Wateré
Allegation is wrong, false and baseless.

Point No. iii Page No. 21

PP is using vehicles for construction activity even
during the peak hours, which is creating dust
pollution and becoming obstacles for other travellers.
It is violation of condition no. (12) on page-3 of C to
E.

REPLY: Denied. As per the EC conditions, PP
allowed only PUC vehicles at the time of the
construction activity. [Ax. F ]

Point No. iv Page No. 21

PP has installed Ready mix concrete unit without
consent from MPCB. It is violation of condition no.
(13) on page-3 of Cto E

REPLY: Denied

Point No. v Page No. 21

PP has not provided septic tank & soak pit for
domestic effluent generated from workers, there is
no proper loading & unloading of building material;
there is illegal cutting of trees, there is no
development of green belt. It is violation of condition
no. (14) on page-3 of Cto E
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REPLY: Denied. PP has provided all the required
facilities like Septic Tank and the Ready mix concrete
was provided by an outsider vendor.

Point No. vi Page No. 21

PP is carrying the construction activity even during=
the night time. It is violation of condition no. (X) on
page-5 of Cto E

REPLY: Denied, false statement.

Point No. 11 q Page No. 21

That, the SEAC IIl of Maharashtra considered the
proposal submitted by PP for grant of environmental
clearance in its 6" meeting held on 18" to 21%
march, 2014 (ANNEXURE-A-13) and while
apprising the said proposal imposed the important
condition no. 12 in respect of felling of trees as below
and sought the additional information from PP;

“12. It is noticed that site is having around
700 trees, of which PP obtained tree -cutting
permission for 251 trees, 161 trees will be
transplanted and 90 will be cut. PP informed that
they have already done the compensatory plantation
of 810 numbers of trees in the campus of University
of Pune.”

It is important to note here that, the date
on which this meeting was held, there was no
permission for cutting of 251 trees and moreover
there was no compensatory plantation and same is
not complied till date. PP have clearly misleaded the
authority on account of bogus letters obtained from
Pune University Official.
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REPLY: PP wants to submit that; 810 Trees were
planted as compensatory in 2012 and proof of
plantation was shown to SEAC. Also, Hon’ble High
Court order was shown to SEAC-3 that 251 trees
were opined by the court to be cut/ replanted and
this was accepted by SEAC-3.

Point No. 11 r Page No. 22

That, the PP in respect of the compliance to the
above 6" meeting conditions imposed by SEAC-III,
submitted the compliance report vide dated
31.03.2014 (ANNEXURE-A-14), in which PP have
not submitted any information on condition no. 12.
Which clearly shows the collusion of PP and SEAC-III
officials

REPLY: PP say and submits that there were 12
compliance points issued after the 6™ SEAC 3
meeting dated 18-24 /03/2014. Point no 1 to 11
were the submission points. There was no
submission required for condition no. 12. The point
was for information only and PP had already
informed SEAC 3 about the compensatory plantation.
The mentioned compliance was done too. The point
was just being recorded.

Point No. 11 s Page No. 22

That, the PP succeeded in procuring second
permission dated 23.05.2014 (ANNEXURE-A-15)
from Tree Officer of PMC for outing of 149 trees and
for replantation of 47 trees on condition of
compensatory plantation of 588 new trees. However,
PP has not filed any six monthly progress report on
the status of trees already planted and also PP did
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not conserved and protect trees for three years,!
because in actual there were no new plantation of
any trees by PP of whatsoever nature. Therefore, this
is nothing but contempt of Hon’ble High Court order
dated 01.07.2013. And PMC were duty bound to
enforce the comply of order of Hon’ble High Court
but PMC officials have intentionally neglected to
perform their duty for reasons best known to these
officers

REPLY: 810 compensatory trees planted in 2012
covering both 1%t and 2"¥ permission (30) and (196).
In fact, for two permissions, 226 trees were
cut/replanted(30+196). PP had to plant
compensatory 678 trees (226x3=678) but PP
planted 810 i.e., 132 trees extra. That shows the
responsibility of PRIDE PURPLE group towards the
Environment and society. The bills and work orders
are already annexed as proof of plantation.

[Ax. A ]

Point No. 11 t Page No. 23

!That, after submission of compliance report in
respect of the 6™ SEAC-I11 meeting, proposal of PP
was again considered in 10™" SEAC-III meeting held
on 215t to 30" May, 2014 (ANNEXURE-A-16) for
further consideration wherein SEAC-III in casual,
cursory, unscientific manner apprised the proposal.
It can be seen from the item no. 34, Green Belt
Development, PP have not provided the details of
existing trees, no details on felling to total trees no
details on compensatory plantation and SEAC-III
apprised the project and recommended the proposal
for grant of EC in suspicious manner.
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REPLY: During a discussion in the 6" MOM, SEACI
3 has been informed about the compensatory 810
plantation and Hon’ble High Court order/opinion for
the felling of 251 trees.

Point No. 11 u Page No. 23

:That, toeing the same line of SEAC-III, even SEIAA
also assessed the proposal for grant of environment
clearance based on false and misleading information
in its 73" meeting held on 12%" to 13™ August, 2014
(ANNEXURE-A-17) without going into details on
existing tree, felling trees, transplantation of trees
and compensatory plantation etc. and it can seen
from the item no. 34, Green Belt Development, PP
have not provided the details of existing trees, no
details on felling to total trees, no details on
compensatory plantation and SEIAA decided to grant
EC in suspicious manner...

REPLY: PP say and submits that Para 34 of 73
SEIAA meeting clearly mentioned that NOC for tree
cutting/ transplantation/ compensatory plantation if
any RECEIVED. The MoM clearly mentioned that NOC
and other documentation were given.

Point No. 11 v Page No. 24

VIOLATION OF ENVIRONMENTAL CLEARANCE
(EC) : That, the project proponent has procured the
Environment Clearance vide order no. SEAC-
2013/CR-561/TC-2 dated 01.12.2014 (ANNEXURE-
A-18) by suppressing the actual felling of trees
replantation of trees, plantation of compensatory
trees and issues related to the same. PP has not
complied with the conditions of the EC as follows:
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EPoint No. i Page No. 24

EPP have carried out the illegal construction beyonds
the threshold limits permitted in this EC and have not
obtained prior EC for expansion of the project.

REPLY: In 2018 when PP went for EC expansion=
139" SEIAA MoM mentioned that existing BUA is
14888.65 m2 which is less than BUA permitted in
2014 EC sanction. 1e.26080.16 sgm This is 15t EC in
December 2014. Work commenced after December
2014 only. But sanction 26080.62 m?. Hence PP had
not carried out illegal construction.

éPoint No. ii Page No. 24

PP has cut more than 500 trees out of 786 trees in
illegal manner and mentioned false figures of 519
trees as existing trees.

REPLY: In 2014 (1%t EC) only 30 trees were
cut/replanted as per 1%t permission of 2013, so no
illegal tree cutting was done. PMC Garden
department too had assessed the site as per their
letter dated 02/09/2013 and confirmed.

Point No. iii Page No. 24

That the project proponent has not developed the
green belt as per the EC.

REPLY: Green belt as per final EC (3) taken in
2022 will be followed.

Point No. iv Page No. 24




1602

|
There is no plantation of 31 trees. It is violation of
condition of green belt development under the said
EC.

REPLY: PP has planted more trees than the
requirement. The green belt details are annexed.

[Ax. K K]

Point No. v Page No. 24

That the solid waste generated during the
construction is not disposed of as per the norms and
regulations laid down and PP has thrown solid waste
in the Water Body/ Nala passing through the project
site and also solid waste is dumped to the road site
in the PMC area. It is violation of condition no. (iii)
on page-9 of EC.

REPLY: Denied. This is a completely false
statement and without any proof. There is no nalla
passing through the project site. PP has not dumped
any type of solid waste in any nalla

Point No. vi Page No. 25

That, the muck generated during construction phase
iIs drained to the water body without any scientific
treatment. Muck is creating adverse impact on the
safety, health aspect of neighbouring community. It
Is violation of condition no. (iv) on page-9 of EC.

REPLY: Denied. Completely vague and false
statement without any relevance. Applicant making
an allegation without any documentary proof.

Point No. vii Page No. 25
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That, the waste water generated from the labour
camp and construction is getting mixed with storm
water since beginning of the commencement of the
construction and PP has not taken any effective step
to stop this pollution. It is violation of condition no.
(v) on page-9 of EC.

REPLY: Denied. Completely vague and false
statement without any relevance. Applicant making
an allegation without any documentary proof. PP has
already admitted that at the time of the construction,
PP provided the septic tank for the labour camp. PP
has provided the STP to avoid any type of nuisance
related to untreated wastewater. This shows the
positive attitude and concern of the PP towards the
environment.

Point No. viii Page No. 25

|
That, the PP has not preserved the top soil excavated
from the project, but this top soil is dumped
elsewhere and it is violation of condition no. (vi) on

page-10 of EC.

'REPLY: Denied. This is a completely vague and
false statement. PP has preserved the topsoil which
Is generated from the excavation. PP utilised the
same for gardening and landscaping purpose.

;Point No. ix Page No. 25

:That, the PP has not tested ground water and sail at
all and there is huge contamination of the ground
water and soil from heavy metals and toxic material.
It is violation of condition no. (ix) on ; page-10 of
EC.



1604

REPLY: Denied. This is a completely false
statement. PP has not used groundwater for any
purpose. PP has carried out the testing of
surrounding groundwater.

;Point No. x Page No. 25

;That, the vehicles used for transportation of building;
material and dumping of excavated materials are
very old having no pollution check certificates and
generating huge smoke with CO and other poisonous
gases and also these vehicles are not putting any
cover on the material while transportation and dust
from vehicle is getting spread in the air and creating
obstacle for travellers. It is violation of condition no
(xiv) on page-10 of EC.

REPLY: Denied. This is completely wrong and
false information. As per the EC conditions, PP
allowed only PUC certified vehicles for construction
use.

Point No. xi Page No. 26

Untreated sludge from ready mix concrete is drained
to the PMC sewage line without any permission and
it is violation of condition no. (xvii) on page-10 of EC.

REPLY: Denied. This is a completely wrong and
false information. PP has not followed these kinds of
wrong Practices. Applicant has not produced any
relevance before this Tribunal.

Point No. xii Page No. 26
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Because of non-use of pre-mixed concrete and

curing agent, PP is using huge quantity of water. It
is violation of condition no. (xx) on page-10 of EC.

REPLY: Denied. This is a completely falseé
statement. PP used the mixed-designed formula.

Point No. xiii Page No. 26

Ground water level and its quality is not measured
till today, it is violation of condition no. (xxi) on page-
10 of EC.

REPLY: As submitted above PP is not extracting
ground water. But the groundwater level and
monitoring were carried out from outside the
premise.

EPoint No. xiv Page No. 26

:PP has drilled three bore well and extracting Water:
from ground without any permission, it is violation of
condition no. (xxiii) on page-10 of EC.

REPLY: Denied. This is a completely wrong and
false statement. The existing borewell is there i.e.,
in the said plot since the plot was purchased. This
bore well was used by the farmer for irrigation.

Pomt No. xv Page No. 26

EThere Is huge traffic congestion at the approach roadi
to the project. It is violation of condition no. (Xxxi)
on page-10 of EC.
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REPLY: Denied. This is false statement. The
project site is much away from the traffic congested
area.

Point No. xvi Page No. 26

No submission of six monthly report to regional offices
and MPCB. It is violation of condition no. (Xxxvi) on
page-10 of EC.

REPLY: All six monthly compliance reports were
submitted to MPCB as per the EC conditions. The
covering letters are annexed with this reply.

[Ax. | HI

Point No. 11 w Page No. 27

That, the PP has submitted false, bogus and
misleading letter dated 24.12.2014 (ANNEXURE-A-
19) to the PMC procured from former Professor and
Head for Department of Botany from University of
Pune Dr. S.S. Deokule, stating that the PP has
planted 810 trees in the Botanical garden of Pune
University. In fact Dr. S.S. Deokule was not
authorized person to give permission for plantation
in the Botanical Garden of Pune University for out
siders and having no authority to issued such letter
dated 24.12.2014, as Pune University does not allow
any plantation in Botanical Garden. This is second
forged letter submitted by the PP in the name of Dr.
S.S. Deokule, Professor and Head of Department of
Botany, University of Pune and this attracts criminal
action against the PP.

REPLY: Denied. PP denies this statement of the
Applicant. This statement is completely wrong and
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false. PP has already answered these allegations in

various above-mentioned para’s.

Point No. 11 x Page No. 27

That, the Tree Office of PMC issued notice dated
10.12.2015 (ANNEXURE-A-20) seeking
clarification from project proponent for illegal cutting
of tree numbering 108 and for branch cutting of 10
trees.

REPLY: This is an incomplete information. After
the issuance of the notice same was withdrawn by
the complainant. The compliance for the same was
also done at that time only.

Point No. 11 y Page No. 28

:That, the PP obtained the revised building sanction
on 21.12.2015 (ANNEXURE-A-21), for FSI Area of
1756.64 M2, non-FSI areas including balcony Area of
2641.52 M?, Staircase area of 1563.92 M?, Passage
area of 1581.27 M?, attached terrace are of 1733.01
M2, Lift Area of 96.15 M?, parking area including
podium of 18766.29 M? (9343 M?+9423.29 M?) with
10% mandatory Open Space (RG) area of 1953.48
M2& School Reservation Area of 620 M2, It is
important to note here PP did not provided the 15%
amenity Space and also not shown the same and
PMC commencement certificate also imposed
Conditions on PP in respect of Rain water System for
ground water recharge, double flush system,
controlled water supply. It is also important to note
that, the PMC imposed Condition No. 11 for obtaining
mandatory prior permission from Tree Authority for
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felling of trees and However, PP have not complied

with the same.

REPLY: PP has answered this question in the above
paragraphs. Like Rainwater systems for groundwater
recharge, double flush systems, and controlled water
supply are provided as per the EC condition.

Point No. 11 z Page No. 28

But till today there is no clarification given by the PP.
On the contrary PP has sent arrogant reply dated
15.01.2016 (ANNEXURE A-22) of challenging the
tree authority for recounting of tree and this entire
episode shows the misdeed of Tree Officers from
PMC.

REPLY: PP has already requested for a joint survey
to resolve the issues one for all. PP has already
annexed the proof of the plantation.

%Point No. 11 z aa Page No. 28

EThat, the PP has submitted the existing tree Iayoutg
dated 05.01.2016 (ANNEXURE-A-23) to the Tree
Authority of PMC with above reply.

REPLY: PP has submitted the required information
to the government officers various times.

Point No. 11 z bb Page No. 28

=That, the PP made application dated 22.01.2016
(ANNEXURE-A-24) for seeking permission for
felling of 149 trees and replantation of 47 trees. This
Application is not in the standards format prescribed
under the Act, 1975 and Rules, 2009.



1609

|
REPLY: PP has received the permission from the

concern body time to time as per the prescribed
format of the government.

Point No. 11 z cc Page No. 28

That, the Dy. Engineer of Building Permission
Department of PMC sent the letter dated 28.01.2016
(ANNEXURE-A-25) to Superintendent of Garden
Department of PMC for seeking clarification of illegal
felling of 120 trees by PP on complaint of Mr. Bala
Narayan Shedage former elected member of PMC.

REPLY: As answered above this complaint was
withdrawal by the complainant because it was made
with incomplete and wrong information. Therefore,
complainant withdraws the same. Meanwhile, PMC
crosschecked the compliance made by the PP. It was
concluded that there was no illegal tree felling was
done.

Point No. 11 z dd Page No. 29

That, the PP submitted third letter dated 08.02.2016
(ANNEXURE-A-26) issued by Dr. S.S. Deokule,
professor and Head for Department of Botany,
University of Pune stating that the PP has planted
810 trees in the Botanical Garden at University of
Pune. In fact, there is no plantation and the said
letter is forged document issued by Dr. S.S. Deokule
in connivance of PP and Therefore, Dr. Deokule is
equally liable for this crime.

REPLY: PP has already answered the same

Point No. 11 z ee Page No. 29
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That, the Mr. Ashok Ghorpade, Chief Superintendent
of Garden Department & Tree Officer of PMC sent a
proposal file of PP seeking permission for felling of
tree vide letter dated 02.03.2016 (ANNEXUREA-
27) without verifying the compensatory plantation of
810 trees in Pune University Campus and same letter
was based on the false & bogus contents and only for
helping & facilitating the project proponent for
procuring favourable response from Chief Law Officer
of PMC.

REPLY: PP say and submits that his application for
3" permission dated 22/01/2016 clearly mentioned
that he had informed the garden department of 810
compensatory plantations. Also, Garden department
too have confirmed vide their letter on 02/03/2016
that PP has planted compensatory 810 trees and has
even conserved it too.

Point No. 11 z ff Page No. 29

That, the project proponent submitted a false letter
dated 27.04.2016 contending that the trees are
collapsed due to the natural disaster and also couple
of trees are became dangerous to fulfil the mandate
of act while seeking permission. It is important to
note that, there is no single photograph of any site
visit report of the said incident and this letter is
totally false and bogus.

REPLY: Denied. This is a wrong and false
statement. @ The photographs are annexed

[Ax. J K]

Point No. 11 z gg Page No. 30




1611

That, the project proponent submitted his reply vide
letter dated 07.05.2016 (ANNEXURE-A-28) to PMC
In response to the notice dated 10.12.2015 issued by
PMC in respect of illegal tree felling and denied the
contentions of notice and dictated the term of site
inspection & tree counting. Joint counting was
requested to resolve the issue.

:REPLY: PP has already replied to this

EPoint No. 11 z hh Page No. 30

-That, the PP filed letter dated 10.05.2016-
(ANNEXURE-A-29) seeking permission for felling
of trees without mentioning number of trees to be
felt, not details are provided in the letter and also
this letter is not in the prescribed format as disclosed
in the Act & Rule.

REPLY: This is the letter submitted by the PP. The
annexed copy is an Office copy of PP. PMC Garden
department may have the details of it.

Point No. 11 z ii Page No. 30

That, the PP again filed letter dated 12.05.2016
(ANNEXURE-A-30) seeking permission for felling
of trees without mentioning number of trees to be
felt, not details are provided in the letter and also
this letter is not in the prescribed format as disclosed
in the Act & Rule.

REPLY: This letter pertains to the missing file of
PP. We submitted a Xerox copy of file.

%Point No. 11 z jj Page No. 30
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That, the Building Permission Department in view to
take action against the project proponent on
complaint of elected member of PMC Mr. Bala
Shedage for illegal tree cutting asked factual report
from Garden Department vide letter dated
18.06.2016.

éREPLY: PP answered the same in above para.

éPoint No. 11 z kk Page No. 30

That, the Garden Department vide its letter dated
08.07.2016, informed to Building Permission
Department that the PP have felt 108 numbers of
trees illegally and size of 10 trees is reduced by
illegal cutting of branches.

I |
REPLY: There is no relevance in this statement.

The complaint was withdrawn by the complainant
and PMC verified the compliance.

Point No. 11 z Il Page No. 31

=That, the Tree Authority denied the sanction to the
PP for felling of tree and also noted the prosecution
initiated against PP vide its decision dated
20.07.2016 (ANNEXURE-A-31).

EREPLY: PP cut the trees after valid permission fromi
the PMC garden department only. There is no illegal
felling of the trees.

Point No. 11 z mm Page No. 31

That, the three authority vide its site visit report
dated 21.07.2016 has clearly recorded that the
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project proponent has not made any plantation in the

ration of 1:3.

REPLY: Under RTI, a Joint site survey report by
Tree Authority dated 21/07/2016 was prior to 3"
permission was obtained which clearly mentioned
401 trees existing on site after 3 permissions. This
site survey report clearly brings out the fact that no
illegal cutting of trees ever took place between 2012
to 2016 since as per survey report 21/07/2016 and
3" permission in December 2016, additional 46 trees
existed and were to be taken on charge.

Point No. 11 z nn Page No. 31

=That, the building permission department in respect=
of illegal tree cutting and after site inspection by tree
authority issued stop work order dated 25.07.2016
under Sec. 267 (1) The Maharashtra Municipal
Corporation Act, 1949 and Sec. 54 of Maharashtra
Regional & town Planning Act, 1966.

REPLY: PP has answered this in above para.

Point No. 11 z oo Page No. 31

That, the PMC filed Regular Criminal Case No. 64 of
2016 dated 29.07.2016 (ANNEXURE-A-32) against
the project proponent for illegal tree cutting before
Hon’ble JMFC at PMC.

REPLY: The case is based on the wrong footing.
This case is sub judice in PMC court.
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That, the tree officer Mr. Santoshkumar Kamble and
Superintendent of Garden Department Mr. Ashok
Ghorpade submitted misleading proposal vide letter
vide dated 04.10.2016 (ANNEXURE-A-33) to the
Additional Commissioner (Estate) by stating that the
trees under fresh application seeking permission of
felling and already illegal felt trees are different.

PMC mentions clearly that Mr. Bala Shendge has
withdrawn his complaint based on garden survey
report dated 21 /07/ 2016 that all trees are existing
on site.

Point No. 11 z gq Page No. 31

=That, the tree Officer Mr. Santoshkumar Kamble and
Superintendent of Garden Department Mr. Ashok
Ghorpade submitted misleading proposal vide letter
vide dated 02.11.2016 (ANNEXURE-A-34) (Imp.
letter) to the Commissioner of for felling of 149
trees on account of obstacles to the proposed
construction and transplantation of 56 trees.

REPLY Nothing to say

Point No. 11 z rr Page No. 32

That, the Additional Commissioner of PMC submitted
his reply dated 19.11.2016 (ANNEXURE-A-35) in
response to the proposal dated 02.11.2016 and gave
conditional sanction of complying of conditions
imposed by Tree Authority with undertaking of Tree
Officer for compliance of condition will be the
responsibility of Tree Officer.

REPLY: Nothing to Say.
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EPoint No. 11 z ss Page No. 32

=That, the Tree Officer & Garden Superintendent of
PMC vide its letter dated 03.12.2016 (ANNEXURE-
A-36) informed the Building Permission Department
that the proposal is under consideration for granting
of permission for felling of 149 trees and
transplantation of 56 trees, that please be noted.

REPLY: Nothing to Say.

Point No. 11 z tt Page No. 32

That, the tree officer of PMC issued the permission
dated 19.12.2016 (ANNEXURE-A-37) based on the
false, baseless, bogus & misleading documents for
felling of 149 and for transplantation of 56 on
condition of compensatory plantation of 615 new
trees.

REPLY: Denied. This is a false and baselessé
allegation. Applicant has not produced any proof for
the same. PMC may reply to this.

Point No. 11 z uu Page No. 32

That, the Tree Officer & Garden Superintendent of
PMC vide its letter dated 27.01.2017 (ANNEXURE-
A-38) informed the PP to make the plantation,
transplantation as per condition stipulated in
permissions and to submit the report to that effect
along with to make such plantation & transplantation
to be carry out on own land and also informed to
avoid any conduct that will cause death of any tree.
Therefore, it is evident from the tree officers letter
dated 27.01.2017 that the project proponent must
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plant the trees on his own land, but project
proponent has not planted single tree till date against
the permissions procured by him time to time for
felling of trees and moreover PP have mislead on
account of compensatory plantation done in the Pune
University and Kendriy Vidyalaya Ganeshkhind
premises.

REPLY: PP say and submits that PMC informed to
PP that compensatory trees is to be planted in own
land within PMC. PP proposed to plant in University
& Kendriya Vidyalaya, and accordingly PMC agreed
for the same, and after plantation we informed PMC
about plantation in University and Kendriya
Vidyalaya and same has been taken on record by
PMC and considered it as compliance at PP’s part, PP
informed PMC vide letter dated 02/08/2018 PP
planted 700 trees, 400 in Pune University and 300 in
Kendriya Vidyalaya, Ganeshkind. Documentary
evidence is annexed with this reply.

;Point No. 11 z vv Page No. 33

That, the project proponent submitted a letter dated
11.02.2017 (ANNEXURE-A-39) in respect of
condition of compensatory plantation of 615 tree
stipulated in permission dated 19.12.2016 and
submitted misleading letter having only remark of
Principal of Kendriya Vidyalaya, Ganeshkhind Pune
for allowing of plantation of 615 trees and same is
totally false, bogus and misleading fact and in actual
there is no such plantation of trees and this illegal
act attracts penal consequences on part of PP.

%REPLY: PP obtained two letters for the plantationg
of those trees. 1%t letter requesting for plantingg
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!compensatory plantation 11/02/2017 from Pune
University and 2" Kendriya Vidyalaya letter
08/01/2018 after 300 trees planted. PP informed
these details to PMC garden department through a
letter dated 02/08/2018.

Point No. 11 z ww Page No. 33

That, the PP have filed letter dated 05.08.2017
(ANNEXURE-A-41) before PMC in compliance of
compensatory plantation and this letter states that
250 trees are planted in the Kendriy Vidyalaya
Ganeshkhind and 450 trees are planted in University
of Pune, but in actual there is such plantation is
carried out by PP. Therefore, project Proponent
himself admitted the submission of false & bogus
letter dated 11.02.2017 to the PMC for procuring
permissions and this letter dated 11.02.2017 states
grant of permission for plantation of 615 tree
plantation the Kendriya Vidyalaya, Ganeshkhind and
it does not certify the completion of plantation by PP.

REPLY: Denied. This is false and wrong
statement. PP has produced all relevant documents.

Point No. 11 z xx Page No. 34

That, the University of Pune has clearly stated in its
response vide letter dated 12.08.2017
(ANNEXURE-A-42) to the RTI application dated
17.07.2017 (ANNEXURE-A-40) that, since 2010 to
2017 there is no plantation by any other person in
the Botanical Garden of University and also outsiders
have no permission for plantation in Botanical
Garden. Therefore, the letter issued by the Dr. S.S.
Deokule, professor & Head for Department of
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|
Botany, University of Pune dated 20.10.2012,
24.10.2014 and 08.02.2016 are totally false,
fabricated and bogus.

REPLY: PP has already submitted the approvals
issued by the Pune University through the their HOD
Dr. SS Deokhule. PP is not aware why University has
taken this stand. But PP wants to clarify that the
made plantation is as per the approvals of University
only. Also the letters of Pune University reply to RTI
iIs not clear. The reply letter of the University to RTI
does not speak about the PP.

Point No. 11 z yy Page No. 34

:That, the PP obtained the sanction on 18.08.2017,:
for development of Open Space i.e. 10% R.G. Area
1953.45 M?, in which PP have constructed Gym on
ground floor, Multipurpose hall on first floor,
Swimming Pool and Kids Pool parking arrangement
for four wheeler & two wheels. But there is no
provision for the tree plantation and this vitiates the
vary purpose of the RG Area.

'REPLY: The project is only as per the DCR and the
permission from the PMC. PP carried out the
construction as per the sanctions, approvals and
NOC of the PMC.

;Point No. 11 z zz Page No. 34

:That, the Applicant No. 2 have filed first brief
complaint with Commissioner of PMC for illegal felling
of trees vide letter dated 29.08.2017 (ANNEXURE-
A-43). However, there is no action and avoid to take
action as routine habits by bureaucrats.



1619

EREPLY: Nothing to say.

EPoint No. 11 z aaa Page No. 35

That the PP obtained the revised building sanction on
17.10.2017 (ANNEXURE-A-44), for FSI Area of
17549.20 M?, non FSI non-FSI areas including
balcony Area of 2621.77 M?, Staircase area of
1493.79 M?, Passage area of 1509.35 M?, attached
terrace are of 2461.12 M2, Lift Area of 69 M2, parking
area including podium of 17810.61M? (8720.85
M?+8089.76 M?) with 10% mandatory Open Space
(RG) area of 1953.48 M2& School Reservation Area
of 620 M2, It is important to note here PP did not
provided the 15% amenity Space and also not shown
the same and PMC commencement certificate also
imposed "Special Conditions 1 to 6” on PP for project
having High Rise building to comply with 21.6.6,
mandated installation of Solar System, Rain water
System for ground water recharge, double flush
system, controlled water supply, open door system
of lift system, Annual fire audit of High Rise Building,
mandated the compliance of notification TPS-
1807/252/CR-630/07/UD-13. It is also important to
note that, the PMC imposed Condition No. 10 for
obtaining mandatory prior permission from Tree
Authority for felling of trees and However, PP have
not complied with the same.

REPLY: PP has already answered this allegation in
above para’s.

Point No. 11 z bbb Page No. 35

That the project proponent obtained the f|rst
%Occupancy certificate from PMC vide datedg
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28.01.2018 (ANNEXURE-A-45) for 48 flats from
Building A and 48 flats from Building-B and handed
over the possession of said premises to the
respective flat owners, but without obtaining prior
consent to Operate from MPCB and therefore, PP
operated the project without CTO from 28.01.2018
to 29.06.2019. PP applied for CTO to MPCB on
11/10/2017 . MPCB vide there letter MPCB /SROP/
277/2017 dated 19/12/2017 informed PP that CTO
application recommended by Pune ofc has been
forwarded to Mumbai ofc. CTO issued on 30 Jan 2019
and valid from date of application 11/10/2017 to
30/01/2019. MPCB Mumbai issued amendment to
CTO on 04/03/2019. Validity now up to 30/01/2020

REPLY: Occupancy certificate obtained only after
CTO application done. Also 15t CTO covers the entire
period within which occupancy certificate taken.
Documents being submitted.

Point No. 11 z ccc Page No. 36

That, the Garden Department of PMC has issued
letter dated 31.01.2018 (ANNEXURE-A-46) in
reply to RTI application, which clearly states that
there is no six monthly compliance for three years
against permissions dated 25.07.2013, 23.05.2014,
19.12.2016.

REPLY: PP has complied with the conditions
imposed by the PMC at the time of each tree cutting
approval.

Point No. 11 z ddd Page No. 36
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That the Applicant No. 2 have filed second complaint
with Tree officer of PMC for illegal felling of tree, no
transplantation of tree, and no compensatory
plantation vide letter dated 05.02.2018
(ANNEXURE-A-47). However, there is no action
and avoided to take action as routine habits by
bureaucrats and till date there is no action.

:REPLY: Nothing to say

EPoint No. 11 z eee Page No. 36

:That, the Applicant No. 2 have filed third complaint/:
notice vide dated 23.06.2018 (ANNEXURE-A-48)
to the Respondent Authorities for their necessary
action for illegal activities on part of PP. But there is
no action by these regulatory authorities till date.

REPLY: Nothing to say
Point No. 11 z fff Page No. 36

That, the SEAC-III apprised the proposal for
amendment in previous Environment Clearance in its
68" meeting held on 23.08.2018 (ANNEXURE-A-
49), wherein PP provided absolutely false
information on account of available trees at site & its
felling, transplantation, compensatory plantation
etc. in its sub-item No. 19 in item 44 of the minutes
“#Green Belt Development”, which is extracted
as below;
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19 *Trees cut as per PMC Total 646 646
permission — 431 nos. trees at
( 30+196+ 205) site

*Trees proposed to be cut-50
nos.

*EXisting trees on site — 401
nos.

*Additional new trees to be
planted — 245 nos.

*Total trees at site 646 nos.

REPLY: PP say and submits that the entire
information in the table is correct. All 3 permissions
were issued at that time and trees were cut.
Applicant has not produced the relevance for the
same. PP provided correct and factual information to
each government body at each time of each approval
or NOC.

Point No. 11 z ggg Page No. 37

That, the SEIAA also toeing the line of SEAC-III and
in its 139" meeting held on 28.09.2018
(ANNEXURE-A-50) also recorded the same
information on trees and decided to grant the
amendment in prior environment clearance to the
PP.

REPLY: Nothing to say
Point No. 11 z hhh Page No. 37

That, the SEIAA have granted amended Environment
Clearance vide dated 27.11.2018 (ANNEXURE-A-
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51) for : FSI area : FSI Area of 17842.42 M?, non
FSI area 17538.13M2?, and Total BUA : 35380.55 M?,
and removed the information disclosed in SEAC-I1I11 &
SEIAA meeting on account of trees. This shows
callous attitude of SEAC-I11 & SEIAA officials towards
the environment and it’s like fens itself wrenches the
farm. Even if SEIAA did not mention “Trees info” in
the final EC letter, SEIAA MOM139TH MEETING and
SEAC 68 TH MOM contained the required
information. Only important info is displayed in final
EC letter.

REPLY: PP has disclosed all trees and other related
information in form 1, 1A and CS while applying to
the EC. SEIAA and SEAC always verify the projects
details along with all provided details. If required
SEIAA and SEAC seek some information from the PP
If anything is fishy or missing.

That, the project proponent succeeded in procuring
the amendment Consent to Establish fromm MPCB vide
dated 16.09.2019 (ANNEXURE —A-52) for total
BUA of 50168 M2, without complying the terms of
previous consent to establish itself.

REPLY: PP has followed and complied all the
conditions of the MPCB. After receipt of this
application MPCB visited site and checked and
verified all the made compliances of the PP. Then
after all verifications and checking final CTE was
issued.

Point No. 11 z jjj Page No. 38



1624

!That, the project Proponent have obtained the
excavation permission only for 500 brass from
Tehsildar Pune City vide its Order dated 13/12/2019
{ANNEDURE-A-53}, in fact this permission is
obtained after carrying substantial construction at
site specifically after obtaining part Occupancy
Certificate and there is illegal excavation of more
than 15000 brass for which PP have duped
government fees, royalty etc...

REPLY: PP had permission of more brass, and the
same has been confirmed by Tahsildar in its order
dated / 2016.

Point No. 11 z kkk Page No. 38

'That, the project proponent also succeeded in
procuring first Consent to Operate (CTO-1) from
MPCB vide dated 29/06/2020 {ANNEXURE-A-54}%
for total BUA OF 19811.44 M2 out of TBA of project
admeasuring 50168 M2 without complying the terms
and conditions of Environment Clearances and
Consents. This is total non-application of mind by
officials from PS-DoE, SEIAA, SEAC-I11, MPCB etc.

REPLY: PP applied to the MPCB consent time to
time. Details are given as below. All consents are
valid and taken as per the rules in vogue. The details
related to the 'Consent to Establish' , '‘Consent to
Operate' and ‘Environment Clearance' is already
provided under point number 4 of synopsis.

[l) That, the MINISTRY OF JAL SHAKTI have issued
S. O. 3289(E) Notification dated 24/09/2020
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{ANNEXURE-A-55} thought Department of Water
Resources, River Development And Ganga
Rejuvenation giving enforcement powers to
CENTRAL GROUND WATER AUTHORITY in respect of
the grant of permission for ground water extraction
and procedures to be followed in cases of violation of
this notification. In present case, PP is extracting
ground water from two bore wells for construction as
well as domestic use of project occupants in illegal
manner since inception of the project.

REPLY: PP has already answered this allegation in
above para’s.

EPoint No. 11 z mmm Page No. 39

_That, the PP obtained the revised building sanction:
on 07/12/2020, for FSI Area of 33653.59 M2 and
non-FSI areas of 22066.82 M2 with 10% mandatory
Open Space (RG) area of 1953.48 M2 and School
Reservation Area of 620 M2 These layout sanction
were granted for the purpose of the granting of
modified environment clearance to accommodate the
project. However, PP have misleading on various
count while procuring this sanction.

éREPLY: PP has already answered this allegation |n
‘above para’s.

;Point No. 11 z nnn Page No. 39

=That, the Hon’ble Supreme Court appointed 7
(Seven) Member Committee to study the impact and
assessment of damages caused due to felling of 356
trees and computation of compensation due to felling
of trees vide its Order dated 25/03/2021
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{ANNEXURE-A-56}, in Special Leave Petition
(Civil) No. 25047 of 2018 in the matter of
“Association for Protection of Democratic Rights and
Anr. Versus The State of West Bengal and Ors.”
Further Hon’ble Supreme Court have taken serious
note on account of remedial measures needs to be
taken arisen from felling of tree in respect of
increasing green cover with compensatory plantation
as well as reduction of carbon emission, in the
following words ;

“One of the moot questions often involved
wherever there is need to fell trees to develop a
project is how just and fair compensation can be
calculated for felling of trees by any authority or
organisation which proposes such felling. We
have no doubt that such compensation should be
calculated and paid as a part of the project cost
of the project which necessitates the felling of
trees and such compensation must be utilized in
an expert manner to create a better environment
and, most importantly, increase afforestation. It
Is therefore, imperative to make a realistic
assessment of the economic value of a tree,
which may be permitted to fell, with reference to
its value to environment and its longevity, with
regard to factors such as production of oxygen
and carbon sequestration, soil conservation,
protection of flora/fauna, its role in habitat and
ecosystem integrity and any other ecologically
relevant factor, distinct from timber /wood.

We note that the issue assumes significance
from the perspective of climate change as a
growing national and international concern. The
pivotal policy document in India on climate
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change is the National Action Plan on Climate
Change (NAPCC) formulated by Union
Government in 2008, which recognizes that the
country is committed to increasing tree cover
from 23% to 33%. Under the Paris Agreement,
India has committed itself to Nationally
Determined Contributions in 2015. Wherein one
of the stated objectives is to create an additional
carbon sink of 2.5 to 3 billion tonnes of Co2
equivalent through additional forest and tree
cover by 2030.”

REPLY: Nothing to say.

EPoint No. 11 z ooo Page No. 40

=That, the PP obtained the revised building sanction
on 21/06/2021{ANNEXURE-A-57}%} for FSI Area of
44120.56 M2, and Non-FSI areas of 16250.89 M2
with 10% mandatory Open Space (RG) area of
1953.48 M2 & School Reservation Area of 620 M2 It
IS important to note here PP did not provided the
15% amenity Space and also not shown the same
and it is also important to note that, the PMC
imposed Some Special Important Condition No. 14
for obtaining mandatory prior permission from Tree
Authority for felling of trees. Also Condition No. 32 is
also imposed for 15% Amenity Space to be provided
by PP, but PP did not shown mandatory Amenity
space on sanctioned plans till date and However, PP
have not complied with the same.

REPLY: PP has already replied this in above points.z

éPoint No. 11 z ppp Page No. 41
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That, the PP filed application for the amendment in
environment clearance vide letter dated 09/07/2021
{ANNEXURE-A-58} for procuring ex-post facto EC
due to increase in the TBA by 24991.42 M2 of the
construction as disclosed in the sanction dated
21/06/2021.

REPLY: PP applied to the EC amendment as per the
probable upcoming changes. PP has not violated the
EC or any other guideline or stipulated conditions.

Point No. 11 z qqq Page No. 41

That, the project proponent also succeeded in
procuring second Consent to Operate (CTO-II) from
MPCB vide dated 11/08/2021 {ANNEXURE-A-59}
for total BUA of 35380.55 M2 (Part-1 BUA 19811.44
M2 out of TBA of project admeasuring 35380.55 M2
without complying the terms and conditions of
Environment Clearances and Consents. This is total
non-application of mind by officials from PS-DoE,
SEIAA, SEAC-III, MPCB etc. CTO part Il obtained on
11/08/2021 validity 30/01/2021 to 30/01/2022.

REPLY: Nothing to say

Point No. 11 z rrr Page No. 41

That, the PP again filed application for the
amendment in environment clearance vide letter
dated 11/10/2021  {ANNEDURE-A-60}  for
procuring ex-post facto EC due to increase in the TBA
by 24991.42 M2 of the construction as disclosed in
the sanction dated 21/06/2021.

REPLY: PP has already replied the same.
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EPoint No. 11 z sss Page No. 42

=That, the Applicant No. 2 filed application seeking=
sanction for prosecution against erring officers
including details complaint vide dated 21/02/2022
{ANNEXURE-A-61} to the Commissioner of PMC
for preparation of bogus, false, fabricated documents
by their subordinate officers from Garden
Department and sought sanction for their
prosecution. However, there is no action on the part
of Commissioner of PMC and it is deemed sanction.
PMC

REPLY: Nothing to say

EPoint No. 11 z ttt Page No. 42

That, the Applicant No. 2 filed detailed complaint vide
dated 21/02/2022 {ANNEXURE-A-62} to the
Senior Police Inspector, Shivajinagar Police Station,
Pune and Police Commissioner of Pune for
preparation of bogus, false, fabricated documents by
officers from Garden Department of PMC in collusion
with PP and However, instead taking any action, PI-
Shivajinagar Police Station, Pune just forwarded the
complaint to the Commissioner PMC vide their letter
dated 08/03/2022.

'REPLY: Nothing to say

Point No. 11 z uuu Page No. 42

=That, the Mining Branch of Collector Pune have
informed the Applicant No. 2, that there is no
documents available to confirm the permission for
the excavation that ought to be obtained by PP for
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excavation of plot for project construction vide

replied dated 08/03/2022 {ANNEXURE-A-63}%}.

REPLY: PP has all the required and necessaryé
permissions and same has been confirmed by
Tahsildar its order of 2019.

Point No. 11 z vvv Page No. 42

That, the Applicant No.1 have filed detailed
complaint/Notice vide dated 11/03/2022
{ANNEXURE-A-64} to the Respondents-
Regulatory Authority including PP for their legal
action as per the law and PP to take necessary steps
to take remedial steps for restitution and restoration
of area with scientific process. However, the attitude
of the Regulatory Authorities as well as PP was seen
to be careless, reckless and unapologetic towards
their duties.

REPLY: Nothing to say
Point No. 11 z www Page No. 43

_That, the Google Earth Images collected for the
project site clearly shows that, the illegal
construction of the project proponent of by illegal
felling of the trees, illegal excavation, damage to the
natural water course. {ANNEXURE-A-65}%}

REPLY This is false and misleading statement of
‘the Applicant
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DAMAGE TO THE HISTORICAL UNDERGROUND
WATER DUCT (TUNNEL) CONSTRUCTED BY
GREAT RULER BAJIRAO PESHWA.

i. That the underground duct was constructed in
the Peshwa era for supply of fresh water from
Katraj Lake to the Shaniwar Wada and Central
Areas of Peth Pune in Peshwas era.

ii. That the duct is around five feet in height and
three feet wide still carrying ample clear
drinking water.

lii. That the duct runs 30 feet deep and is around
15 kms long cutting across the Central Peth
areas in the city.

iv. That, this duct is still providing pure drinking
water in the various water wells in the city and
old water pounds (Hauds) all around the years
in the city, the source of the water remained
unascertained.

v. That the one of the stream of duct is passing
through the project site under violation and PP
has blocked the said duct with filling of
concrete material and fixed the building
foundation in the duct creating blockage and
water pollution in the duct.

vi. Despite there being complaint/notice of this
Applicants, PMC failed to take action on the PP
for this illegal act of blocking of historical
underground water channel/duct and polluting
this duct due to concretization.
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vii. That the PMC has to remove such illegal

construction and free the duct from such
obstacle created in ancient structures.

REPLY: No such duct, pipeline or tunnel passing
through the subject project. Applicant has not
studied the project details properly. PP received all
the necessary permissions from the local body. As
per the Applicant’s allegation, Bibwewadi is not
falling under Central Peth area of Pune. PP also wants
to submit that there was no pipeline or drinking
water line passed through the project before start of
the project. This is not violation of any EC or Consent
condition OR Notification OR Act / Rule.

Point No. 11 z yyy Page No. 44 to 46

ILLEGAL FELLING OF TREES, ILLEGAL
EXCAVATION, ILLEGAL CONSTRUCTION
WITHOUT MANDATORY PRIOR PERMISSION:

i. That the PP have done illegal felling of trees
without obtaining prior permission under
Maharashtra (Urban Areas) Protection and
Preservation of Trees Act, 1975 and the State
Government has framed the Maharashtra
(Urban Areas)Protection and Preservation of
Trees Rules, 20009.

ii. That the PP without obtaining prior permission
from Collector of Pune for excavation, Prior
Permission for felling of trees, prior
Environment Clearance from SEIAA and
Consent to Establish from MPCB, started the
excavation of the project land in December
2011 by doing illegal felling of trees. No work
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commenced till EC was obtained IN DEC 2014.5

That the site photographs and Google earth
record clearly shows that, PP has started
excavation, without prior permission from
Collector of Pune under Maharashtra Minor
Mineral Extraction (Development and
Regulation) Rules, 2013, Mines and Minerals
(Regulations and Development) Act, 1957.

|
That, despite there being stay on construction

vide notice dated 25/07/2016. However, PP
carried out the illegal Construction without
giving heads to the said stop work notice.

That, the PP have violated the terms and
conditions of commencement certificates and
provisions of Development Control Regulation
of PMC.

Vi.

That, no construction activity without fencing=
iIs permitted under EIA Notification — 2006
prior to Environment Clearance and consents.

Vil.

Also PP started construction without obtaining
prior Environment clearance mandated as per
the EIA Notification-2006 issued under
Environment (Protection) Act, 1986 and also
not obtained prior Consent to Establish under
Water (Prevention and control of Pollution)
Act-1974 and Air(Prevention and control of
Pollution) Act 1981. CTE was obtained on
09/01/2014. EC taken in Dec. 2014. All work
commenced thereafter CTE, CTO, 15T PLINTH
CHECKING CERTIFICATE forwarded.
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Also it is mandatory duty of PP under Articlei

51-A(f) to value and preserve the rich heritage
of our composite culture and underground
water channel is the best example of excellent
engineering of Peshave Era and unattended
and unprotected, ignored rich heritage due ill
intended profit making entitles carrying out
non sustainable development at the cost of
rich heritage.

Therefore, PP have committed clear cut
violations of above stated acts.

-Reply to point i to ix: Denied. These are the false
and misleading allegations. This is nothing but the
repetition of the points. PP has already answered all
the above points. PP has never -carried the
construction during stop work. PP started the
construction again after PMC approval only.

Point No. 11 z zzz Page No. 46 to 48

TOTAL DAMAGES TO BE IMPOSED ON

PP FOR HIS INTENTIONAL INFRINGEMENT
OF VARIOUS ENACTMENT, LAWS,
NOTIFICATIONS:

It is evident from the above facts that the PP
have felled 750 trees in illegal manner and
also there is no compensatory plantation of
2250 trees in the ratio of 1:3 as stipulated in
the ex-post facto permissions procures from
tree Officer of PMC.

That the Expert committee appointed by
Hon’ble Supreme Court in SLP No. /2018 have
opined that a single tree gives us various
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benefits on ecological balance to the tune of
Rs. 74200/- per year.

That, total number of trees those have caused
grave heart of permanent destruction as well
as on account of compensatory plantation are
to the tune of 3000 trees with average age of
22.5 years.

Therefore, the compensation on account of
destruction of trees and non-plantation of
compensatory trees is Rs. =3000 x 74200 X
22.5 = 5,008,500,000/- (Five Hundred Crores
Eighty Five Lakhs Only)

That, the PP have carried out the illegal excess
construction of more than 24991.42 M2
{60371.97 M2 - 35380 M2 } as disclosed in
PMC sanction dated 21/06/2021 as compared
to the Environment Clearance dated
27/11/2018. In Goel Ganga Case (2018) 18
SCC 257, Hon’ble Supreme Court have
imposed 100/- Crores for illegal excess
construction of 46000 M2 (102000 M2 -
56000M2) in violation of EC. So per square
meter damages comes to the tune of Rs.
21739/ Total damages on account of illegal
excess construction of EC dated 27/11/2018
come to Rs. 543291739.13/- (Rupees Fifty
Four Crores Thirty Two Lakhs Ninety One
Thousands Seven Hundred Thirty Nine and
Thirteen Paise) 15t EC granted 2014 Dec. For
26080.62 m2 and 2" EC granted on
27/10/2018 for 35380.55 m2. At that time as
per SEIAA MoM 14888.65 m2 completed and
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within limits of 1St EC. 3" EC granted for
57663.19 on 25/07/2022 (At that time
34093.11 m2 construction completed and
within limit of 2"9 EC. Excess BUA not done.
Arch. Cert. Submitted. Also having sanction of
60371.97 does not mean it has been
constructed its only on sanction. EC has
limited to 57663.19sg m only.

vi. That, the Hon’ble Supreme Court have also
imposed additional fine of Rs. 50000000/-
(Five Crore) for not obtaining the required
mandatory prior permission like EC and
Consents etc. Therefore, PP is also duty bound
to pay Rs. 50000000/- for not obtaining prior
permissions.

Vi That, the PP have committed various other
serious violations of illegal excavation, illegal
ground water extraction, non-compliance to
the conditions of commencement certificate
for installation of necessary infrastructures,
non-compliance to the Development
Regulations of PMC etc. And this Hon’ble may
kindly pass appropriate Orders to impose
additional duties under inherent powers.

EPoint No. 11 z aaaa Page No. 48

The Applicants submits that, the illegal construction
raised in contravention of multiple laws, act, and
enactments and with huge loss to ex-chequer on
various accounts shall not stared in the eyes of law
on. There should not be any lenience to such white
collar defaulters and violators. Therefore, clear and
unambiguous message should be sent to the
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community with strict directions to the concern

Authorities.

Reply to point | to aaaa: As PP submitted in above
points PP has not committed any violation. There is
no illegal felling of the trees. PP cut down the trees
as per the received permissions and received
numbers only. The required numbers of the trees
were also planted by the PP. PP has already
submitted the details in above mentioned points.
Therefore the above calculation for the compensation
and penalty is not applicable to PP.

The Applicants being aggrieved by the non-actions of
the Respondents on complaint/notices of the
Applicants, the Applicants are approaching this
Hon’ble NGT in its Original Jurisdiction on the
following grounds which are taken in the alternative
and without prejudice to each other.

REPLY: Nothing to say
GROUNDS
Point No. A Page No. 48

BECAUSE, the PP have procured Layout & Building
sanctions from PMC vide dated 30/03/2007,
01/06/2012, 27/12/2013, 21/12/2015, 18/08/2017,
17/10/2017, 07/12/2020 and 21/06/2021 on
mandatory conditions of compliance and important
condition from these sanction is to obtain prior
permission from Tree Authority of PMC for felling of
tree, installation of fire and safety system,
installation of Solar System, installation of Rain
Water Harvesting System, Provisions of highrise
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building under DCR No. 21.6.6, Transparent doors
installation to lifts, Arrangement for dewatering of
basements, etc. Are not complied.

REPLY: The site is under construction. PP will
comply as per the EC and consent conditions before
finish the construction work.

Point No. B Page No. 49

BECAUSE, the PP have not provided ramp slope in
the ration of 1:10 and in actual ramp slope is 1:8,
which is in total violation of DCR of PMC.

REPLY: PP has provided the slop as per the
sanctions and approvals of the PMC.

Point No. C Page No. 49

BECAUSE, the PP have carried out illegal excavation
for basements footing etc. Without obtaining prior
permission for mining of minor minerals.

gREPLY: PP has already answered this point.

éPoint No. D Page No. 49

EBECAUSE, the Peshwa Era underground waters
tunnel is blocked by PP and water is polluted due to
discharge of concrete and waste water in tunnel.

REPLY: Denied. This is false and misleading
statement, there is no Peshwa Era underground
water tunnel passing through the PP’s project site.

Point No. E Page No. 49
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BECAUSE, as per the Regulation No. 13.8 of DC rule,I
1987 amended on “in a layout or subdivision of plots
having area 0.4 ha or more in residential zone,
amenity space admeasuring 15% of the net plot area
shall have to be provided in that layout or sub
divisions. These amenity spaces shall preferably be
located at one place only and their breadth to length
ratio shall not be more than 1:2.5. Net plot area shall
be equal to Gross plot area minus area under DP
Road and D.P. reservations (if any).”

%REPLY: PP has already answered this point.
Point No. F Page No. 50

;BECAUSE, the PP have relied on the Non-.
Agricultural permission obtained from Collector of
Pune vide dated 26/09/2002 and 25/10/2002.
However, PP have not paid the non-agricultural tax
till date since 2002.

EREPLY: Denied. This is the false and Wrongs
statement. Also this Hon’ble Tribunal is not a right
forum to deal this.

Point No. G Page No. 50

BECAUSE, the PMC have issued the stop work notice
vide dated 27/05/2016 under section 267(1) of the
Maharashtra Municipal Corporation Act, 1949 and
Section 54 of Sec. 54 of Maharashtra Regional and
Town Planning Act 1966. However, PMC has not
stopped the construction in actual and PP carried out
the construction despite there being stop work notice
and PMC did not adopted the legal procedure to
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vacate the stay on construction and allowed PP to

carry out construction in illegal manner.

REPLY: PP has not carried out the constructioné
work after PMC notice. After the approval of the PMC
PP restarted the construction work.

Point No. H Page No. 50

BECAUSE, the PP did not filed application in the
prescribed format given under the Maharashtra
(Urban Areas) Protection and Preservation of Trees
Act 1975. In exercise of the powers conferred by the
Act, the State Government has framed the
Maharashtra  (Urban Areas) Protection and
Preservation of Trees Rules, 2009.

REPLY: PP has followed the prescribed procedure
for felling of trees. Also this does not come under the
jurisdiction of the Hon’ble NGT.

%Point No. 1 Page No. 50

:BECAUSE, the PP in collusion with Tree Officer and
Tree Authority of PMC have illegally felled more than
750 number of trees out of 786 trees without any
compensatory plantation and by procuring ex-post
facto permissions vide dated 02/09/2013,
25/05/2014 and 19/12/2016 for felling of 315 trees,
for transplantation of 116 trees on condition of
compensatory plantation of 1293 trees.

Sr. | Permission Date |Felling| Trans- |Compensatory
No. plantation | Plantation

1| 02/09/2013 17 13 90
2 | 25/05/2014 | 149 47 588
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3 19/12/2016 149 56 615
Total 315 116 1293

REPLY: PP has received first tree felling permission=
on 02/09/2013 after that time to time PP received
the next permissions. As per the permission PP has
planted more trees than compensatory trees. PP has
already annexed the data of the plantation. Also PP
has already submitted to this Tribunal that this
matter is barred by the time because first cause of
the action took place on 2013 i.e., 10 years back.
Also Maharashtra (Urban Areas) Protection and
Preservation of Trees Act 1975 is not a purview of
this tribunal. Therefore this allegation should not be
entertained by this Tribunal.

EPoint No. J Page No. 51

'BECAUSE, there is no compensatory plantation done
by PP as directed in above ex-post facto permissions
and on the contrary, PP submitted false, baseless,
bogus, forged misleading documents and certificate
for compliance compensatory plantation of trees as
genuine documents procured from Dr. S. S. Deokule,
HOD of Botanical Garden Department of Pune
University vide dated 20/10/2012, 24/12/2014 and
08/02/2016 for compensatory plantation of 810
trees in Pune University Botanical Garden and PP
own Letter dated 11/02/2017 with alleged remark of
Kendriya Vidyalaya, Ganeshkhind Pune “Allowed with
date 13/02/2017” for compensatory plantation of
615 trees and PP own letter dated 05/08/2017
stating the compensatory plantation of 700 trees
{plantation of 250 at Kendriya Vidyalaya and
remaining plantation of 450 at Savitribai Phule



1642

|
University Pune} against condition of compensatory

plantation of 615 trees.

REPLY: PP has already answered this point. Also
annexed the supporting documents as a proof of the
plantation e.g. Pune University and Kendriya
Vidyalaya work orders and bills

Point No. K Page No. 51

BECAUSE, the trees felled by PP were between the
ages more than 10 years to 35 years and these trees
were well grown trees with average age of 22.5
years.

REPLY: PP has already answered this point. Also
annexed the supporting documents as a proof of the
plantation.

Point No. L Page No. 52

BECAUSE, the Hon’ble Supreme Court and Hon’ble
High Court have taken serious note on illegal felling
of trees and non-plantation of compensatory trees
having adverse impact on ecological balance,
sustainable development, CO2 sink cycle, production
of oxygen and carbon sequestration, soil
conservation, protection of flora/fauna, its role in
habitat and ecosystem integrity and any other
ecologically relevant factor etc.

REPLY: The is no illegal felling of the trees. PP has
already answered this point and also annexed the
supporting documents of the plantation.

Point No. M Page No. 52
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!BECAUSE, the damage on account of illegal felling!
of more than 750 trees with help of ex-post facto
permission and not carrying compensatory
plantation of 2250 trees is more than Rs. 500.85
Crores and same should be recovered from PP.

REPLY: There is no illegal tree felling therefore no
compensation is to be born.

Point No. N Page No. 52

BECAUSE, the Environment Clearance dated
02/11/2018 is granted for TBA of 35380.55 M2 and
total construction carried out by PP as per PMC
sanction plan is 60371.97 M2 . Therefore, PP have
carried out illegal excess construction of 24991.42
M2 violating Specific condition No. (1V), General
Condition no. XLVI for change in scope of project
from EC dated 28/11/2018 and caused substantial
damage to the environment and ecology.

REPLY: There is no illegal construction and no
conditions is violated by the PP. PP construction is as
per received EC only. PP has already annexed the
document for the same.

Point No. O Page No. 52

BECAUSE, the revalidated Consent to Establish
dated 16/09/2019 is granted for TBA of 50168M2
and total construction carried out by PP as per PMC
sanction plan is 60371.97 M2 .Therefore, PP have
carried out illegal excess construction of 10203.97
M2 violating condition of CTE by change in scope of
project from CTE dated 16/09/2019 and caused
substantial damage to the environment and ecology.
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REPLY: PP completed the construction as per the
previous EC. After receipt of the revised sanction of
PMC and increase of the potential, PP applied to the
amendment of EC. There increased construction was
started after the receipt of the amended EC only.
Applicant has not provided supporting document and
proof to support his statement.

:Point No. P Page No. 53

BECAUSE, the damage on account of illegal excess
construction of TBA admeasuring 24991.42M2 is to
the tune of Rs. 543291739.13/- {Rupees Fifty Four
Crores Thirty Two Lakhs Ninety One Thousands
Seven Hundred Thirty Nine and Thirteen Paisa} for
causing grave heart to the environment and ecology.

REPLY: Denied. This is false and misleading
statement. There is no illegal construction. PP has
constructed the project as per EC only there is not
excess construction.

Point No. Q Page No. 53

BECAUSE, the additional penalty on account of not
obtaining prior EC, that is to be imposed on PP is Rs.
5 Crores as per the principles laid down in (2018) 18
SCC 257.

REPLY: The construction is as per the EC therefore
there is no question of penalty.

Point No. R Page No. 53

'BECAUSE, the PP has been extracting ground water
from bore wells without obtaining prior permission
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form CGWA and have caused substantial damage to

the ground water table at project site.

%REPLY: Denied. This is the false and baselessé
'statement. PP not extracting ground water.

EPoint No. S Page No. 53

!BECAUSE, the PP have caused serious damage to
the water body passing through the project site due
to dumping of construction waste, reduction of flow
capacity of watercourse etc. And PMC officials have
not taken any action despite the complaint.

REPLY: There is no passing water body through
the project site. The made allegation is baseless and
wrong.

Point No. T Page No. 53

:BECAUSE, the PP is failed to stop illegal construction=
at site.

REPLY: There is no illegal construction. The
construction is as per the approvals received from
various government authorities.

Point No. U Page No. 53

BECAUSE, the PP has not complied the terms and
conditions of Non-Agricultural Permission, EC and
consent to Establish, CTO as stated above.

REPLY: Denied. This is the vague statement
without any proof and supporting document.

éPoint No. V Page No. 53
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!BECAUSE, the PP and Dr. S.S. Deokule, Professor
and Head for Department of Botany, University of
Pune have prepared false, bogus, forged letters
dated 20/10/2012, 24/12/2014 and 08/02/2016 and
used as genuine evidence with help of PMC Officials.

REPLY: PP has already annexed the supporting
documents of the plantation and the University letter
for approval. PP is not aware about the internal
issues of the University departments.

Point No. W Page No. 54

BECAUSE, the PP Muck generated from the
construction waste has adversely affected the
neighbouring community.

REPLY: Denied. This is false and baseless
statement.

Point No. X Page No. 54

BECAUSE, the above defaults or acts are damaging
the environment and giving counter blast to the
sustainable development.

REPLY: There is not damage caused to the
environment. PP made the construction as per the
various approvals from the government agencies and
a proper study of the site.

Point No. Y Page No. 54

BECAUSE, the Respondents ought to have
understand their responsible for sustainable
development is part of right to decent life and thus
are duty bound to provide decent life to the citizens.




1647

REPLY: PP is the well know and reputed builder of
the Pune. PP has delivered more than 50 numbers of
the project in Pune and Maharashtra. Therefore PP is
very well understanding the social responsibility and
obligations. PP has not committed any type of
violation related to his any construction projects.

Point No. Z Page No. 54

BECAUSE, the Respondents are the concern
Regulatory Authorities duty bound to initiate the
legal action to stop and remove the illegal
construction.

REPLY: There is no illegal construction.

Point No. AA Page No. 54

BECAUSE, the said illegal act of felling of trees,
preparation of bogus documents, certificates, letters
and using these documents as genuine evidence,
cheating of public at large, misinterpretation,
mischief, corruption by Government Officials are
crime punishable under Indian Penal Code, 1980,
The Maharashtra(Urban Areas) Protection and
Preservation of Trees Act, 1975, The Prevention of
Corruption Act, 1988 the Maharashtra Municipal
Corporations Act, 1949, MOFA, 1963, MTRP Act,
1966, and the Prevention of Damage to Public
Property Act, 1984 and therefore, Hon’ble Pune
Police Commissioner and Police Inspector of Deccan
Police station are duty bound to register FIR on the
accused persons involved in this crime and
accordingly prosecute these accused to send clear
message in the society, public at large.
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REPLY: PP has already answered this point.
Applicant repeated the same allegation.

Point No. BB Page No. 55

BECAUSE, the Respondents are failed to take
appropriate legal actions on complaint of this
Applicants.

REPLY: The complaint is baseless and without
proper study of the project.

Point No. 13 Page No. 55

That, this entire illegal activity shows the inherent
lack of coordination between the PMC local authority,
SEAC-II1, SEIAA, DoE and MPCB and this act cannot
be neglected for betterment of environment.

REPLY: Nothing to say.

Point No. 14 Page No. 55

=That, the applicants have made out prima-facie case
and situation will be unbridle uncontrolled if stay is
not granted and the PP cannot stare in the eyes of
the law to continue his illegal construction activity
and may be for occupancy of premises and PP must
be prohibited from going ahead.

REPLY: There is no illegal construction activity. PP
made the construction asper the various permission
and approvals of the concern government bodies.

Point No. 15 Page No. 55
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That, the applicants have no personal interest in the

project and also there is no enmity against the PP or
other respondents in this application.

REPLY: Denied. Applicant wants to harass PP.
Applicant may have some person interest to hold the
construction of the project.

Point No. 16 Page No. 55

In the above fact and circumstances, the Original
Applicants being aggrieved by the non-actions of
Respondent Government Authorities on complaints
of these Applicants for appropriate directions against
the illegal activities of the Respondents, in
approaching this Hon’ble NGT under the provisions
of NGT Act, 2010 r/w. NGT (P&P) Rules, 2011 as he
do not have any other alternative efficacious remedy
in Law.

REPLY: PP say and submitted that the allegation
made by the applicant related to the felling of the
trees is comes under the Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 which
Is not listed in the schedule-1 of the NGT Act 2010.
Therefore these allegations and related should not be
taken by this Tribunal. Also this OA is not passing the
criteria / provision of the limitation made in s.14 and
s. 15 of NGT Act 2010. Therefore this OA is not
maintainable and considerable by this Tribunal.

Point No. 17 Page No. 56

The Original Applicants have filed complaint to the
Respondent Authorities on 29/08/2017, 05/02/2018,
23/06/2018, 11/03/2022 and actions from these
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!respondents were expected at least within 24
months due to huge scope of investigation on such
complaint. However, these Original Applicants gave
sufficient time to the Authorities and filed this
Original Application thereafter with due compliance
of procedures. Also, these Original Applicants had
limited resources and faced serious problems due to
Covid-19 Pandemic and therefore, there is no delay
or laches.

REPLY: The first complaint of the Applicant was on
29/08/2017. But PP received first permission for tree
cutting on 02/09/2013. It means before raise this
iIssue by the applicant PP applied for permission and
received it too. After 4 years Applicant raised his
concern. Whereas the first cause of action was took
place 4 years back only. The first compliant of the
Applicant cannot be considered as a first cause of the
action. PP raised this issue in his previous submission
dated 03/01/2023 to this Hon’ble Tribunal.

Point No. 18 Page No. 56

This Original Applicants have not filed any:
Petition/Application claiming similar or same relief
before any court of India or in the Hon’ble Supreme
Court of India pertaining to the present case claiming
same reliefs.

REPLY: Nothing to say.

Point No. 19 Page No. 56

The Original Applicants craves leave to add to, alter,
amend, delete, vary, cancel, modify, substitute
and/or rescind what has been stated in the foregoing
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paragraphs with the previous permission of the

Court.

%REPLY: Nothing to say

gPoint No. 20 Page No. 56

The Original Applicants craves leave to file additional
documents to support the allegations and
contentions raised in this Application.

%REPLY: Nothing to say

%Point No. 21 Page No. 56

The Original Applicants will rely upon the documents,'
a list whereof is annexed hereto.

REPLY: Nothing to say

Point No. 23 Page No. 59

HON’BLE NGT HAVE CLEAR JURISDICTION TO
DECIDE PRESENT APPLICATION

Point No. 23 a Page No. 59

That, the present Application is filed under sections
15, 18, 20 and 33 of the NGTAct-2010 r/w. Rule-14,
24 of NGT (P&P) Rules, 2011 challenging violations
of Environment Enactments r/w the EIA Notification
-2006 issued under the Environment (protection)
Act-1986 and other Schedule-I Acts.

REPLY: NGT Act 2010 Schedule | does not cover
The Maharashtra (Urban Areas) Protection and
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Preservation of Trees Act, 1975. Therefore the
allegation related to this act should be entertained
by this Tribunal.

Point No. 23 b Page No. 59

That the trees being un-isolated segment of the
Environment and ecology and therefore, the issue of
felling and compensatory Plantation of trees and
transplantation of “Trees” as stipulated the
conditions in EC and Consents falls under jurisdiction
of this Hon’ble NGT.

REPLY: For felling of the trees the specific act is
already introduced by the Government of India i.e.,
The Maharashtra (Urban Areas) Protection and
Preservation of Trees Act, 1975 which is not a
purview of this Tribunal.

Point No. 23 ¢ Page No. 59

That, from plain reading of Original Application, it
clarifies the original application is filed for violation,
of terms and conditions of EC and Consents and as
these mandatory permissions to be obtained under
the Environment (Protection) Act-1986, Air (P&CP)
Act-1981 and Water (P & CP)Act-1974.

REPLY: PP replied to each objection raised by the
applicant in this Affidavit.

Point No. 23 d Page No. 59

That, the project site and resident of the applicant
are within the local jurisdiction of PMC having
common sharing’s.
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EREPLY: Nothing to say

EPoint No. 23 e Page No. 59

That, the PP has carried out the illegal excess
construction of more than 24991.42 M2 {60371.97
M2 - 35380 M2} as disclosed in PMC sanction dated
21/06/2021 as compared to the Environment
Clearance dated 27/11/2018 and civil construction
activity is the recurring cause of action. Therefore,
Hon’ble NGT have clear jurisdiction to deal with the
present application.

REPLY: PP has already clarified that there is not
excess construction and the constructed area is as
per EC only.

Point No. 24 Page No. 60

CAUSE OF ACTION TO FILE PRESENT
APPLICATION:

EPoint No. 24 a Page No. 60

=That, the cause of action is bundle of actions,:
therefore entire pleadings of the Original Application
shall be considered and the PP has made the illegal
changes in the capacity or modification in the project
layout by carrying out subsequent amendments in
sanction plans of PMC till 21/06/2021 and these
sanction have given rise to the cause of action, as
there is change in the previous sanction, in fact there
IS increase in capacity of the project by 24991.42 M2
{60371.97 M2 -35380 M2 } as disclosed in PMC
sanction dated 21/06/2021 as compared to the
Environment Clearance dated 27/11/2018 and all
these sanctions become the first cause of action by
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!making the previous sanction ineffective, null and
void and PP have not obtained EC accommodating
the actual construction, despite there was clear cut
Condition No. 14 (Some Important and Special
Instruction) for felling of trees and Condition No. 27
(Conditions) imposed in sanction vide its
commencement certificate No. CC/0634/21 dated
21/06/2021, mandating prior NoC for tree felling,
Environment Clearance and consent from MPCB.

REPLY: Amendments in sanction plans of PMC
dated 21/06/2021 gave rise to the first cause of the
action. But Applicant alleged the construction already
being done before this date. This mentioned dated
should not be considered as a first cause of the
action.

:That, the PP has carried out the illegal excess
construction of 24991.42 M2 and this expansion of
24991.42 M2 is intended vide sanction No.
CC/0634/21 dated 21/06/2021 with prior permission
for felling of trees and civil construction activity is the
recurring process. Therefore PP has increased the
project capacity by 24991.42 M2 from after
21/06/2019 in violation of terms and conditions of
Commencement Certificate, EC and Consents and
Building construction activity is nothing but recurring
cause of action for and further PP has proposed to go
beyond permissible sanction.

=REPLY: The concept of the recurring cause of the=
action is not applicable in this case. Alleged
construction is not an industry. The alleged activity
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Is the construction activity which is having the valid
EC and the consent.

Point No. 24 ¢ Page No. 61

That, the PP has obtained the EC for expansion on
27/11/2018 for construction of TBA of 35380.55 M?
as special Condition no. (I1V) and Consent to establish
16/09/2019 for construction of TBA of 50168.00 M?
and thereafter, procured the Commencement
Certificate along with sanction plan vide dated
21/06/2021 from PMC for expansion of project to the
covered construction of TBA of 60371.97 M2, But not
obtained EC and CTE to accommodate these illegal
excess construction and also not complied with the
mandates of prior NOC of Garden Department.

REPLY: PP received the EC for expansion on
27/11/2018 for 35380.55 m? after that PP submitted
another application for the EC expansion and also
applied for the consent to establish for additional
area. The details are already submitted above. PP
followed the correct path for both approvals and
received it time to time therefore there is no illegality
regarding the TBUA and approvals related to it. PP
has already mentioned all the approvals and NOC
date-wise in the diary of events.

Point No. 24 d Page No. 61

;Therefore, the Cause of Action first arose to file this
Original Application is on 21/06/2021, when PMC
granted Commencement Certificate vide No.
CC/0634/21 and Sanction Plans dated 21/06/2021 to
the project of Respondent No. 22-PP in violation of
previous EC and Consents without restitution and
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|
restoration of environment and ecology being

damaged by PP due to excess illegal construction and
its operations and there is no compliance to the
mandatory NOC of Garden Department as the felling
of trees in excess of permission as well as no
compensatory plantation on his own land.

REPLY: PP already replied to these points through
his submission and reply to each allegation.

Point No. 25 Page No. 62
LIMITATION TO FILE PRESENT APPLICATION

%Point No. 25 a Page No. 62

-That, the present Original Application is filed under
section 15, 18 and 20 of the NGT Act, 2010 and there
is limitation of 5 years u/s15 of NGT Act-2010 from
the cause of action first arose and Principal prayer of
the applicant is for restoration and restitution of the
project site to its original position.

REPLY: The cause of action is wrongly mentioned
by the applicant to his benefit. Whereas PP received
its first permission for the tree cutting in 2013.
Applicant took the benefit of the date of the PMC
sanctions.

Point No. 25 b Page No. 62

That, the Original Applicants have raised substantial
questions relating to environment and this
application is filed within five years from cause of
action first arose on 21/06/2021, when PP procured
the PMC sanction plan for expansion and carried out
substantial construction without complying to the
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|
compensatory plantation of trees and its triggered

cause of action.

REPLY: The key guestion raised by the applicant in
this application is only related to the felling of the
trees and the compensatory plantation. But schedule
I of the NGT Act 2010 does not have any provision
for this consideration of tree permissions and related
issues. There is a special act already in existence to
handle these issues. The act is ‘The Maharashtra
(Urban Areas) Protection and Preservation of Trees
Act, 1975’. Applicant in his application mentioned the
rules and related provisions of this act. THEN WHY
Applicant has not approached the concerned
authority for the relief this is un answered question.
Therefore, PP requesting this Hon’ble Tribunal Please
do not pass any order related to felling of the trees
or compensatory tree plantation. Rest issues can be
considered by this Tribunal. Applicant through
application requesting for wrong and uncovered
relief from this Tribunal.

Point No. 25 ¢ Page No. 62

The present application is filed without Five Years
from 21/06/2021 (excluding the period from
23/03/2020 to 08/06/2020 of Lockdown due to
COVID-19 as exempted by Hon’ble Supreme Court of
India) and thus the Original Application filed is within
the prescribed period of limitation.

REPLY: The Applicant has taken the benefits of the
COVID Lockdown and the PMC-sanctioned plan in
year 2021. Whereas the first cause of the action
already arose in the year 2013 i.e. 9 years before
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|
this application. Therefore, this applicant should not
be entertained by this Tribunal.

16. Through the above submission PP replied

to each and every allegation made by the applicant.

PP has produced the fact before this Tribunal along

with the supporting documents. PP also submitted

his objection to the consideration of this OA on the

basis of the limitation, Plural cause, and substantial

question related to the environment through
affidavit dated 03/01/2023 which need to be address

first.

17. PP submitting this full-fledged as per the

direction of the Hon’ble Tribunal dated 19/05/2023
but in light of the above, PP (Respondent No0.22)

says and submits that the application needs to be

dismissed on this ground of limitation as well as

maintainability as it is; without passing any further

order by the Hon’ble Tribunal in this matter. Once it

is clear that the Hon’ble Tribunal doesn’t have the

jurisdiction, then there is no power for the Hon’ble

Tribunal to entertain this application, go into merits,

and/or pass any kind of order, including even of

appointing any Committee.
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AND for this act of kindness, as duty bound shall

ever pray.
fo,

% 7
Place: Pune DEPONENT
Date: 21/08/2023 Respondent No. 22

Pride Purple Landmark LLP
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AFFIDAVIT AND VERIFICATION

|, Arvind Premchand Jain, age about 52 years, resident of the 5% floor, Pride House,
108/7 Ganesh Khind Road, Shivaji Nagar Pune 411016 do hereby state that | have

submitted this Affidavit on solemn affirmation and oath.

| have verified that the facts are true to the best of my personal knowledge. | have

not suppressed any material fact known to me and relevant to this matter.

X
Place: Pune DEPONENT
Date: 21/08/2023 Respondent No. 22

Pride Purple Landmark LLP

Identified by & before me:
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PRIDE PURPLE LANDMARK LLP

'blwc-']"")

-1

a CERTIFICATE NO.: 23342
S e =]
'\Project: PARK LANDMARK Contractor: SAIENTERPRISES
Sub Project: DEVELOPMENT 5 WO No.: o
Work Category: PRELIMINARY WORK PAN No.: AMDPB2314F
CertificateType: Running VAT No.:
Invoice No.: RAD2 WO Value: Rs. 10,37,000 /-
Invoice Date: Jun 05, 2017 Certificate Date: Jun 05, 2017
Work Description: Providing of all labour with required tools and tackles for cutting and replantation of existing trees and plantation of new trees at required
location.
|BILLING SUMMERY

Till Date Billing Details

DESCRIPTION PREVIOUS BILL AMOUNT! THIS BILL AMOUNT| UPTO DATE BILL AMOUNT
Certified Armount 4,42,000.00 3,91,000.00 8,33,000.00,
Material Escalation | 0.00 0.00
Tax Addition = '_—__‘_ - _—61;:3—0045 . ._68,650.00 1,24,850.00]
Tax Deduction T o
I . 0.00 o .00 0.00
Retention Deduction 22,100.00 19,550.00 41,650.00¢
Advance Recovery 0.00 0.00 0.00,
Other Deductions 0.00 0.00 0.00,
{Other Debit Amount .00 0.00
Amount Payable ! 4,86,200.00, 4,30,100.00 9,16,300.00
Amount Paybale: Rs. 4,30,100.00
Amount Payable in Words: Rupees: Four Lakh Thirty Thousand One Hundred Only
Remarks: Bill paid against New Tree Plantation.
Details:
Tax Addition Details e s . o R
Swachh Bharat Cess 0.5% Exclusive 1,955.00
Krishi Kalyan Cess 0.5% o Exclusive 1,955.00
SERVICE TAX @ 14% Exclusive 54,740.00
| Pending Debit Note Details:
Debit Note ID | Amount 1 Recovered Till Date | This Bill Recovery
Advance Adjustment Details:
Advanca ID ﬁdv.ance Amt I Recovered Till Date This Bill Recovery
Total Advance Recovery 0.00
e
el
PREPARED BY CHECKED BY VERIFIED BY APPROVED BY
BILLING ENGINEER PROJECT MANAGER SR. ESTIMATION & BILLING ENGG. A.V.P. (Constructions)
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|Contractors Name - Sal Enterprises

ABSTRACT SHEET

RA Bill No: RA 02
Wo No: 247
Inv No : WO/PPLLLP/PLDMK/2016-17/247

Nature of Worl - Tree Plantation

Date : 5.06.2017
Project - Pride Gateway

Prime Center & dev Pvt Ltd
G ™| omomr® |- Aormomaet i cawmve
5 S Asount | ~AMouNT | | AMOUNT |
1 |Replantation of Trees No | 7000 56.00 | 392000.00 0 392000
2 |Tree Cutting & Transport No |so0o0| * 1.00 | S50000.00 0 50000
3 |New Tree Plantation No | 850 | ° 460 391000 391000

WORK ORDER AMOUNT TOTAL BILL AMOUNT BALANCE WORK ORDER AMOUNT
AS ACTUAL 833000 AS ACTUAL
PREPARED BY CHECKED BY V.P ENGINEERING
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BILL CERTIFIED SHEET
| SITE NAME - PRIDE PURPLE LANDMARK (LLP )
NAME OF ¢
CONTRACTOR: - _ C Sea Ry }Ub'ﬂ’)’} Jen
SCOPE OF

WORK:- /rrffif_ Lw@ﬂ‘v-a_ ZJL fgﬂ}ffﬂjmiﬁd -MG’CL(

INVOICENO : - — ) F& '

PASSED BILL AMOUNT : - 45“1 b x0 }ﬁ

BILLING ENGINEER I SITE ENGINEER PROJECT MANAGER

THE WORK IS CHECKED'FOR QUALITY & IS APPROVED BY ME.

QUALITY ENGINEER

DEBITS : -

ACCEPTED BY CONTRACTOR

@ son_pen T
© DATEQS oC 1H-m )

o o
N\ A : ) ?’/
IR pRV-
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qo et Premgam ged) wiedl), gARiger @ Sief srelen gand wed w9, 3 e gof Sl wrhia
WA 57 /3, T TR Biear g, TR0 9@ 99®, YU-411048
ATGTEA . 9850440269 /8975595000 email: dhanrajbhange@gmail.com

TAX INVOICE

To, Bill No. 18
PRIDE PURPLE LANDMKAR LLP
| Pride House, 5" floor, Opp. Pune University, Date: 24.04.2017
| Pune-411015.

Work arder No.
WO/PPLLLP/PLDMK/2016-
17/247

No. Particulars Qty Rate Amount
1 | New Tree Plantation 460 850 3,91,000

Sub: Final Bill New Tree Plantation

Total 3,91,000
Service Tax 14% 54740

Swacha Bharat Cess 0.5% 1955

Krishi Kalyan Cess 0.5% 1955

Grand Total | 4,49,650

{Rs. Four lacs forty nine thousand six hundred fifty only)

Service Tax Code No. AMDPB2314FSD001 dtd. 11.9.2014

PAN Card No. AMDPB 2314F SAl ENTERPRISES
Declaration:

I/We hereby certify that my/our registration certificate under the ~
Maharashtra Value added tax Act 2002 is in force on the date on which the 7
sale of the goods specified in this tax invoice is made by me /fus that the

transaction to sale covered by this tax invoice has been effected by mefus /

and it shall be accounted for in the turnover of Sales wile filing of returns and
the due tax. If any, payable not he sale has been paid or shall be paid”.
P

B r&prietor

BILL v~ NO. 232
7/1;\%\ s
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PRIDE PURPLE LANDMARK LLP
PRIDE HOUSE, 5TH FLOOR, OPP. PUNE UNIVERSITY, PUNE 411015, Pune

WORK ORDER

W O No. WO/PPLLLP/PLDMK/2016-17/247

Name of Contractor  |SAI ENTERPRISES 1

Kind Attention iMr.Dhanraj hh_ange
Address of Contractor EShivneri nagar kondhwa khurd, , near ghvane chawl, pune 411048
Contact No. 19850440269

Tax No. Details |PAN:AMDPB2314F /| VAT Tin: | S Tax: AMDPB2314FSD001
Name Of Work IPRELIMINARY WORK -

Project {PARK LANDMARK

Sub-Project {DEVELOPMENT

Dear Sir,

We are pleased to inform you that in reference to your quotation and subsequent meetings we
had with you, this order is being issued to you to carry out the works as detailed below.

[A] Scope of Work:

Providing of all labour with required tools and tackles for plantation of new trees at required
location.

1) Safety of your workers, machinery is your responsibility. You have to take care while cutling
exisling trees, proper precautionary material shall be arranged by you. Insurance of your labours is in
youir scope of work.

2) Shifling of trees from nursery to the working place wilh all leads & lifts is in your scope

3} You shall use good working conditions cutting machineries and full length electrical wires for
connection of cutling machines.

4) *ou shall provide skilled labours for plantation of Plants. Maintenance for three months after
carmpletion of work is in your scope of work.

Page 1 of 5
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7 You shail clean enlire area on day to day basis after completion of your work.

%) You shall manage unloading of plant. All issues of hamal panchayat shall be resolved by you.

/) You will provide free maintenance for trees & bushes planted by you for the peri_od of three months.
You will replace all the dead plants in this period at your own cost. Providing sufficient water for
watering is Company’s responsibility.

b) If we found any type of damage of our material by your workers, the amount of such damaged
inaterial will be debited from your RA bills.

9) You shall sign the debit notes raised by Project manager. Your RA hills will not be processed until
the signature by your represenlative or you on debit notes.

0)Builder or builder representative have liberty to terminate your contract at any stage without giving

any notice for any reason of quality, delay in progress, bad workmanship, misbehavior with site
peaple. Ele.

[B] General Terms and Conditions :

1) CHILD LABOUR:- No child labour (age below 18 yrs.} is permitted to work on the site.

2) AGCIDENT:- As a precautionary measure the Contractor will ensure that all the labour on site
{Male or Female) must wear safety helmets, & use safety belts while working at site. No labour
should work without wearing helmet. A penalty of Rs 500 per day per labour shall be levied on the
contractor in case labour without helmet is seen on site. The builder or his representative shall not be
held responsible for any accident occurred at the site. The builder also accept no liability for the
outside labour, if any, employed by Contractor for the erection of scaffolding to facilitate the works or
during execution of work. The contractor shall be solely responsible & arrange for medical
attendance al his own cost & pay all the compensation arising thereby. Provision of all materials
required for safety purpose to be arranged by contractor, without claiming any extra payment The
contractor shall indemnify the Builder against all actions, suit, claims & demands brought or made
against it in respect of anything done or committed to be done by the contractor in execution of or, in
conaection with the work of this contract & against any loss or damage to the Builder in consequence
‘0 any action Builder or suit being brought against the Contractor for anything done or committed to
bir gone, for the execution of the work of this Contract.

'f Contractor 1s using electricity on site for any purpose he shall ensure that cables are laid without
jultils i juinls are salely waterproofed & maintained so hal no cuirent shali leak through themn. ihe
builger does not take any liability if any mishap occurring due the same.

The contractor & his sub-contractors, if any, shall comply with the instructions given by the safety in-
charge or his authorized nominee regarding safely precautions, protective measures, house keeping
lequirements, etc. The safety in-charge with due intimation to engineer in-charge shall have the right
W stop the work of the Contractor, if in his opinion proceeding with the work will lead to unsafe &
dangerous condition.

3) THEFTS:- The builder or his representative shall not be held responsible for any thefts occurred at
the site. Watch & ward in respect of all the plants, machinery & materials of the contractor at the site,
will be the contractors sole responsibility.

4) MATERIAL:- It is the responsibility of the Contractor to provide all labour, plant, tools, tackles &
other elements for the performance of the works in a workman-like manner.

S) SITE CLEAMING:- The Contracior shall keep construction area clear of any obstructions. The
contractor shall at all times maintain the site neat & clean in a thorough & workmanlike manner & to
the complete. satisfaction of the Builders Project In-charge The premises of the Building area
expected to be cleaned on the daily basis with carting away of the debris so collected, regularly,
withoul any extra costs to the Builders.

G) CONTRACTORS MATERIAL BROUGHT ON SITE:- The Contractor shall not take out his
materials from site, without written consent of Builder's Project In-charge, & builder is not at all

; Page 2 of 5
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responsible if the material is lost or stolen or damaged by weather or otherwise. You shall manage
antoading of your matenal.  All issues of hamal panchayat shall be resolved by you.

7} REMOVAL & SUBSTITUTION OF MATERIALS:- The Builder's project In-charge shall have full
power o request removal from the premises of all materials, which in his opinion are not in
accordance with the specification.

8) CO - OPERATION:- The Contractor is expecled to extend all co-operation & possible help to the
represeniatives of Statutory Bodies & Consullants visiting site to execute their part of work on the
same sile.

9) LABOUR INSURANCE: Contractor shall arrange labour insurance from any insurance company
for his workers.

10) All Material required to complete the work shail shift & lift from our godowi. No extra amount will
be paid for lead & lift.

11) Contractor shall complete the work within the schedule. If we found the contractor is not capable
to complele the work in schedule or if we found any bad quality of work on site or mishehavior with
our staff, the company has right to terminate your contract without giving any reason & without giving
any prier notice.

12) Gonltractor shall arrange the light arrangement for night work. Halogen & wire will be given for
only one time at the start of project & he has to use this material in proper way until the completion of
the worlc.

13) Entire work shall be done as per the company's checklist & you will not obstruct our any people
to visil your work place or your godown for quality & quantity check.

14) Government./Labour laws compliances:

a. If contractor labour capacity is more than 10 no. of labours, then he should register all his labour
as per BOCW act. and all registered labour should be engaged there on site.

b. Contraclor have to register himself under Contractor Registration Act before starling the work.

¢. Contractor shall have WG policy of all labours working on site.

4 A) Contractor's Workers’ PF & ESIC registration is in contractor’s scope.

2. CONTRACTOR shall submit the following documents before the execution of works as per
Jdelaled sehedule o be agreed: .

2a) Schedule of Work

2b) WCT registration details.

2¢) Labour License and details for confinnation of compliance with labour laws, BOCW Act
Regulation and nunis el gy per statutory requirements

2d) Contractor Workers PF & ESIC registration

CONTRACTOR shall submit ESIC payment receipt up to 10" day of each month. Also, he shall
register every new employee's PF before engaging him for actual work. The receipt of payment of
new employee's PF shall be submitted before engagement of new employee

These all above compliances are in contractors scope, No extra payment for the same.

-15} If we found any type of damage of our material by your workers, the amount of such damaged
material will be debited from your RA bills. You shall sign the debit notes raised by Project
marager. Your RA bills will not be processed until the signature by your representative or you on
debit notes.

16) Builder or builder represen'talive have liberty to terminate your contract at any stage without
giving any notice for any reason of quality, delay in progress, bad workmanship, mishehavior with
sile people, efc. .

[ e Page 3 of 5
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[C] BOQ Details :

BOQ Details
S.NO. T BOQ  DESCRIPTION : UN
1 DEVELOPMENT
Providing of all labour with

PRELIMINARY required tools and tackles for :

WORK plantation of new trees at required i

location. [

Providing of all fabour, crane,
machineries and transport for |
Plantation of new trees at required

11 ¢

142 Plantation of new

fFees by PM. including excavation in pits, |
plantation and refilling of soil in =~ |
i !pits, with all tools and tackles.
| Category Total - |
PRELIMINARY
WORK

Ay
e BV
Vaagba]
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A
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T Tax o Tax Type %
Krishi Kalyan Cess 0.5% Exclusive!
SERVICE_TAX i SERVICE TAX @ 14%  Exclusive.

Swachh Bharat Cess |Swachh Bharat Cess 0.5% Exclusive'

Retention Details
Type of Retention )
Regular 1

{D] Payinent Terms and Condition :

location, as per instruction given  NOS! 700.00 850.00/5,95,000.00]
i ) 1
{

ITQUANTITY RATE | AMOUNT

i

| * |
] i
1. ;
§5,95,ooo.en

]
'
'
]
1

i
i

HIETSEe ety

of WO value Tax Amount (INF
100 - 2,975.00
100 ~83,300.00
100 | 2,975.00;
Total: 89,250.00/
Perc%ntaga
5000

1) RATES:- Rates per unit includes provision of all, labour, transportation, hardware, tools, tackles,

plants & equipments etc. to complete the job.

2) All work shall be complete after checking by Project In-charge o
the contractor that the workmanship shall be of best quality &
Builders, Architects & the Consultanls of the aforesaid project.
Government Rule

3) All Safety equipments shall be provided by the contractor to
insure his labours under workman compensation act and BOCW ac

4) All payment will be given after 100% completion of work & as

nly. It is expressly understood by
lo the entire satisfaction of the
TDS will be applicable as per

his labour. Also contractor shall
t.

per actual measurement / work

done on site & approved by our P.M. Advance & transportation charges will be paid only if mutually

agreed.

5} it is clearly understood that all instructions given on sile by the Builders supervisory staff or

Quality Engineer or Architects shall be followed by the Cont
instructions given shall be deemed 1o the Conlraclor,

ractor's staff & labour & such

6) FINAL BILL:- The final bill shall be prepared within one month after completion of the entire

work. Disputed items & claims if any shall be excluded from the §
on,

inal bill & settled separately fater

7) RETENTION AMOUNT:- The retention amount will be released after 6 months from date of

completton of entire work.

Pape 4 ;)I'S
-

4 {\ Wi ¢.
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Thanking You,

| read and understand all the terms & condition & Total scope of work and | agree with the

saime,

Accepted as per Terms &
Conditions

SAI ENTERPRISES

|
i
Seal & Sign of contractor ¥

Prepared By I‘

Estimation
Engineer

Page 5 of 5

Checked By

t

{ X,
i' \ O\,_\_‘r}: |
\,:;\N._ . ?

-

Asst. Manager 1
(Esti. & Contrg_r.:ts) 1

Approved By

VP Engineering l
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! - WORK ORDER PAYMENT CERTIFICATE

S

i ) CERTIFICATE NO.: 24098
HProject: PARK LANDMARK Contractor: SAl ENTERt;iRISES
E;b Project: DEVELOPMENT WO No.: :\;?ZJE;LLLPJPLDMKJZMS-
Work Category: PRELIMINARY WORK PAN No.: AMDPB2314F
.‘C;iﬁcaleType: Running VAT No.:
' Invoice No.: RA-3 WO Value: Rs. 10,37,000 /-
Invoice Date: Jun 13, 2017 Certificate Date: o Jun 13, 2017
1 Work Description: Providing of all labour with required tools and tackles for cutting and replantation of existing trees and plantation of new trees at required
location.
EiBILUNG SUMMERY
" Till Date Billing Details
1 DESCRIPTION PREVIOUS BILL AMOUNT THIS BILL AMOUNT; UPTO DATE BILL AMOUNT.
| Certified Amount 8,33,000.00 2,04,000.00 10,37,000.00)
| Material Escalation | 0.00 0.00
r'?ax Addition 1.24,950.00 30,600.00 1,55,550.00
H‘F;:x Deduction
8,330.00 .00 8,330.00
Retention Deduction 41,650.00 10,200.00 51 ,SSD.UOH
Advance Recovery 0.00 0.00 0.00)
Other Deductions 0.00 0.00 0.00]
Other Debit Amount .00 0.00
Amount Payable 9,07,970.00, 2,24,400.00 11,32,370.00
Amount Paybale: Rs. 2,24,400.00
Amount Payable in Words: Rupees: Two Lakh Twenty Four Thousand Four Hundred Only
Remarks: OK
rtails:
Tax Addition Details
Swachh Bharat Cess 0.5% Exclusive 1,020.00
Krishi Kalyan Cess 0.5% Exclusive 1,020.00
SERVICE T;AX @ 14% Exclusive 28,560.00 .
Pending Debit Note Details:
Debit Note ID | Amount | Recovered Till Date | This Bill Recovery
Advance Adjustment Details:
Advance ID | Advance Amt | Recovered Till Date This Bill Recovery
Total Advance Recovery 0:00
_
PREPARED BY CHECKED BY VERIFIEDBY APPROVED BY
BILLING ENGINEER PROJECT MANAGER SR. ESTIMATION E_-_BILLING ENGG. A.V.P. (Constructions)
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BILL CERTIFIED SHEET

| SiTE NAME :- PRIDE PURPLE LANDMARK (LLP )

1
' NAME OF : :

| CONTRACTOR : - ' <oy En)mkghfbeg

._Dew(ﬂ_atapw.w()' 6

e e —teplumdiation

14
'
I

] L

¥ .:.sr'.,\/_oj:_:tﬁf__!\;q:- B

 |PASSED BILL AMOUNT : - 2529 @Q~ L0

i
|

THE BILL CERTIFIED BY ME FOR QUANTITY & RATE

b

it g e

PROJECT MANAGER

"IBILLING ENGINEER [ SITE ENGINEER

' |THE WORK IS CHECKED FOR QUALITY & IS APPROVED BY ME.

. Jr

i
3 ‘.'l '.1

) apALmr ENGINEER

i

-  %BETS i I

1- LRI
£ il
1
s

St

E
t
; fACCEPTED BY CONTRACTOR

I: ild

:'. e -0
ik i -!'

t |
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TAX INVOICE

ﬁrméd . 9850440269 / 8975595000 email: dhanra]bhange@gmailcom

To,
PRIDE PURPLE LANDMARK LLP

Pride House, 5" floor, Opp. Pune University,

Bill No. 19

Date: 13.06.2017

Pune-411015. —

Sub: Final Bill New Tree Plantation ﬁ%ﬁ;LLLP/PLDMK{ZUlS‘

No. Particulars Qty Rate Amount
1 | New Tree Plantation 240 M 850 2,04,000
Total 2,04,000
B Service Tax 14% 28,560
\d“’h'//// Swacha Bharat Cess 0.5% 10200
ﬁ Krishi Kalyan Cess 0.5% 10200
i Grand Total 2,52,960

(Rs. Two lacs fifty two thousand nine hundred sixty only)

Service Tax Code No. AMDPB2314F5D001 dtd, 11.9.2014

PAN Card No. AMDPB 2314F
Declaration:

—the

SAI ENTERPRISES

Maharashtra Value added tax Act 2002 is in force on the date on which the
sale of the goods specified in this tax invoice is made by me /us that the
transaction to sale covered by this tax invoice has been effected by me/us
and it shall be accounted for in the turnover of Sales wile filing of returns and
the due tax. If any, payable not he sale has been paid or shall be paid”.

o
prietor

BILL (N\W~ADD NP 389
i3loel 1

=Y
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AR . 9850440269 / 8975595000 email: dhanrajbhange@gmail.com

DELIVERY CHALLAN
05.06.2017

To,
PRIDE PURPLE LANDMARK LLP
Pride House, 5" floor, Opp. Pune University,
Pune-411015.
No. Particulars Qty
1. | Mohogani - 50
2. |VAD 50
3. | Pimpal 50
4. | Kadamba 50
5. | Sapatprani 40

Total 240

Kindly give us one copy as an acceptance. i

Goods received in good condition.
Authorised Signatory Q‘g&"// |
For SAIl ERPRISES Nursery !

Proprietor




1674

¥ Emd Altent:on : -_ Mr. Dhanraj bhange
At':ldress of Contractor Shwnon nagar kondhwa khurd, , | near ghvane ¢ chaw[ pune 411043

fi PRIDE PURPLE LANDMARK LLP
- PRIDE HOUSE, 5TH FLOOR, OPP. PUNE UNIVERSITY, PUNE 411015, Pune

WORK ORDER

~ |SAI ENTERPRISES

9850440269 | e
~ |PAN:AMDPB2314F [ | VAT Tin: / S'fax: Amnpggsjfafsnom_
. |PRELIMINARY WORK - 1 ol U =1
[PARKLANDMARK
DEVELOPMENT R I i
JIEM Wt

@ are pleased to inform you that in reference to ydur quotation and subsequent meetings we

| ?d with you this order is being issued to you to carry out the works as detailed below.
g A] Scope ¢ of Work:

i + Towdmg of all labour with reqmred tools and tackles for plantation of new trees at required

::allon

F)‘ Safely of your workers, machinery is your responsibility. You have to take care while cumng

_gxlgtmg trees proper precautionary material shall be grranged by, yqu Insurance o{ your labours is in

: ) Lpt'i' soope_ of work

f € :e§.from nursery to thTWO{klng place Wlth all Iaads &iliﬁ§ isin ypur depe
W | .' -:.‘ il
| j : _thﬂS Futtmg machineries and full length electrtca! wires for

*
Lo & "1

_oq sl';\all prowdc skilled [abburs for prantatlon of Plants. Malntenance for three months after
¢l’1§gleﬁgn of worl is in your $cope of wor k -

Meil, < 0 phge popsy 1w X




DEVELOPM ENT

Prov:dmg of all labour with ! j i
PRELIMINARY ‘requtred tools and tackles for ' ]
WORK plantation of new trees atrequired | !
jlocation. i
[ProV:dmg of all labour, crane,
machineries and transport for
{ o ‘plantation of new trees at required | | |
' :1:::?“0“ of ngl ilocauon as per instruction given  [NOS| 700.00 ' 850.005,95,000.00
by PM. including excavation in pits,
plantatzon and refilling of soil in i
_ pitg; with all tools and tackles,
i Category Total - |
PRELIMINARY ! 5,95,000.00
WORK -

¥ | Knshi Kalyah Geas p,ﬁ% | Equuﬁ!\ta iy 400:44 4
'*~ gng:'_ _IA)( 4SER\ncme@14% _*Excluswaﬂ _____199____J______ sg. iqg 00,
hh Bf'larat Cess 100 _2,975.00
: _Total .89,250.00
i ~ Percentage N
' 5.000

ST s
T b i £ . Fo A

1 1 B
:'-’Ht I_:'.."‘_
i 1} RATES Rates per unit mcludes prowsron of 'l.;fll Iaqur transporlat;on hardware tools, tackles,
11 :nlants & equipments etc. to complete the job. |

YL

} !
1

y ¥ )Al work shall be complete aﬂer cheqlung by Prolect In-charge only. It is expressly understood by

| i the contractor that the workmanship shall, be of best. quality & to the entire. satisfaction of the

i it Bu;lders ‘Architects & the Consultant of-the aforesald_ pro;ect TDS will be appl:cable as per
:ovemment Ruie ol TR :

léonﬁ'actor shall

Ersatoh sel ..ogwaét.

0! chrﬁ'piehd b work & as per actual n]gasurement 1 work
ivance & transportatlou charges will be paid only if mutua!!y

i : it ,: i
.‘ clearl? understeod that all 'inst uctaons given on site by the Builders ;yperwsory staff or
Qudity Engmeer or Architects shall lbe followed by the Contractor's staff & ‘labour & such

ktf[lctmns glven shall be deuz ned [u lljn. COn[I"dbtUl

RETENTIDN AMOUNT The retention §mount will, ba releag.ed after 6 mpnths from date of

mpletlon of entue work i S g {1& ‘_|_ 3 g il

! I’al,e4of5” iy
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Pride Purple Landmark LLP

WORK ORDER

To,

Project :Park Forest

Pratiksha Garden Developer

Site : Bibwewadi

S No 267/3/4 , Anandnagar ,

Work Order No.-38

Hadapsar .Pune .

Date : 09/10/2012

Ph No : 9689932779

Nature Of Work:- Plantation work

Dear Sir,

We are pleased to inform you that in refe 'ejme
order is being issued to you to carry out thé works

ur quotation and subsequent meetings we had with you, this
S detailed below.

Sr.No Item Qty Unit Rate Amount
Excavation of pits , providing of poyata SOI! Tllllng of
soil in trenches , providing plants of minimum 10 to 12"
; 50.00
r ! heights . Piantmg of plantas as per PMC requir ment g pleings 878 1500
‘efc all complete in university area ; .
Total 708,750

In Words : Rupees :- As Actual

Terms and Conditjons : - 1) Work shall be ccrr__iélé

pper our given schedule.

2)Payment will be made as per actual messuremen

I;;done on Site & approved by Project Incharge.

completion of the project..

3)The above rates are Inclusive of S taxes & Vat tr ; "H lavies,duties etc & no escalation will be given untill

5) If we found bad quality of material or workma'néh’i
remaining work will be get done through other agen

-

will terminate the work without giving any notice & the-

o

Ve Lo

., Company have right to stop the work at ény time

ilfiout

it giving any notice.

7) C..npany will not be responsible for the 5 rity © of
arrange your own security for your matena!'at_sﬁ% ;

- material against theift / loss / damage. You have to

8) Safety measures shall be adopted & proper.s
of accident on site.

aterial shall be given to your workers by you to avoid any type

9) Maintainance of three months should be free of ¢

Accepted as per Terms & Conditiof_is

Pratiksha Garden Developer

\

Estim ti(ngineer

Chief Engineer -

Seal & Sign Of contractofr™:

-
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ABSTRACT SHEET

Nature of Work -Plantation

-ontraciors Name :_-Pratlksha Garden Developers. Work
A Bill :- 01 / Date -11.10.2012
: i
iill No :- 013 A} Project - Park Forest
ompany Name- Pride Purple Land Mark (LLP) Bibwewadi
5r Previous | Present | Total .
It t Unit Rate Amount

lo em e Qty. | aty. n i

Plantation Work At University area

Against Park Forest .(Including
a - e

Excavation,soil filling

,Transportation,& Labours etc)

Providing plants & Excavation of pits ,

providing of poyata soil , filling of soil in 7

Atrenches , providing plants of minimum 810 560 560 Nos 875 490000 /

212" heights . Planting of plantas as
~—{per-PMC-requirement-etc-all-complete-in—{—
university area

v

TOTAL é 490000
Previous Paid 21.00_00
Debit
| Net Payable 2{30000_{/1
A . Work Order Amount Total Bill Amount Balance Work Order Arﬁ'quﬁt N
o 708750 280000 428750

%%&/
Ny

Chief Engineer

il a'G"’:a‘S"-h £
& Amt:. 2#7“/ ..

| {Btogbs ff’"}&
! .I\!"a %4‘?0&5‘
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Pratiksha Garden Developers

Centractor for:- Cutting Private Trees,Dangerous Trees,
Re-Plantation,Garden Material Suppliers & Garden Developers
Sr.iNo.267/3/4,Anand Nagar,Nr Serum tnstitute,Hadapsar,Pune 411028,
fMab.: 9689932779 / 9403775356

Prop : M.R.Kalaskar

7 ==
Name: & B o A No.: 015
AIRS GUE ASHI Gel0s o9
Address:__ . <EN A AN\ .
_ N PIEE TGN -2 © Date:f]/ {© /|2 —
52 S
i
(sr. PARTICULARS ay. | Rrare AMOUNT
No. Rs. Ps.
9 aeiq) Q%Q‘m @-’cﬂ)@@ 160 | %2 1A 131250 )i~
Y i) HEo) — 120 sl 105000 \—
2 éﬂ%ia"ﬂ h@j’%\ — 80 |8%3\- 70,000 ¥~
Yl Ny _ 80 |87\ FH000-
s Q40— 3~ | 8%s)p 26250f-
/ .
%) catém T 30 2RSSV 320t
s e
aQeo e esi Srds 5
Lo s a\}jﬁ{{ma\ 118 A
et 41w w120 K0 =
o O\ :
(1420004 ~
Rupees in words ~ For Pratik:
8 I SIVS] % or PRATIKSHA GARDEN DEVE[OPER
\_g L A Pam Proprietor @ﬁ_&%

Proprieto

i
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ABSTRACT SHEET _ _
: Work -Plantati
itractors Name :-Pratiksha Garden Developers. _ : L :Lature Of Weorked Lk
_ : . ork _ :
Bill :-02 - e / - Date -19.10.2012
No :- 016 : {\\ ; 2 ¢ Project - Park Forest
1pany Name- Pride Purple Land Mark (LLP) Bibwewadi
. Previous | Present| Total p e
ltem _ e Std Qty aty aty. | aty. Unit Rate _Amotlmtl _
Plantation Work At University area o = A5 1
Against Park Forest .(Including
Excavation,soil filling '
;Transportation,& Labours etc)
Providing plants & Excavation of pits , :
providing of poyata soil , filing of soilin .| / . P _ ' P
frenches , providing plants of minimum - i A . B : g [ 1
- to 12" heights . Planting of plantas as B1g . 1560 - [ o & _ e p Nos 8_75 B _708750_'00
[per 1C requirement etc all complete in |- - ' Y IR
unlverSIty area
TOTAL 708750.00
Previous Paid 490000.004. —
i Debit 3
3 7 :
| Net Payable _ / |213750 oolw_,
_ Work Order Amount - _ Total Bill Amount ] _-':‘_Balance Work Order Amount
70875000 . | -, _‘ 708750.00. / S 0(;)0 1
Cﬁief Eﬁgineer -

5B A5 c
| Lame it
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Contractor for:- Cutting Private Trees,Dangerous Tr!@, E D

Re-Flantztion, Garder Maferial Suppliers & Garden Developers
Sr.No.267/3/4,Anand Nagar,Nr Serum Institute Hadzpsar,Pune 4190628,
Mob.: 868593277¢ f 9403775366
Prop : M.R.Kalaskar

dame: 4 A = o 0 Ne.: 016

Aes YU A 57s 0263 9y

\ddress: s N
L)

At N\
6 B w5 G IS 5T

Datejgr jo 7 [)f,_

£ PARTICULARS oty | RaE AMOUNT

= Rs. Ps.
13

| wi€=) iq%mj Qq:jggq}) joO 279 [87Zs0b)

) | o1 ke p— 50 | Q4< [43FS0)

) [N eopeld = 50| 8%s [43750)~

)| g N 5o | g | 4350l

aD g 3y o] Seids
HL7) | 20 55 9;5\)@}-’ 134
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PRIDE PURPLE GROUP
5th Floor, Pride House, 108, Ganeshkhind Road, Near Pune University, Pune- 411018,

Call: +91-20-67091000 (8lines), +91-20-25639491. Fax: +91-20-25630487. www.pridepurplegroup.com

An IS0 9001-2008 Certified Company
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The Ministry of Environment, Forest and Climate Change (M.0.E.F & C.C) vide Notification dated 14th September, 2006 &
Government of Maharashtra, Urban Development Department directives u/s 154 No. TPS-1816/CR-443/16/RP Directives/UD-
13 dated 13/04/2017 has empowered Pune Municipal Corporation (PMC) for implementing the Environmental Green Norms.
The PMC's Environmental Clearance Cell has examined the said project  having Proposed Built up Area of 37074 Sq Mt....
screened under Building Category Category II Norms. The assessment report were tabled before the Environment Impact
Assessment Committee in its ......... meeting dated ............... and decided to accord Environmental Clearance to the said
Project under the provision of Environment Impact Assessment Notification , 2006 subjected to Implementation of the terms
and conditions mentioned in the Environmental Clearance (EC) Certificate.

The recommendations of the Environment Impact Assessment Committee is available in the Environmental Clearance (EC)
Certificate as an Annexure to this Permission.
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PUNE MUNICIPAL CORPORATION ~ [ProposalNo  |: bwm/0146/06
Building Control Department OutwardNo _ |: PCC/0720/19
. OQutward Date |: 21/12/2019
Approval of Work upto Plinth Lt'evel
Full £-F Wrhg SITE DETAILS
Peth/ T.P. . Bibwewadi-Munjeri
Scheme ]
To. Village . Bibwewadi-Munjeri
Survey No . B65/A
Architect/ Licence Engineer Name :- Hissa No 0
CHINMAY YASHODHAN KALE C.T.S.No -0
it Final Plot No. |: O
Sub Plot No. -
IRlot No. =0
|Society 10
andMark
Shri. Kamal V Galani
Sir, ‘
# With refefence to your intimation No. PLN/0674/19 dated 17/09/2019 regarding the completion of
\ constructior/l, ork up to plinth level in the above mentioned site. | have to inform on verification at
site that: -

1. The further work may be proceeded with as per sanctioned plans. Sanctioned under
commencement Certificate No. CC/1808/17 Dated 17/10/2017

2. The work shall not be proceeded with.

a) As itis not as per sanctioned plans.

b) ;
c) 7\
d) e
3. R oy - AR
SO O[] dQe[gH R o\BIR] E\ewd @ioe] 0TI
A U Eﬂolgql Cxlg Hifedi]] Sl )

MOD-N O ¢ FTTEL HROTI,

\ \

RAKHI CHAUDHARI
Sub / Junior Engineer
Building Control No.
Pune Municipal Corporation.

Date : 21/12/2019

Signature valid

Digitally signed by -Balu D Machalé’,
Date: 21-12-2019 11:54:06 A8k ‘:fv

Reason: PUNE MUNICIPAL \‘@‘;, PORATION
Location: PUNE [ Q
Balu D Machale —

Deputy Engineer
Building Control No.
Pune Municipal Corporation

Date : 21/12/2019
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PUNE MUNICIPAL CORPORATION |[Proposal No. . BWM/0148/06
Building Control Department Outward No. . PCC/0848/15
Approval of Work upto Plinth Level X Qutward Date o 27/10/2015
P.art A SITE DETAILS
e Building P 18 Peth / T.P. Scheme|PUNE
To, Village Bibwewadi-Munjeri
Architect/ Licence Engineer Name :- Survey No. 665/A
CHINMAY YASHODHAN KALE Mizea No. 0
C.T.S. No. 0
Final Plot No. 0
Sub Plot No. -
Owner Name :- Plot No. 0
Kamal V Galani v Society 0
Land Mark -
Sir,

With reference to your intimation No. PLN/0630/15 dated 10/8/2015 regarding the completion of
construction work upto plinth level in the above mentioned site. | have to inform on verification at site that: -

1. The further work may be proceeded with as per sanctioned plans. Sanctioned under commencement
Certificate No. CC/3167/13 Dated 27/12/2013.

2. The work shall not be proceeded with.

As it is not as per sanctioned plans.

= Ve T
UT- GOHF] o L o8 Tadilg Hhied/ &9 TN -

ERCRCHC)

| (et
(jayant %j&\ ( PXnand KGJH?%

Sub / Junior Engineer, D'eputv Engineer
Building Control, Building Control No.
Pune Municipal Corporation. Pune Municipal Corporation

Date : v Date :



-

PUNE MUNICIPAL CORPORATION

Building Control Department

Approval of Work upto Plinth Level
Full

To,

Architect/ Licence Engineer Name :-
Dilip Kale

1226 SHUKARWAR PETH SHUBHSHNAGER
PUNE

Shri.
Sir,

kamal v galani

1702

Proposal No |: bwm/0017/17
Qutward No : PCC/0957/17
QOutward Date |: 14/03/2018

SITE DETAILS
Peth/ T.P. . Bibwewadi-Munjeri
Scheme
Village : Bibwewadi-Munjeri
Survey No : B65/A
Hissa No D -
C.T.S.No D=
Final Plot No. |: -
Sub Plot No. |: -
Plot No. D -
Society D -
LandMark

With reference to your intimation No. PLN/1266/17 dated 08/02/2018 regarding the completion of
construction work up to plinth level in the above mentioned site. | have to inform on verification at

site that: -

1. The further work may be proceeded with as per sanctioned plans. Sanctioned under
commencement Certificate No. CC/1369/17 Dated 18/08/2017

2. The work shall not be proceeded with.

a) As it is not as per sanctioned plans. K\Q'N opr\

b) 7R
) //%/ NN
) e 2
. [ R
\\4@ 4 //

* fo (_‘Iﬁm -‘/

Ea:r_‘\ Sz

e
Ny
Sd/-

Nilkanth Shilvant
Sub / Junior Engineer
Building Control No.
Pune Municipal Corporation.

Date : 14/03/2018

Reason: PUNE MUNICIPAL ‘(‘; 'ORATION
Location: PUNE

Rohidas Devade
Deputy Engineer
Building Control No.
Pune Municipal Corporation

Date : 14/03/2018
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GOVERNM NT Integrated Regional Office

East Wi
MINISTRY OF ENVIRONMENT FOREST EW el g

& CLIMATE CHANGE - Civil Lines, Nagpur - 449001
E-mail: apccfeentral-ngp-mef{@gov.in

F.No; EC-281/RON/2017-NGP/ 93 13 Date: 16.0A022
X.G

The Member Secretary, SEIAA
Environment Department,
Govt.of Maharashtra,
Mantralaya, Mumbai,
Maharashtra

Sub: Environmental clearance granted for residential & commercial project * Park Landmark”
by M/s. Mr. D.P. Jain located at Bibwewadi, Pune of Maharashtra granted by SEIAA,
Govt. of Maharashira vide letter no. SEIAA- EC-0000000536 dated 27.11.2018.

Ref: SEIAA, Govt. of Maharashtra letter no. SEIAA- EC-0000000536 dated 27.11.2018

Madam,
| am directed to invite your kind attention on the above subject and lefter under

reference. Monitoring report of compliance status of conditions stipulated Environmental

clearance granted residential & commercial project * Park Landmark™ by M/s. Mr. D.P. Jain

located at Bibwewadi, Pune of Maharashtra is enclosed herewith. Site inspection has been

carried out on 21.01.2022. Following observations were made during the site inspection;
SEIAA, Govt. of Maharashtra granted environmental clearance for the project vide
letter dated 01.12.2014 for the construction of residential and commercial project of 3
buildings (A&B,C&D and E&F) with shop line. SEIAA vide letter dated 27.11.2018
granted EC for the expansion/amendment of the project. During the site inspection, it
was observed that the one building A&B was completed and occupied. Occupancy
was in progress in building E&F and the other building C&D was under construction.
Temporary accommodation has been provided for the 100 no.s of labour. During the
site inspection, it was observed that one STP of 200 CMD was provided for the
treatment of sewage generated from the completed and occupied buildings. An OWC
of 500 kg/day was provided for the treatment of wet waste. Green belt was
developed with the plantation of 175 no.s of trees.3 no.s of recharge pits were
provided in the completed buildings.

Following conditions were not compilied:

General Condition no. xxvii:

Ground water ievel and quality were not monitored.
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General Condition no. Iv:

PP did not provide {he copy of environment statement (for FY 2020-21)} submitted to
MPCB. Copy of the same was not uploaded to project website.

Following conditions were partially complied:

General Condition no. x:

During the site inspection, it was observed that one OWC was provided for the
completed and occupied buildings. PP submitted that capacity of the OWC is 535
kg/day. PP did not provide any information pertaining to the disposal of non
biodegradable waste,

General Condition no. I

Advertisement was made, however the clause of seven days was not followed.
General Condition no. lii & liii:

PP did not upload the copies of EC and six monthly compliance report to project

website.

This issues with the approval of DDGF(Central)/ Regional Officer, IRO, MoEF&CC, Nagpur.

s
Suresh Kumar A asa
Scientist 'E’

Encl: as above
Copy to:

1.

2,

The Additional Director (Monitoring Cell), Ministry of Environment, Forest & Climate
Change, Indira Paryavaran Bhawan, Aliganj, Jorbagh Road, New Delhi-110003

Mr. D.P. Jain, Bibwewadi, Pune of Maharashtra (PP shall submit time bound plan for

the action to be taken for compliance of non/partial compliances mentioned in this

report) h (\\M J\,\ L(J\—a

-

Suresh Kumar Adapa
Scientist 'E’
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Monitoring the Implementation of Environmental Safeguards

Ministry of Environment, Forest & Climate Change

Integrated Regional Office, Nagpur

Monitoring Report
Part-1
DATA SHEET

Project Type: River-valley / Mining / Industry
/Thermal / Nuclear / Other (Specify}

Housing Project

Name of the Project

“Park Landmark”.

Clearance Letter (s) / OM No, and date

(SEIAA-STATEMENT-0000000333)SEIAA-MINUTES-

0000000646-SEIAA-EC-0000000536, Dated -
27/11/2018.
Location S. No. 665 Bibvewadi, Taluka - Havali, Dist Pune.
a. District[s) Pune
b. State {s) Maharashtra
¢. Latitude 18°27°40.53 N

d. Longitude

73°51'52.41E

Address for correspondence

a. Address of concerned Project Chief
Engineer (with Pin Code & Telephone/
Telex/ Fax Numbers) H
&

Address of Executive Project Engineer /
Manager (with pin code/fax numbers)

Pride House, 5% Flgor, Near Pune UniversityRoad,
Sivajinagar, Pune- 411016.

Salient features
a. Ofthe Project

Refer Annexure I-Project Details

h. Ofthe Environmental Management

Refer Annexure-I1I- EMP Allocation

Plan
Break up of the Project area
d. Submergence Area: Forest & Non Nil
Forest
b. QOthers The entire project area is non-agricultural land.
a. Total Plot Area 20,154.48 Sqm
b. Built - Up Area {Including Road) 50168 Sqm
c. Open Space available 1758.03 Sgm
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d. Green belt area

1953.45

8. | Break up of the Project affected population | The Proposed Project is located at the vacant land only
with  enumeration  of  those losing | clearing of small sized vegetation. Therefore, no
houses/dwelling units only, agricultural land | population was dislocated or affected due to proposed
only, both dwelling units & both dwelling | Project.
units & agricultural land & landless
laborers/artisan.

a. SC,ST/Adivasis Nil

b. Others Nil
(Please indicate whether these figures are
based on any scientific and systematic survey
carried out or only provisional figures, if a
survey carried out gives details and years of
survey.)

9. | Financial Details
a. Project costs as originally planned & | Rs, 83.73Cr.

subsequent revised estimates and the year
of price reference.
b. Allocations made for Environmental | Refer Annexure-11 EMP Allocation.
Management Plan with item wise & year
wise breakup.
c. Benefit Cost Ratio / Internal rate of Return | Yet to finalise.
and the year of assessment.
Not applicable since (c) is yet to finalise.
d. Whether (c) includes the cost of
Environmental Management as shown in
the ahove.
Yet to finalise.
e. Actual expenditure incurred on the Project
so far
Yet to finalise.
f. Actual expenditure incurred on the
Envirenmental Management Plan so far
10. | Forest land requirement There is no forest land involved,
a. The status of approval for diversion Not applicable
b. of Forestland for non-forestry use Not applicable
¢. The Status of clearing felling Not applicable
d. The  status of  compensatory | Notapplicable
Afforestation programme in the light
of actual field experience
11, | The status of clear feiling in non-forest areas | Nil

ﬁ/zé
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(such as submergence area of reservoir,
Approach roads), if any with quantitative
information

12. | Status of construction
a. Date of commencement (Actual | 2014
and/or Planned)
b. Date of completion (Actual and/or | 2025
Planned)
13. |} Reasons for the delay if the project is yet to | No
start
14. | Dates of site visits
a. The dates on which the Project was
monitored by Regional Office on
previous occasions, if any
b. Date of site visit for this monitoring | 21.01.2022
Report
15. | Details of correspondence with project | Letter issued by MoEF:

authorities for obtaining action plan /
information on status of compliance to
safeguards other than the routine letters for
logistic support for site visit.

(The monitoring report may obtain the details
of all the letters issued so far but the later
reports may cover only the letters issued
subsequently)

Revalidation of EC Letter: SEIAA Meeting No: 139
Meeting Date: September 28, 2018 (SEIAA-STATEMENT-
0000000333)  SEIAA-MINUTES-0000000646-SEIAA-EC-
0000000536, Dated - 27/11/2018,

Consent to Establish: Consent no. format 1.0/B0/JD-
(WPC)/UAN-065392/CE/CC-1909000437,Dated

16/09/2019.
Consent to Operate: Consent No.
Format1.0/CC/UAN.No.0000109545/CO 2108000685

Date: 11/08/2021
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Compliance status of conditions stipulated in_environmental clearance granted
forresidential & commercial project “ Park Landmark” by M/s. Mr. D.P. Jain located at
Bibwewadi, Pune of Maharashtra_granted by SEIAA, Govt. of Maharashtra vide letter no.
SEIAA- EC-0000000536 dated 27.11.2018

Specific Conditions:

Sr. No. Conditions Compliance Status
iii. PP to submit undertaking for { PP submiited the CER Plan foc the Member
CER activities. Secretary, SEIAA, Govt. of Maharashtra.
However the status of implementation of
CER Plan was not provided.
iv. SEIAA decided to grant EC for: | PP agreed upon.
FS| area 17842.42 m? Non FSI During the site inspection, it was cbserved
area: 17538.13 m? and Total | that Buildings A&B were completed and
BUA:35380.55 m®. handed over. Buildings E&F were completed
and occupancy was in progress. Construction
of buildings C&D was in progress.
V. PP to submit revised CER as per | As per the information provided, PP
MoEF&CC circular dated | submitted the CER Plan tio Principal
1.5.2018 relevant to the area and | Secretary, Environment Depariment, Govt. of
people around the project to | Maharashtra. Copy of the same is enclosed
Principal Secretary, Environment | as Ahnexure-1.
Department, GoM for approval.

General Conditions:

Conditions

Compliance Status

Sr. No.

E-waste shall be disposed
through Authorized vendor as
per E-waste (Management and
Handling) Rules, 2016.

PP agreed to comply with.
During the site inspection, it was observed
that majority of the project is residential.
Hence generation of E-waste will be less. PP
submitted that E-waste will be disposed of
through authorized vendors.

Occupation certificate shall be
issued to the project only after
ensuring availability of drinking
water and connectivity of the
sewer line to the project site.

During the site inspection it was observed
that PMC was supplying water to the
occupied buildings. Sewage generated from
the occupied buildings was treated in STP
and treated water was used for flushing.

This environmental clearance is
issued subject to obtaining NOC
from Forestry & Wildlife angle
including clearance from the
standing committee of the
National Board for Wild life as if
applicable & this environmental
clearance does not necessarily
implies that Forestry & Wild life
clearance granted to the

The project is not located in ESZ of any wild
life sanctuary, national park, etc.
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project as per which will be
considered separately on merit.

iv. PP has to abide the condition | PP agreed to comply with.
stipulated by SEAC & SEIAA.

v, The height, Construction built up | PP agreed to comply with.
area of proposed construction | As per the information provided, construction
shall be in accordance with the | of the completed buildings was carried out as
existing FSI/FAR norms of the | per the building plan approved by PMC. It
urban local body & it should | was submitted that height and construction
ensure the same along with | buiit up area were as per the existing
survey number before approving | FSI/FAR norms of PMC.
layout plan & before according
commencement certificate  to
proposed work. Plan approving
authority should also ensure the
zoning permissibility for the
proposed project as per the
approved development plan of
the area.

vi. If applicable “Consent for | MPCB granted consent to establish for the
establishment” shall be obtained | initial project vide letter no.
from  Maharashtra  Pollution | MPCB/RO(HQ)Pune/CE/CC/313 dated
Control Board under air Water | 09.01.2014.

Act and a copy shall be | MPCB granted consent to establish for the
submitted to the environment | expansion project vide letter no. Format
department before start the | 1.0/BO/JD(WPC)/UAN-06532/CE/CC-
construction work at the site. 1909000437 dated 16.09.2019.

vii. All required sanitary and hygienic | Complying with.
measures should be in place | During the site inspection it was observed
before  starting  construction | that treated drinking water, toilets with septic
activities and to be maintained | tanks, first aid facilities were provided.
throughout  the  construction | Municipal solid waste generated at the labor
phase. camp was handed over to collection vehicles

of local body.

viii. Adequate drinking water and | Complying with.
sanitary facilities should be | Temporary accommodation was provided for
provided for construction workers | 100no.s of construction labor with facilities
at the site. Provision should be | such as drinking water, toilets with septic
made for mobile toilets. The safe | tanks, first aid facilities were provided.
disposal of wastewater and solid
wastes generated during the
construction phase should be
ensured.

iX. Disposal of wastewater and solid
wastes generated during the
construction phase should be
ensured.

X. The solid waste generated to | Partly complied.

should be properly collected and
segregated. Dry/inert solid waste
should be disposed off to the
approved sites for land filling

During the site inspection, it was observed
that one OWC was provided for the
completed and occupied buildings. PP
submitted that capacity of the OWC is 500
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after  recovering recyclable | kg/day. PP did not provide any information
material. pertaining to the disposal of non-bio
degradable waste.

Xi. Disposal of muck including | As per the information provided, muck
excavated material during | generated from the construction and
construction phase should not | excavated material were used for leveling of
create any adverse effecis on | the site.
the neighboring communities and
be disposed of taking the
necessary precautions  for
general safety and health
aspects of people, only in
approved sites with the approval
of competent authority.

Xii. Arrangement shall be made that | Complying with.
waste water and storm water do | During the site inspection, it was observed
not get mixed. that separate drains were provided for storm

water. Wastewater generated from the
occupied buildings was treated in the STP of
200 KLD.

Xiii. All the topsoil excavated during | As per the information provided, top sail
construction activities should be | generated was utilized in the landscape
stored for use in horticulture / | already developed.
landscape development within
the project site.

Xiv. Additional soil for leveling of the | Compliance status is already provided above.
proposed site shall be generated
within the sites (to the extent
possible) so that natural
drainage system of the area is
protected and improved.

XV. Green Belt Development shall be | Complying with.
carried out considering CPCB | During the site inspection, green belt was
guidelines including selection of | observed inside the project area. As per the
plant species and in consultation | information provided, green belt was
with the local DFO/ Agriculture | developed with the plantation of 175 no.s of
Dept. trees. Photographs are enclosed as

Annexure-2.

XVI. Soil and ground water sample | Partly complied.
will be tested to ascertain that | Soil quality was monitored. Ground water
there is no threat to ground water | quality was not monitored.
quality by leaching of heavy
metals and other  toxic
contaminants.

Xvii. Construction spoils, including | As per the consent granted by MPCB, PP

bituminous material and other
hazardous material must not be
allowed to contaminate
watercourses and the dumpsites
for such material must be
secured so that they should not
leach into the ground water.

shall not generate any hazardous waste
during construction.
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Xviii.

Any hazardous waste generated
during construction phase should
be disposed off as per applicable
rules and norms with necessary
approvals of the Maharashtra
Pollution Control Board.

XiX.

The diesel generator sets to be
used during construction phase
should be low sulphur diesel type
and should conform to
Environment (Protection) Rules
prescribed for air and noise
emission standards.

XX.

The diesel generator required for
operating DG sets shall be
stored in underground tanks and
if required, clearance from
concern authority shall be taken.

During the site inspection, it was informed
that DG set was not used due to continuous
availability of power supply.

XXi.

Vehicles hired for bringing
construction material to the sites
should be in good condition and
should have pollution check
certificate and should conform to
applicable air and noise emission
standards and should be
operated only during non-peak
hours.

XXil.

Ambient noise levels should
conform to standards both during
day and night when measured at
boundary wall of the premises.
Incremental pollution loads on
the ambient air and noise quality
should be closely monitored
during construction phase.

Complying with.

During the site inspection, it was observed
that PUC of the vehicles transporting
construction material is checked. Vehicles
were operated during non-peak hours.
Ambient air quality and noise levels were
monitored through MoEF&CC recognized
laboratory. As per the monitoring data, the air
quality and noise levels found to be
confirming to prescribed standards.

Xxiii.

Fly ash should be used as
building material in the
construction as per the provision
of Fly Ash Notification of
September 1999 and amended
as on 27" August, 2003. (The
above condition is applicable
only if the project site located
within the 100 km of Thermal
Power Station).

XXiv.

Ready mixed concrete must be

Complying with.

During the site inspection, it was observed
that fly ash is used in the ready mixed
concrete.

XXV,

used in building construction.
Strom water control and its re-
use as per CGWB and BSI
Standards for various
applications.

PP agreed to comply with.

During the site inspection, it was observed
that 3 no.s of recharge pits were provided in
the completed buildings. Separate drains
were provided for storm water.

e
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XXVi. Water demand during | Complying with.
construction should be reduce by | During the site inspection, it was observed
use of pre-mixed concrete, that ready mixed concrete, curing agents
curing agents and other best | were used in the construction.
practices referred.

XXVl The ground water level and its | Not complied.
quality should be moenitored | Ground water level and quality were not
regularly in consultation with | monitored.

Ground water Authority.

Xxviii, The instalfation of the Sewage | PP agreed to comply with.

Treatment Plant (STP) should be | During the site inspection, it was observed
certified by an independent | that a STP of 200 CMD was provided for the
expert and a report in this regard | treatment of sewage generated from the
should be submitted to the | completed and occupied buildings. PP
Ministry before the project is | submitted that one more STP will be
commissioned for operation. | provided. Treated water is used for flushing
Discharged of this unused | and gardening. MPCB granted renewal of
treated affluent, if any should be | consent to operate (part) vide letter no.
discharged in the sewer line. | Format 1.0/ BO/JD (WPC)/UAN-
Treated effluent emanating from | 088457/CO/CC-2006001277 dated
STP shall be recycled/ refused to | 29.06.2020.

the maximum extent possibie.

Treatment of 100% gray water

by  decentralized  treatment

should be done. Necessary

measures should be made to

mitigate the odor problem from

STP.

XXIX. Permission to draw ground water | PP agreed upon.

& construction of basement if | As per the information provided, tanker water

any shall be obtained from the supply is used for construction. PMC is

competent authority prior to supplying “."a.ter for the completed and
i ] occupied buildings.

construction / operation of the

project.

XXX. Separation of gray and black | Dual plumbing line was provided for
water should be done by the use | utilization of the treated sewage for flushing.
of dual plumbing line for
separation of gray and black
water.

XXXi. Fixtures for showers, toilet | Complying with.
flushing and drinking should be | During the site inspection, it was observed
of low flow either by use of | that low flow fixtures were used for flushing,
aerators or pressure reducing | drinking and showers.
devices or sensor based control.

XxXii. Use of glass may be reduced up | PP agreed to comply with.

to 40% to reduce the electricity
consumption and load on air
conditioning. If necessary, use
high quality double glass with
special refiective ceating in
windows.

Majority of the project is residential in which
glass is used only for windows.

rofz4
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XXXiii.

Roof should meet prescriptive
requirement as per Energy
Conservation Building Code by
using appropriate thermat
insulation material to  fuifill
requirement.

PP agreed to comply with.

During the site inspection, it was observed
that solar water heating system was provided
over the rooftop. As per the information
provided, roof insulation was provided with
brickbat Coba water proofing layer. Thermally
insulated floor paint was provided.

XXXV,

Energy conservation measures
like installation of CFLs /TFLS for
the lighting areas outside the
building should be integral part of
project design and should be in

place before project
commissioning. Use CFLs and
TFLs should be properly

collected and disposed off/ sent
for recycling as per the prevailing
guidelines/ rules of regulatory
authority to avoid mercury
contamination. Use of solar
panels may be done to the
extent possible like installing
solar street lights, common solar
water heaters system. Project
proponents should install, after
checking feasibility, solar plus
hybrid non-conventional energy
sources as sources of energy.

PP agreed to comply with.

During the site inspection, it was observed
that following energy conservation measures
were impilemented:

1. Solar PV panels (15 KW capacity)
were installed on AB building for
catering street lights, common areas
of both buildings, STP and OWC

2. Solar water heating system was
provided for both buildings with total
capacity of 18500 Liters per Day

PP submitted that above measures will be
implemented in building under construction
also.

XXXV,

Diesel power generating sets
proposed as sources of backup
power for elevators and common
area illumination during
operation phase should be of
enclosed type and conform to
rules made under the
Environment (Protection) Act,
1986. The height of stack of DG
sets should be equal to the
height needed for the combined
capacity of all proposed DG sets.
Use low sulphur diesels. The
location of the DG sets may be
decided with in consultation with
Maharashtra Poliution Control
Board.

Complying with.

One DG set of 160 KVA was provided for the
completed and occupied buildings. Stack of
height 2 meters. Stack emissions and noise
levels were monitored through MoEF&CC
recognized lab. As per the monitoring data,
the emission and noise levels found to be
confirming to prescribed standards.

XXXVi.

Noise should be controlled to
ensure that it does not exceed
the prescribed standards. During
nighttime the noise levels
measured at the boundary of the
building shall be restricted to the
permissible level to comply with

Complying with.

Ambient noise levels were monitored through
MoEF&CC recognized laboratory. As per the
monitoring data, the ambient noise levels
found to be confirming tfo prescribed
standards.

| /u,
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the prevalent regulation.

XXXV,

Traffic congestion near the entry
and exit points from the roads
adjoining the proposed project
site must be avoided. Parking
shouid be fully internalized and
no public space should be
utilized.

PP agreed to comply with.

Separate entry and exit points were provided.
Parking was provided over an area of
10613.8 sq.m. Internal road of width 6.0
meters (minimum) was provided.

XXxviii.

Opaque wall should meet
prescriptive requirement as per
Energy Conservation Building
Code, which is proposed to be
mandatory for all air-conditioned
spaces while it is aspirational for
non-air conditioned spaces by
use of appropriate thermal
insulation material to  fulfill
requirement.

PP agreed upon.
Majority of the project is residential. Hence
use of centralized air conditioning is less.

XXXiX.

The building should have
adequate distance between them
to allow movement of fresh air
and passage of natural light, air
and ventilation.

Complying with.

Buildings A &B are connected. E&F are
connected. C&D will be connected. The
buildings areseparated by 12.5 distance
(minimum).

xl.

Regular supervision of the above
and other  measures for
monitoring should be in place all
through the construction phase,
so as to avoid disturbance to the
surrcundings.

PP agreed upon.

As per the information provided, supervision
of above measures is carried out by site in-
charge. Environment management cell was
established at corporate level for monitoring
of all projects of the PP.

xli.

Under  the provision of
Environment (Protection) Act,
1986, legal action shall be
initiated against the project
proponent if it was found that
construction of the project has
been started without obtaining

environment clearance.

SEJAA, Maharashtra granted environmental
clearance for the project vide letter dated
01.12.2014. As per the information provided,
construction of the project started in 2014.

xlii.

Six monthly monitoring reports
should be submitted to the
Regional Office MoEF, Bhopal
with copy to this department and
MPCB.

Complying with.
PP submitted six monthly compliance reports
since the grant of EC in 2018.

xliii.

Project proponent shall ensure
completion of STP, MSW
disposal facility, green belt
development, prior to occupation
of the buildings. No physical
occupation or allotment will be
given unless all above said
environmental infrastructure is
installed and made functional

PP agreed to comply with.

During the site inspection, it was observed
that one STP of 200 CMD was provided for
the treatment of sewage generated from the
completed and occupied buildings. An OWC
of 500 kg/day was provided for the treatment
of wet waste. Green belt was developed with
the plantation of 175 no.s of trees. MPCB
granted renewal of consent to operate (part)

19—/u,
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including water requirement in
Para.2 Prior certification from
appropriate authority shall be
obtained.

xliv.

Wet garbage should be treated
by organic waste convertor and
treated waste (manure) should
be utilized in the existing
premises for gardening. And no
wet garbage will be disposed
outside the premises. Local
authority should ensure this.

xlv.

Local body should ensure that no
occupation certification is issued
prior to operation of STP/ MSW
site etc. with due permission of
MPCB.

vide letter no. Format 1.0/ BO/JD
(WPC)/UAN-088457/CO/CC-2006001277
dated 29.06.2020.

xlvi.

A complete set of all documents
submitted to the department
should be forwarded to the Local
authority & MPCB.

As per the information provided, documents
were submitted to PMC and MPCB.

xlvii.

in the case of any change(s) in
the scope of the project, the
project would require a fresh
appraisal by this Department.

PP agreed upon.

xlviii.

A separate environment
management cell with qualified
staff shall be set up for
implementation of the stipulated
environmental safeguards.

Environment  management cell was
established at the corporate level for looking
after different projects.

xlix.

Separate  funds shall be
allocated for implementation of
envircnmental protection
measures/EMP along with item-
wise breaks-up. These cost shali
be included as part of the project
cost. The funds earmarked for
the  environment protection
measures shall not be diverted
for other purposes and year-wise
expenditure should reported to
the MPCB & this department.

Complying with.

PP submitted that budget is allocated
annually for environment protection works.
As per the information provided, an amount
of Rs. 376.85 lakhs was spent till date.

The project management shall
advertise at least in two local
newspapers widely circulated in
the region around the project,
one of which shall be in the
Marathi language of the local
concerned within seven days of
issue of this letter, informing that
the project has been accorded
environmental  clearance and

Partly complied.
Advertisement was made, however the
clause of seven days was not followed.

\3/7_5{
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copies of clearance letter are
available with the Maharashtra
Pollution Control Board and may
also be seen at Website at

http://fec.maharashtra.gov.in.

Project management should
submit half yearly compliance
reports in  respect of the
stipulated  prior  environment
clearance terms and conditions
in hard & soft copies to the
MPCB & this department, on
15June & 15 December of each
calendar year.

Complying with.
PP submitted six monthly compliance reports
since the grant of EC in 2018.

A copy of the clearance letter
shall be sent by proponent to the
concerned Municipal Corporation
and the local NGQ, if any, from
whom
suggestions/representations, if
any, were received while
processing the proposal. The
clearance letter shall also be put
on the website of the company
by the proponent.

Partly complied.

As per the information provided, copy of EC
was submitted to PMC. PP did not upload the
copy of EC to project website.

The propenent shall upload the
status of compliance of the
stipulated EC conditions,
including results of monitored
data on their website and shall
update the same pericdically. It
shall simultaneously be sent to
the Regional Office of MoEF, the
respective Zonal Office of CPCB
and the SPCB. The criteria
pollutant levels namely; SPM,
RSPM, 802, NOx (ambient
levels as well as stack
emissions) or critical sectoral
parameters, indicated for the
project shall be monitored and
displayed at a convenient
location near the main gate of
the company in the public
domain.

Partly complied.

PP did not upload the six monthly compliance
report to project website. Criteria pollutant
tevel report was available at the project site.

liv.

The project proponent shall also
submit six monthly reports on the

14 /24
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status of compliance of the
stipulated EC conditions
including results of monitored
data (both in hard copies as well
as by e-mail) to the respective
Regional office of MoEF, the
respective Zonal Office of CPCB
and the SPCB.

The environmental statement for
each financial year ending 31st
March in Form-V as is mandated
to be submitted by the project
proponent {0 the concerned
State Pollution Control Board as
prescribed under the
Environment (Protection) Rules,
1986, as amended subsequently,
shall also be put on the website
of the company along with the
status of compliance of EC
conditions and shall also be sent
to the respective Regional
Offices of MoEF by e-mail.

Not complied.

PP did not provide the copy of environment
statement (for FY 2020-21) submitted to
MPCB. Copy of the same was not uploaded
to project website.

(@ TRt Eoa)

guresh Kumat »

{ W-—ﬁ"ﬁcientist—’i

T4 g m.rfll and Cgima'te Change

inisry Of EnVIONTe0 = e 440 001
&g

o r-440 001
Inteqrated Regional Otice, Nagpy
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Summary Note

1. Implementation of Conditions:

Site inspection has been carried out on 21.01.2022. SEIAA, Govt. of Maharashtra
granted environmental clearance for the project vide letter dated 01.12.2014 for the
construction of residential and commercial project of 3 buildings (A&B,C&D and E&F)
with shop line. SEIAA vide letter dated 27.11.2018 granted EC for the
expansion/amendment of the project. During the site inspection, it was observed that the
one building A&B was completed and occupied. Occupancy was in progress in building
E&F and the other building C&D was under construction. Temporary accommodation has
been provided for the 100 no.s of labour. During the site inspection, it was observed that
one STP of 200 CMD was provided for the treatment of sewage generated from the
completed and occupied buildings. An OWC of 500 kg/day was provided for the
treatment of wet waste. Green belt was developed with the plantation of 175 no.s of
trees.3 no.s of recharge pits were provided in the completed buildings.

Following conditions were not complied:

General Condition no. xxvii:

Ground water level and quality were not monitored.

General Condition no. Iv:

PP did not provide the copy of environment statement (for FY 2020-21) submitted to
MPCB. Copy of the same was not uploaded to project website.

Following conditions were partially complied:

General Condition no. x:

During the site inspection, it was observed that one OWC was provided for the
completed and occupied buildings. PP submitted that capacity of the OWC is 535
kg/day. PP did not provide any information pertaining to the disposal of non
biodegradable waste.

General Condition no. I:

Advertisement was made, however the clause of seven days was not followed.

General Condition no. lii & liii:

Ppbd'itd not upload the copies of EC and six monthly compliance report to project
website.

. Review w.r.t to MOEFs letter dated 30.5.2012:
The above mentioned report is prepared after site visit on 21.01.2022 for the

expansion/amendment of environmental clearance granted for residential & commercial
project * Park Landmark” by M/s. Mr. D.P. Jain located at Bibwewadi, Pune of
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Maharashtra. Compliance status is based on the observations made during site
inspection.

3. Court Cases and show cause/closure notices:
No information pertaining to court cases, show cause/closure notices was provided.

MPCB granted consent to establish for the initial project vide letter no.
MPCB/RO(HQ)Pune/CE/CC/313 dated 09.01.2014.

MPCB granted consent to establish for the expansion project vide letter no. Format
1.0/BO/JD(WPC)/UAN-06532/CE/CC-1909000437 dated 16.09.2019,

MPCB granted renewal of consent to operate (part) vide letter no. Format 1.0/ BO/JD
(WPC)/UAN-088457/CO/CC-2006001277 dated 29.06.2020.

Dy Aol

(mseﬂﬁz‘“ L\HEW

(Surce {umar Adapa)

Soentigr-F

qmc.w 2T

Ministry of Envirg.or,

¥ A
" ate Change

Thige & wtaiad, AFE-440 001
Integrated Regional Office, Nagpur-440 001
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To,

The Sceretary,

State Environment Impact Assessment Authority (SEIAA),
Environment Department,

15" floor, new administration building,
Mantralaya, Mumbai — 400032,

Subject ¢ Submission of revised Corporate  Environmoent Responsiblity  for
Environment Clearance for proposed Residential & Commercial Project
at 8. No. 665/A, Bibwewadi, Tal Haveli, Dist.-Pune 411014,
State-Maharashtra by M/s. Pride Purple Landmark LLP”

Reference : 139" meecting of State Environment lmpact Assessment Authority
(SEIAA), Maharashtra. Item No. 4 dated 28™ Sep. 2018 ,
SEIAA-STATEMENT-C000600333

Dear Sir,

During 139" meeting of SEIAA, Authority recommended our propesal  for Prior
Environment Clearance. However tevised CER was to be submitted as per SEIAA
suggestions. The same is enclosed heréwith. Kindly go lhrough the same and appralse ‘

our abave project for Prior Favironment Cleavance.

We hope this is in line with your requirement.

Thanking you in anticipation,
Yours faithfully,
For M/s. Pride Purple Landuari LLP

Authorized Signatory

Enclosure: As above

Pride Purple Group
Pricle House, 5th Aoor 1108, Ganeshihing Ruad | Near Pune tUniversity | Pune 411016 +91.20 67081000 Pune | Mumbal | Bangalare

ez
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M/s Pride Purple Landmiark LLp

‘pdrate Envir

Inaccordance with the circular issued by Ministry of Environrhent, Forest and Climate Change (MoEF ()
dated May 01, 2018 and subsequent circular of June22,2018 on Corporate Environment Responsibility we
here by submit out plan as below;

A. Basic Information of the Project

Sr. No. Description Details
1 Name ol the Proect
“Park Landmak”
2 Location of the prodect
Sr.no. 665 at Bibvewadi Disl- Pune
3 Project type(g redi/inuwnlicld)
_Brownfield ]
4 Cost of tize project as taentioned iy
CS(Rupees in Lakhs)
9766 Lakhs
5
_ Completion cert. issued by PMC
Any previous BC and Completion 130CC/ 1588717 dared 20/01/2018
Certificate of the part of the project
Before May 01,2018,if yes give the
Detaiis with date ang reference
number
€ Cust of rne part comspleted Project h
(s per detalls given at Sr.Nu.5y - 2966 Lakhy
s Effective cost of the project for CER 6800 Jakhs B
consideration[4 - 6)
8 Applicable norms i termg of % of the 19
Project cost for CER and amount
(Rupees in Lakhs) 68 lakhs
[ 4 Expected doration for cerplation ui
The project(Years) ' o 5 years (ap Lo 2023)
10 Implementing Agency Weuiifie,) ]
[NG()/"Ift'ust/ULB)gi\'g Laine il _ 2
details. Probable NGO's / Trust
Implementing agencies will be identified &
11 Please attach agrecment with implementing {MOUSs wil} be finalized rluring tie couyse of
agency constructien phases

Pride Purple Group

Pride House, 5th flcor £ 108, Ganeshihind Road | Near Pune Uaiversily ' Pune 411016 1 +971 20 6709 1000

(X5
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B. CER Activities Proposed :(please propose as per the suggested list given in

Table below}
S No. Description Details
1 Any issues raised during the public
hearing, social need assessment, R&R NA

plan, EMP, etc

2 If Yes Please give details
NA

The entire CER expenditure will be
expended equally every year for the
next five years for the following CER
rasks that will be executed around oiir
profect site areas -

a) Tree Plantation

b) Donation to village schoals for
scholarships

¢} Medical Camps to include
health awareness camps, Eye
camps, dental camps etc

d) Improvement of Education
Infrastructure

€] Training programs on skill
development

f} Women empowerment camps &|
Training programs

g) Maintenance & Impravement of
drainage lines& other sanitation|
facilities

h} Improvementof electrical

" lighting arrangements

i) Drinking water facility
improvements

i} Internal road development

Suggested CER activities as infrastructure
Creation for

drinking water supply,

sanitation, health, education, skil
development, roads, cross drains,
Electrification inclading solar power,
Solid waste management facilities,
Scientific support and awareness to
Local farmers to increase yield of crop
And fodder, rainwater harvesting, soil
Moisture conservation works, avenue
plantation, plantation in community
areas, community level sewage
Treatment plant, solid waste
(composter or Biogas plants},air
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Quality monitoring, research activities
On environmental aspects, training
Programmes on waste management
Including skil development, studies
Related to environmental aspects for
town/city/vilage, pilot project son
Clean energy/environment, eic

Consent of implementing agency (NGO Consent will be taken at the time of

etc.)and local authority to MOU.
Accept the CER in case of

Environmental infrastructure project

Year wise activity indicating the detail
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of plan and cost(as applicable for
duration of the project}attach
Separate sheet with Gnat Chart which
wil be use full for monitoring,

First Year (2019) Rs. 1360000/~
Second Year Rs. 1360000/-
Third Year Rs. 1360000 /-

Fourth Year

Rs. 1360000/~

Fifth Year

Rs. 1360000//-

We undertake to complete the work with our CER commitmentas per this plan,

Place: PUNE

Date: 17/09/2018

e s—— —

ZZ_/ZL,
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Photegraphs of

the Greenbelt

Annexure-2

] 24



2424
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ARI GYhN Regional Office (WCZ)
GOVERNMENT OF INDIA Ground Floor, East Wing

TTaRYT, 99 YaoTaarguRad-Harerd New Secretariat Building

MINISTRY OF ENVIRONMENT, FORESTS & agé‘g};ﬂﬁzl':zgp;;ﬂ;‘;ggﬂl
CLIMATE CHANGE 0.

F. No. EC-281IRONI2017-NGPIQ>3’LQ> . Dated:26th February, 2018
To

Principal Secretary & Member Secretary,

State Level Environment Impact Assessment Authority,

Government of Maharashtra, Revenue & Forest Department,

Mantralaya, Mumbai-400032

Sub: Status of compliance of conditions stipulated in the environment clearance dated 1.12.2014
accorded by the State Level Exper Appraisal Commmittee, Maharashtra Committee to Pride
Purple Landmark Project of M/s Pride Purple Group, Pune

Ref:  SEIAA, Government of Maharashtra’s letter no. SEAC 2013/CR 561/TC-2 dated 1.12.2014

Sir,

| am directed to refer to this office’s letter of even number dated 23.06.2017 wherein the Regional
Office submitted the certified compliance report to the MoEF&CC, New Delhi along with its observation. The
Project Proponent vide their letter dated nil submitted reply to the observations of the Regional Office. A
copy of the reply received from the PP, in compliance to the observation of the Regional Office as contained
in its certified compliance report dated 23.06.2017, is enclosed herewith fir further necessary action in the
matter.

This issues with the approval of the Addl. PCCF (Central), Regional Office (West Central Zone)
MoEF&CC, Nagpur.

Encl: as above
Yours faithfully,

Eny

Charan Jeet Singh
Scientist ‘'C’
Copy to:
1. The Scientist ‘F' IA Division (Infrastructure-I1), Ministry of Environment, Forest & Climate Change Vayu
Wing, 3rd Floor, Indira Paryavaran Bhawan, Aliganj, Jorbagh Road, New Delhi-110003
2. Director RO HQ, Ministry of Environment, Forest & Climate Change, Government of India, 1st Floor
Agni Wing, Indira Paryavaran Bhawan, Jorbagh Road, New Delhi- 110 003.
3. Director (Monitoring Cell), Ministry of Environment, Forest & Climate Change, Indira Paryavaran
Bhawan, Aliganj, Jorbagh Road, New Delhi-110003
4. M/s Pride Purple Landmark LLP, 108, 5% Floor, Pride House, Ganeshkhind road, Near Pune
University, Pune - 411016.

\5.~Guard File.
Charan Jeet Singh
U( o Scientist ‘C’

L JLLPA“{‘{.f I"ﬁzb

26-070 -0&
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TR

To,

Regional Office (WCZ),
Ground Floor, East Wing,
New Secretariant Building,
Civil Lines, Nagpur - 440001

Subject : - Status of compliance of condifions stipulated in the Environment Clearance dated
01.12.2014 accorded by the State Level Expert Appraisal Commmitee, Maharashtra
Committee to Park Landmark project of M/s Pride Purple Landmark LLP, Pune.
Reference :- a) SEAC 2013 /CR 561/TC-2 dated - 1.12.2014

b) Your letter no. - EC-281/RON/2017-NGP/1963 dated 23 June 2017

1. Please refer our request for a certified report on the status of compliance vide our letter
dated 04/01/2017, your visit to the site on 15/04/2017 and status of compliance of
conditions of EC issued to us vide your letter dated 23/06,/2017 (copy attached)

2. Inthis regard we wish to intimate you that all compliance conditions have been complied
with in letter & spirit. Para wise reply is as under :-

a) Condition no. (v) of General condition of Pre constructions phase :-
The height, construction built up area of proposed construction is in accordance with
the existing FSI /FAR norms of Pune Muncipal Corporation(PMC). PMC approves the
layout plan only after detailed scrutiny of the plans. All compliances in this regard is
strictly adhered to in letter & spirit. There are several checks conducted by PMC to
ensure strict compliances. Plans when sanctioned will be submitted for your scrutiny.
b) Condition no. (vii) of General condition of Pre Construction stage :-
Based on your visit report, waste water being released from the labour camp in to the
PMC sewer line has been disconnected. Labour camp is presently not occupied. As &
when labour camp gets occupied, waste water will be disposed off by authorized
vendors.
c¢) Condition no. (xxiii) of the general condition for Construction Phase:-
During the existing construction, the water requirements for the construction were met
through the water tankers. However, subsequently, process for permission to draw
ground water has been initiated with CGWA to meet the increased demand for water
during their expansion project. '
d) Condition no. (vii) of the General Conditions for Post construction phase :-
Funds allotted towards the implementation of the environmental protection measures
/EMP along with the item wise breakup during the construction phase is being attached
herewith for your necessary compliance. The same is also being regularly reflected in 6
monthly monitoring submissions.

Pride House, Sth floor | 108, Ganeshkhind Road | Near Pune University  Pune 411016 +21 20 6709 1000 Pune | Bangalore | Mumbai
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3. Conditions not complied with by the PP

i Condition no (xxi) of the general conditions for construction phase -
During the existing construction, the water requirements for the construction were met
through the water tankers & no ground water was withdrawn. Hence ground water
permission was not applicable.
However, subsequently, process for permission to draw ground water has been initiated
with CGWA to meet the increased demand for water during their expansion project.
Once permission is received, v{}e will undertake ground water monitoring in
consultation with ground water authority.

il Condition no. (vi) of the General conditions for Post construction phase -
The environment manageﬁlent cell will be as under:-

MDs/ Directors
Liaisoning Team Under HOD in

Advisory Capacity

VP (Engg)

Safety Team Under HOD safety Project Manager with Engineering
Staff (Hierarchy)

4. Inview ofthe above compliances, we request you to issue a fresh letter with regards
to status of compliance of conditions of EC.

Thanks & Regards,

Yours Faithfully,

M/s Pride Pfiiple Landmark LLP
(Arvind Jain



et I

F. No.
To

Sub:

Ref:
Sir,

R TN Regional Office (WCZ)
GOVERNMENT CF INDIA Ground Floor, East Wing
qafaro ja_mgqﬁm New Secretariat Building
. T RA9 ) Civil Lines, Nagpur - 440001
MINISTRY OF ENVIRONMENT, FORESTS & ' oot non mef@aov.in
CLIMATE CHANGE :
EC-281/RON/2017-NGF/ | 362 Dated: 23t June, 2017

The Scientist F'

IA Division (Infrastructure-l),

Ministry of Environment, Forest & Climate Change
Vayu Wing, 3rd Floor, Indira Paryavaran Bhawan,
Aliganj, Jorbagh Road,

New Delhi-110003

Status of compliance of conditions stipulated in the environment clearance dated 1.12.2014
accorded by the State Level Exper Appraisal Commmittee, Maharashlra Committee to Pride
Purple Landmark Project of M/s Pride Purple Group, Pune

SEIAA, Government of Maharashtra’s letter no. SEAC 2013/CR 561/TC-2 dated 1.12.2014

I am directed to refer fo the letter mentioned above reference above vide which the proposal mentioned

in the

subject above was accorded environment clearance by the State Level Environment Impact

Assessment Authority, Maharashtra. The Project Proponent vide their letter dated 4.01.2617 has requested
for a certified report on the status of compliance of condilions stipulated in the environment clearance dated
1.12.2014. In this connection, it is to inform that a visit of the area was undertaken by the Regional Office on
15.04.2017 to monitor the updated status of compliance. Observations of the Regional Office on the issues,
as revealed during the inspection, are given as under:

1. Total plot area of the project is 20,154.48 sq melers. The proposal envisages amendment in the
environment clearance dated 1.12.2014 on account of change in the scope of the project. As per the
existing EC accorded for undertaking construction over 26,080.62 Eq meter of Luilt up area so far the PP
has undertaken construction over 14,888.65 Sq meter covering builcings A and B. The PP has proposed
expansion of project as constructions of new buildings have been nroposed in the project of ihe PP. No

_construclion activilies were observed to ongoing during the inspection.

2. Con

ditions complied with partially by the PP

Condition no. (v) of General condition of Pre conditions phase - A copy of the approved Plan in
compliance to this condition has not been made available by the PP.

Condition no. (vii) of General Condition of Pre Construction phase - No measures to treat ihe waste
waler from labour camps were observed to be installed by the PP. The PP has informed that waste
water is released into PMC sewer line. Proper hvgienic condilions in the labour colony were nol
observed to be maintained by the PP. The PP has informed that necessary measure will be
undertaken once the camps will be inhabited by the fabourers. No leourers were observed fo be
occupying the labour camps diuring the inspection.



iii.  Condition no. (ji) of General condition for Construction Phase - No measures to treat the w(aste
water from labour camps were observed 1o be installed by the PP. The PP has informed that waste
water is released into PMC sewer line. Proper hygienic conditions in the labour colony were not
observed to be maintained by the PP. The PP has informed that necessary measure will be
undertaken once the camps will be inhabited by the labourers. No lacurers were observed to be
occupying the labour camps during the inspection.

iv.  Condition no. (xxiii) - of the General condition for construction phase - The PP has informed during
the existing construction the water requirement for the construction were met through the water
tanker. However, subsequently, process for permission fo draw ground water was initiated to mest
the increased demand for water during their expansion project.

v. Condition no. {vii) of the General conditions for post-construction Phase- Delails of funds allocated
towards the implementation of the environmental protection measures /EMP along with the item wise
breakup during the construction phase has not been made available by the PP. The PP has been
advised to maintain a record of the expendilure incurred on environmental measures,

3. Conditions not complied with by the PP
. Condition no. (x«i) of the General condition for construction phase - Reported as not applicable.
The PP has reported as not applicable as they are not using ground water or they are not
withdrawing ground water through bore well in their premises.
ii.  Condition no. (vi) of the General conditions for post-construction Phase- No details pertaining fo the
environment management cell has been made available by the PP.
4. The PP has informed that no court case is pending or show cause notice is issued against their
project.

5. A detailed monitoring report on the status .of the compliance of conditions stipulated in the
environment clearance is enclosed herewith.

This issues with the approval of the Addl. PCCF (Central), Regional Office (West Central Zone)
MoEF&CC, Nagpur.

Encl: as above
Yours faithfully,

Charan Jeet Singh
Scientist ‘C'
Copy to:
1. Director RO HQ, Ministry of Environment, Forest & Climate Change, Government of India, 1st Floor
Agni Wing, Indira Paryavaran Bhawan, Jorbagh Road, New Delhi- 110 003.
2. Principal Secretary & Member Secretary, State Level Environment Impact Assessment Authority,
Covernment of Maharashtra, Revenue & Forest Department, Mantralaya, Mumbai-400032
3. Director (Monitoring Cell), Ministry of Environment, Forest & Climate Change, Indira Paryavaran
Bhawan, Aliganj, Jorbagh Road, New Delhi-110003
4. Mis Pride Purple Landmark LLP, 108, 5% Floor, Pride House, Ganeshkhind road, Near Pune
University, Pune - 411018,
5. Guard File, W

Charan Jest Singh

6{ L Scientist 'C’

DISPATCHED
b (el 17

.



Status of compliance of conditions stipulated in the environment clearance dated 1.12.2014
2ccorded by the State Level Exper Appraisal Commmittee, Maharashtra Committee to Pride
rurple Landmark Project of M/s Pride Purple Group, Pune

1.

The above mentioned has been accorded environment clearance by the SEAC vide its letter no.
SEAC 2013/CR 561/TC-2 daled 1.12.2014 subject to fulfilment of certain conditions prescribed

therein,

Totel plot area of the project is 20,154.48 sq meters. The proposal envisages amendment in the
environment clearance dated 1.12.2014 on account of change in the scope of the project. As per the
existing EC accorded for undertaking construction over 26,080.62 Sq meter of built up area so far
ine PP has undertaken construction over 14,888.65 Sq meter covering buildings A and B. The PP
hes proposed expansion of project as constructions of new buildings have been proposed in the
project of the PP. No construction activities were observed to ongoing during the inspection.

Inspection of the monitoring of conditions stipulated in the environment clearance has been
conducted on 15.04.2017, along with the official/staff of the project proponent. Representative from
the State Pollution control Board, Maharashira did not accompany the team during the inspection: A
report on he status of compliance of conditions stipulated in the environment clearance dated

06.01.2009 is given as under:

S. No.

Conditions stipulated in the environment
clearance

Status of compliance

General Conditions for Pre Construction
Phase

This environmental clearance is issued subject to
land use verification local authority/planning
authority should ensure this with request to
Rules regulation Nofifications, govemment
Resolutions Circulars, etc. issued if any. This
environmental clearance issued with respect to
the environmental consideration and it does not
mean that state level Impact Assessment
(SEIAA) approved the proposed land use.

Complied with

The PP has informed Consent to Establish has
been accorded after land use verification by the
competent authority. A copy of the consent to
Establish is enclosed at Annexure-!.

This environment clearance is issued subject
to obtaining NOC from Forestry & Wild life
angle including clearance from the standing
committee of the National Board for Wild life
as if applicable & this environment clearance
does not necessarily implies that Forestry &
Wild life clearance grated to the project
which will be considered separately on merit

Reported as not applicable.

The site of the PP is located in the
jurisdiction of the Pune Municipal
Corporation. No recorded or deemed
forest land was observed in the area. No
Protected Areas were reported to be
located within a distance of 10 km from
the boundary of the project of the PP.

i,

The environment clearance is issued subject
to restricting FSI to 17,514.46 sqm as per
approved plan.

Complied with

As per the existing EC accorded for
undertaking consfruction over 26,080.62
Sq meter of built up area so far the PP
has underiaken consfruction over
14,888.65 Sq meter covering buildings A
and B. The PP has proposed expansion of
project as constructions of new buildings
have been proposed in the project of the
PP. No construction activities were
observed to ongoing during the inspection.
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PP has to abide by the conditions stipulated
by the SEAC and SEIAA

1'PP has consented fo this condifion. An |
underiaking has been submitted by the PP
in compliance to this condition. A copy of
the same is available at Annexure-Il.

V.

The height, construction built up area of
proposed  construction shall be in
accordance with the existing FSIFFAR norms
of the urban local body & it should ensure
the same along with survey number before
approving layout plan & before according
commencement certificate to proposed work.
Plan approving authority should also ensure
the zoning permissibility for the proposed
project as per the approved development
plan of the area

Partially complied with

The PP has informed that height and built
up area of consfruction is in the
accordance with the FSIFAR noms.
However a copy of the approved Plan in
compliance to this condition has not been
made available by the PP.

vi. Consent for establishment shall be obtained Complied with
from the State Polluion Control Board/ | The PP has oblained Consent fo
Pollution Control Committee under Air and | establish, vide MPCB's lefter no.
Water Act and a copy of the same shall be | MPCB/RO (HQ)/Pune/CE/CC/313, dated
submitted to the Ministry before start of any | 09 Jan 2014.
construction work at site. A copy of the COE obtained from the

MPCB is enclosed at Annexure-.
vil. All required sanitary & Hygienic measures | Partially complied with

should be in place being starting
construction aclivities and to be mentioned
throughout the construction phase.

It is observed that foilets and bathrooms
along with septic tank provided at site
prior to construction aciivities. No
measures to freat the waste water from
these camps were observed 1o be
installed by the PP. The PP has informed
that waste water is released into PMC
sewer line. Proper hygienic conditions in
the labour colony were not observed to be
maintained by the PP. The PP has
informed that necessary measure will be
undertaken once the camps will be
inhabited by the labourers.

No laourers were observed fo be
occupying the labour camps during the
inspection.

GENERAL CONDITIONS FOR CONSTRUCTION PHASE

Provision shall be made for the housing of
construction labor within the site with all
necessary infrastructure and facilities such
as fuel for cooking mobile foilets, mobile
STP, safe drinking water, medical health
care, créche ad First Aid Room efc.

Being compiled with

It is observed that temporary housing
facilities through labour camps have been
provided fo the fabourers. The PP has
informed that kerosene and other household
material supplied to the workers by the
confractor during construction phase. It is
also observed that facilities such as toilets,
drinking water, medical health facilities has
also been provided.
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It is observed that a first aid room has been

provided in the premises of the PP. the PP
has informed that regular health checkups
are being conducted to monitor health status
of laborer on site. For emergency cases, big
hospitals, located near the site of PP, have
been empanelled.

Adequate drinking water and sanitary
facilites should be provided for
construction workers at the site, Provision
should be made for mobile toilets. The
safe disposal of wastewater and solid
wastes generated during the construction
phase should be ensured.

Partially complied with

Facilities of the drinking water have been
provided. It is observed that foilels and
bathrooms along with septic tank provided at
site prior to construction activities. No
measures to freat the waste water from
these camps were observed to be installed
by the PP. The PP has informed that waste
waler is released info PMC sewer line.
Proper hygienic conditions in the labour
colony were not observed to be maintained
by the PP. The PP has informed that
necessary measure will be undertaken once
the camps will be inhabited by the labourers.
No laourers were observed to be occupying
the labour camps during the inspection.

i,

The solid waste generated should be
properly collected, segregated. Wet
garbage should be composted & dry/inert
solid waste should be disposed of at
approved sites for land filing after
recovering recyclable material.

Being complied with

The PP has informed that no solid waste is
being generated during the construction
phase of the project.

Disposal of muck during construction
phase should not create any adverse
effect on the neighboring communities and
be disposed taking the necessary
precautions for general safety and health
aspects of people, only in approved sites
with the approval of competent authority

Being complied with

It is observed that top soil being excavated
during construction is being stored at
earmarked place for its further utilization in
landscaping and gardening. Muck generated
(bolders and other debris) has been
proposed to be utilized for leveling and other
construction activities such as compound
wall, leveling, efc.

Arrangements shall be made that waste
waler and storm water do not get mixed.

The PP has informed that project is sfill in its
construction phase and provisions for
separate lines for waste and drainage water
has been provided in the Plan and the same
shall be provided as per the construction
plan. The PP has submitted approved plan
depicting separate line for storm water and
waste water and the same is enclosed at
Annexure-il,

Vi,

All - the fopsoil excavated during
construction activities should be stored for

use in horticulturef landscape development

Being compiled with
It is observed that top soil being excavated
during construction is being stored at




-

[ within the project site.

{

vii.

Additional soil for leveling of the proposed

siie shall be generated within the sites (to
the extent possible) so that natural
drolnage system of e aed s prolesled
and improved.

earmarked place for its further utilization in
landscaping and gardening.

"The PP has consented to this condition. An

undertaking to this effect has been
suhmitted and the same is available at
Annekura-il.,

viii.

Green Belt Development shall be carried
out considering CPCB guidefine including
selection of plants species and in
construction with the local DFO/
Agriculture Dept.

The PP has congented to this condition. An
undertaking fo this effect has been
submitted and the same is available at
Annexure-il.

Soil and ground water samples will be
tested lo as certain that there is no threat
to ground water quality by leaching of
heavy mefals and other toxic
contaminants.

Partially compiled with

It is observed Soil analysis has been done
by the PP. A report on the same is enclosed
at Annexure — IV, Ground water analysis is
not done by the PP. The PP has informed
that project is in construction phase and
hence this condition is not complied with.
The PP has been advised to keep a record
of data on the ground water monitoring.

Construction spoils including bituminous
material and other hazardous materials
must not be allowed fo coniaminate
watercourses and the dump sites for such
material must be secured so that they
should not leach info the ground water.

Being complied with

It is observed that no bituminous material is
being used at site. All internal roads have
been proposed to be constructed using RCC
and no bifuminous material has been
proposed by the PP in the construction.

Xi.

Any hazardous waste generated during
construction phase should be disposed of
& per applicable rules and norm with
necessary approvals of the Maharashtra
State Pollution Control Board.

Complied with

The PP has informed that being a residential
project, ihere is no hazardous waste
generation af the site.

Xil.

The diesel generator sets fo be used
during construction phase should be low
sulphur diesel type and should conform to
Environments (Protection) Rules
prescribed for air and noise emission
standards.

Being complied with

It is observed that DG set provided in the
premises are of enclosed type and confirms
to EPA Rules.

Itis observed that one DG set is being used
during the construction. The DG is of
enclosed fype and confirms to rules made
under Environment (protection) act 1988,
prescribed for air and noise emission
standards.

Xiil.

The diesel required for operating DG Set
shall be stored in underground tanks and if
required, clearance from concern authority
shall be taken.

The PP has consented fo this condition. An
underiaking to this effect has been
submitted and the same is available at
Annexure-|l.

Xiv.

Vehicles hired for bringing construction

material at site should be in good condition

Being complied with
It is informed that vehicles with gocd
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check” (PUC) certificate & to conform to
applicable air and noise emission
standards and should be operated only
during non-peaking hours,

and should have valid “pollution under

| condition have been hired for construction

activities and are being operated only during
non-peak hours (PUC certificate is enclosed
at Annexure - V.

The PP has also informed that regular
maintenance of construction vehicles is
being carried out fo keep them in good
condifion.

Ambient noise levels should conform fo
residential standards both during day and
night. Incremental pollution loads on the
ambient air and noise qualify should be
closely monitored during construction
phase. Adequate measures should be
made fo the reduce ambient air and riose
level during construction phase, so as to
conform fo the stipulated standards by
CPCB/MPCB

Being complied with

It is observed that PP has been regularly
monitoring the ambient noise level and air
quality. A monitoring report for the month of
August, 2016 and November 2016 is
enclosed at Annexure -VI.

Examination of the report revealed that
noise levels and air quality confirms fo the
parameters as  stipulated by the
CPCB/MPCB.

xvl.

Fly Ash should be used as building
material In the consfruction as per the
provisions of fly Ash Nofification of
Seplember 1999 and amended as on 27t
August, 2003. (The above condition is
applicable only if the project is located
within the 100Km of Thermal Power
Stations).

Being complied with

Itis observed that Fly Ash bricks, blocks and
Fly Ash based cement are being used for
construction.

XVii.

Ready mixed concrete must be used in
building construction.

Being compiled with
It is observed that ready mixed concrete is
being used for construction of building.

Xviil.

The approval of competent authority shall
be obtained for sfructural safely of the
building due to any possible earthquake,
adequacy of firefighting, equipments etc.
as per National building Code including
measures from lighting

The PP has consented to this condition and
informed that project shall be constructed as
per the approved plan to ensure structural
safety. An undertaking to this effect has
been submitted by the PP and the same is
available at Annexure-Il.

XiX.

Strom water control and its re-use as per
CGWB and BIS standards for various
applications.

The PP has consented to this condition. The
PP has submitted approved plan depicting
separate line for storm water and waste
water and the same is enclosed at
Annexure-lil.

Water demand during construction should
reduce by use of pre-mixed concrete,
curing agents and other best practices
preferred.

Being complied with

It is observed that in addition fo pre-mixed
concrete, PP is using wall ponding and jute
bags as curing agents for reducing the water
requirement during the construction phase.

Xxi.

The ground water level and its quantity
should be monitored regularly in
consultation with Ground water authority.

Reported as not applicable.

The PP has reported as not applicable as
they are not using ground water or they are
not withdrawing ground water through bore
well in their premises. '
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XL,

()

The installation of the Sewage Treatment | The PP has consented (o this condition. An

Plant (STP) should be ceriified by an
independent expert and a report in this
regard should be submitted to the MPCB
and Environment department before the
project is commissioned for operation.
Discharge of this unused treated effluen t, if
any should be discharge inn the sewer
line. Treated effluent emanating from STP
shall be recycled/refused to the maximum
extent possible. Discharge of this unused
freated affluent, if any should e discharge
in sewer line. Treatment of 100% gray
waler by decentralized treatment should
be done. Necessary measures should be
made fo mitigate the odour problem form
STP.

undertaking to this effect has been
submitted and the same is available at
Annexure-|l,

xxiii.

Permission to draw ground water and
construction of basement if any shall be
obtained from the competent Authority
prior to construction/ operation of the
project.

Partially complied with

The PP has informed during the existing
construction the water requirement for the
construction were met through the water
tanker. However, subsequently, process for
permission fo draw ground water was
initialed to meet the increased demand for
water during their expansion project.

XXiv.

Separation of gray and black water should
be done by the use of dual plumbing line
for separation of gray and black water

The PP has consented fo this condition. An
undertaking to this effect has been
submitted and the same is available at
Annexure-[l.

XXV,

Fixtures for showers, toilets flushing and
drinking should be of flow either by use of
aerators or pressure reducing devices or
sensor based control,

The PP has consented to this condition. The
PP has also informed that fixtures for
showers, foilets flushing and drinking will be
used of good quality with efficient water use.
Detail of the same is enclosed at Annexure-
Vil

XXV,

Use of glass may be reduced up to 40% to
reduce the electricity consumption and
load on air conditioning. If necessary, use
high quality double glass special reflective
coating in windows

The PP has consented to this condition. An
undertaking to this effect has been
submitted and the same is available at
Annexure-ll.

XXVii,

Roof should meet prescriptive requirement
as per Energy Conservation building code
by using appropriate thermal insulation
material to fulfill requirement.

The PP has consented to this condition. The
PP has also informed that appropriate
measures in this regard are being taken by
them. A copy of the plan showing the
thermal insulation material to  fulfill
requirement is enclosed at Annexure- VI,
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XXVl

| Energy conservation measures ke

instalfation of CFLs/ TFLs for the lighting
the areas outside the building should be
internal part of the project design and
should be in place before project
commissioning. Use CFLs and TFLs
should be properly collected and disposed
offfsent for recycling as per the prevailing
guidelines/ rufes of the regulatory authority
to avoid mercury contamination. Use of
solar panels may be done fo the extent
possible like installing solar lights, comma
solar water heaters system. PP should
install, after checking feasibility, solar plus
hybrid non conational energy source as
source of energy
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“The PP has consented fo fhis condifion, An~

undertaking to this effect has been
submitted and the same is available at
Annexure-ll,

XXiX.

Diesel power generating sels proposed as
source of backup power for elevators and
common area illumination during operation
phase should be enclosed type and
conform to rules made under the
Environment (Protection) Act, 1986. The
height of stack of DG sets should be equal
fo the height needed for combined
capacity of all proposed DG sets. Use low
sulphur diesel. The location of the DG sels
may e decided with in consultation with
MPCB

Being complied with

It is observed that there is one DG set
installed in the premises of the PP. The DG
set has been observed to be provided with
inbuilt enclosures. The DG sels have been
reported to be located at locations in
consultation with the MPCB.

XXX

Noise should be controlled to ensure that it
does not exceed the prescribed standards.
During nighttime the noise levels
measured at the boundary of the building
shall be restricted to the permissible levels

to comply with the prevent regulations.

Being complied with

It is observed that PP has been regularly
monitoring the ambient noise level and air
quality. A monitoring report for the month of
August 2016 and November 2016 is
enclosed at Annexure -IX.

Examination of the report revealed that noise
levels and air quality confirms to the
parameters as  sfipulated by the
CPCB/MPCB.

XXX,

Traffic congestion near the entry and exit
points from the roads adjoining the
proposed project site must be avoided.
Parking should be fully internalized and no
pubic space should be utilized.

Being compiled with

Itis observed that wide entry gale has been
provided for the entry and exit of the traffic,
adequate parking faciliies have been
provided by the PP.
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Opaque wall should meet prescripiive ]

requirements as per Energy Conservation
Building Code, which is proposed io be
mandalory for all air-conditioned spaces
while it is aspiration for non- air
conditioned spaces by use of appropriate
thermal insulation material to  fulfil
requirement,

®

The PP has consented to this condition. An
undertaking fo this effect has been
submitted and the same is available at
Annexure-l.

XXXif.

The building should have adequate
distance between them to allow movement
of fresh air and passage of natural light, air
and ventilation.

The PP has informed thal appropriate care
has been faken fo provide adequate
movement of fresh air and passage of
natural light, air and ventilation and
accordingly layout plan of the buildings has
been prepared and the same has been
approved by the competent authority. A
copy of the building plan depicting the
adequate distance between the buildings to
provide passage of natural light, air and
ventilation, as approved by the competent
authority is enclosed at Annexure- X.

XXXV,

Regular supervision of the above and
other measure for monitoring should be in
place all through the construction phase,
S0 as to avoid disturbance fo the
surroundings.

Complied with

It is observed that an Environment Manager
has been engaged to supervise the
measures towards the implementation and
monitoring of the environment protection
measures,

XXXV,

Under the provision of Environment
(Protection) Act 1988, legal action shall be
initiated against the project proponent if it
was found that construction of the project
has been started without obtaining
environment clearance,

The PP has consented to this condition. An
underfeking to this effect has been
submitted and the same is available at
Annexure-ll.

XXXVI.

Six monthly monitoring reporis should be
submitted to the Ministry and its Regional
Office.

Being compiled with.

General Conditions for Post —construction/ operation phase

|

authority shall be obtained

Project proponent shall ensure completion
of STP, MSW disposal facility, green belt
development prior to occupation of the
building, As agreed during the SEIAA
meefing, PP to explore possibility of utilizing
excess treated water in the adjacent area for
gardening before discharging it into sewer
line No physical occupation or allotment will
be given unless all above said
environmental infrastructure is installed and
made functional including water requirement
in para2. Prior certification from appropriate

The PP has consented to this condition.
An undertaking fo this effect has been
submitted and the same is available at
Annexure-{l,

o
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Wet garbage should be freated by Organic | The PP has consented 1o this condition. |
Waste Converter and treated waste | An underiaking to this effect has been
(manure) should be utilized in the existing | submitted and the same is available at
premises for gardening. And, no wet | Annexure-ll.

garbage will e disposed ouiside the
premises. Local authority should ensure this

il.

Local body should ensure thal no | The PP has consented fo fhis condition.

occupation cerfificate is issued prior fo
operation of STP/MSW site efc. with due
permission of MPCB

A complete set of all the documents | Complied with
submitted to deparfment should be | The PP has informed that condition has
forwarded to the Local authority and MPCB. already been complied with them

In case of any changes in the scope of the | The PP has consented o this condition.
project, the project would require a fresh | An undertaking to this effect has been
appraisal by this Department. submitted and the same is available at
Annexure-Il.

vi.

A Separate environment management cell | Not complied with
with qualified staff be set up for | No details pertaining to the environment
implementation ~ of the stipulated management cell has been made available

environmental safeguards. by the PP. ‘

vii,

Separate funds shall be allocated for | Partially complied with

implementation of environmental protection | The PP has informed that all environmental
measures/ EMP along with ifem-wise | safeguards and protection measures have
breakup. These cost shall be included as | been putin place for the construction phase
part of the project cost. The funds | and remaining safeguards will be installed
earmarked for the environment protection | after completion of the construction phase.
measures shall not be diverted for other | Details of funds allocated fowards the
purpose and year-wise expenditure should | implementation of the environmental
reported to the MPCB & this department protection measures JEMP along with the
item wise breakup during the construction
phase has not been made available by the
PP. The PP has been advised to maintain a
record of the expenditure incurred on
environmental measures.

viii.

The project proponent shall adverfise in at | Complied with

least two local newspapers widely circulated | A copy of the newspaper cutting containing
in the region around the project, one of | the advertisement of environment clearance
which shall be in Marathi language of the | is enclosed at Annexure —XI.

local concerned within 7 days of issue of this
letter, informing that the project has been
accorded environmental clearance and
copies of clearance letters are available with
the Maharashtra State Pollution Control and
may also be seen on the website of the
ministry of Environment and Forests at the

hitp:ffwww.envior.nic.in.
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| Project management should submit half
yearly compliance reports in respect of the
stipulated prior environment clearance terms
and conditions in hard and soft copies to the
MPCB and this department, on 1¢! June & 1t
December of each calendar year

Being complied with

A copy of the environmental clearance letter
shall be sent to the concerned Municipal
Corporation and the local NGO, if any, from
whom suggestions/representations, if any,
were received while processing the
proposal. The clearance letter shall also be
put on the website of the Company of the
praponent.

Partially complied with

The PP hes informed that a copy of the
environment clearance has been forwarded
to the Municipal Corporation.

However, copy of the environment
clearance has not been conveyed fo the
local NGO. The PP has been advised fo
invariably mark a copy of EC and
amendments thereof, as and when solicited
in near future to local NGO for its
information. PP has been advised to
forward a copy of EC fo the NGO of the
area,

Xi.

The proponent shall upload the status of
compliance of the stipulated EC conditions,
including results of monitored data on their
website and shall update the same
periodically. It shall simultaneously be sent
to the Regional office of MoEF, The
respective Zonal office of CPCB and the
SPCB. The criteria pollution levels namely;
SPM,RPM,S02, NOx (ambient levels as
well as stack emissions) or critical sector
parameters, indicate for the project shall be
monitored and displayed at a convenient
location near the main gate of the company
in the public domain

The PP has consented to this condition.
An underaking to this effect has been
submitted and the same is available at
Annexure-ll,

xii,

The project proponent shall also submit six
monthly reports on the status of compliance
of the stipulated EC conditions including
results of the monifored dada (both in hard
copies as well as y e-mail) to the respeclive
Regional Office of MoEF. The respective
zonal Office of CPCB and the SPCB

The PP has consented to this condition.
An undertaking to this effect has been
submitted and the same is available at
Annexure-ll.

il

The environment statement for each
financial year ending 31st march in form -V
as is mandated fo be submitted by the
project proponent to the concerned State
‘Pollution Control board as prescribed under
Environment (Protection) Rules 1986, as
amended subsequently, shall also be put on
the website of the company along with the
status of compliance of EC conditions sans

shall also be sent to the respective Regional

Reported as not applicable,




a

[ Officers of MoEF by e-mail

| The environment clearance is being issued

without prejudice to the eaction initiated
under EP act or any court case pending in
the court of law and it does not mean that
project proponent has not violated any
environment laws in the past ad whatever
decision under EP Act or of Hon'ble court
will be binding of the project proponent.
Hence this clearance does not give
immunity to the project proponent in the
case field against him, if any or action
initiated under EP Act.

| The PP has consented to this condition.

An undertaking fo this effect has been
submitted and the same is available at
Annexure-ll,

In case of submission of false document and
non compliance of stipulated conditions
Authority/ Environment Department will
revoke or suspend the Environment
Clearance without any intimation and initiate
appropriate legal action under EP Act, 1986

The PP has consented to this condition.
An underfaking to this effect has been
submitted and the same is available at
Annexure-Il.

The Environment Department reserves the
right fo add any stringent condition or fo
revoke the clearance if conditions stipulated
are not implemented fo the satisfaction of
the department or for that matter, for any
other administralive reason.

The PP has consented to this condition.
An undertaking to this effect has been
submitted and the same is available at
Annexure-ll,

7

Validity of Environment clearance: The
Environment clearance accorded shall be
valid for a period of 7 years.as per MoEF&
CC Notification dated 29 April, 2015

The PP has consented to this condition. .
An undertaking to this effect has been
submitted and the same is available at
Annexure-ll.

In case of any deviation or alteration In the
project proposed from those submitted to
this depariment for clearance, a fresh
reference should be made to the
department to assess the adequacy of the
conditions imposed and to incorporafe
addifional  environmental protection
measures required, if any.

The PP has consented to this condition.
An undertaking to this effect has been
submitted and the same is available at
Annexure-ll,

The above stipulation would be enforced
among others under the water (Prevention
and control of pollution) Act 1974. The Air
(Prevention and control of pollution), 1981,
the Environment (Protection), 1986 and
rules there under, hazardous Waste
(Management & Handling) Rules, 1989 and
its amendment, the public Liability Insurance

Act, 1891 and its amendments.

The PP has consented to this condition.
An undertaking fo this effect has been
submitted and the same is available at
Annexure-ll.
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Any appeal against this Environment | The PP has consented fo this condition.
clearance shall lie with the National Green | An underiaking to this effect has been
Tribunal, Van Vigyan Bhavan, Sec-5, R, K. | submiited and the same is available at |
Puram, New Delhi-110 22, if preferred, | Annexure-IV.
within 30 days as prescribed under Section

16 of National Green Tribunal Act 2010

From the examination of the above compliance report following is concluded:
Conditions complied with partially by the PP

i. - Condition no. (v) of General condition of Pre conditions phase - A copy of the approved Plan in
compliance to this condition has not been made available by the PP.

ii.  Condition no. (vii) of General Condition of Pre Construction phase - No measures fo treat the
waste water from labour camps were observed fo be installed by the PP. The PP has informed
that waste water is released inlo PMC sewer line. Proper hygienic conditions in the labour
colony were not observed o be maintained by the PP. The PP has informed that necessary
measure will be undertaken once the camps will be inhabited by the labourers. No laourers
were observed to be occupying the labour camps during the inspection.

jii. - Condition no. (if) of General condition for Construction Phase - No measures fo treal the waste
water from labour camps were observed to be installed by the PP. The PP has informed lhal
waste waler is released into PMC sewer line. Proper hygienic conditions in the labour colony
were not observed to be maintained by the PP. The PP has informed that necessary measure
vill be undertaken once the camps will be inhabited by the labourers. No laourers were
observed to be occupying the labour camps during the inspection.

iv.  Condition no. (xxili) - of the General condition for construction phase - The PP has informed
during the existing construction the water requirement for the construction were met through
the water tanker. However, subsequently, process for permission fo draw ground water was
initiated to meet the increased demand for water during their expansion project.

v.  Condition no. (vii) of the General conditions for post-construction Phase- Details of funds
allocated towards the implementation of the environmental protection measures /EMP along with
lne item wise breakup during the construction phase has not been made available by the PP. The
PP has been advised to maintain a record of the expenditure incurred on environmental
measures.

Conditions not complied with by the PP

.. Condition no. (xxi) of the General condition for construction phase - Reported as not applicable.
The PP has reported as not applicable as they are not using ground water or they are not
withdrawing ground water through bore well in their premises.

ii. - Condition no. {vi) of the General conditions for post-construction Phase- No details pertaining to
the environment management cell has been made available by the PP.

The PP has also informed that no court case or show cause notices have been issued against their
project (Annexure-XII).

Charan Jeet Singh
Scientist ‘C'
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Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Maharashtra)

The Partner
PRIDE PURPLE LANDMARK LLP

Pride House, 5th floor, Near Punr University Circle, Shivajinagar, Pune
411016 -411016

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted ‘to the SEIAA vide proposal number
SIA/MH/MIS/243583/2021 dated 07-Dec-2021.. The particulars of the environmental
clearance granted to the project-are as below.

1. EC Identification No. EC22B038MH189670

2. File No. SIA/MH/MIS/243583/2021

3. Project Type Expansion

4. Category B2

5. Project/Activity including 8(a) Building'and Construction projects

Schedule No.

6. Name of Project Expansion’in Residential & Commercial
project PARK LANDMARK at S. No.
665/A Bibwewadi, Taluka Haveli, Village
Bibwewadi, Pune by PRIDE PURPLE
LANDMARK LLP

7. Name of Company/Organization = PRIDE PURPLE LANDMARK LLP

8. Location of Project Maharashtra

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Manisha Patankar Mhaiskar
Date: 25/07/2022 Member Secretary
SEIAA - (Maharashtra)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIS/243583/2021
Environment & Climate
Change Department

Room No. 217, 2™ Floor,

Mantralaya, Mumbai- 400032.
. To

M/s.PRIDE PURPLE LANDMARK LLP,
S. No. 665/A Bibwewadi, Taluka Haveli,
Village Bibwewadi, Pune.

Subject  : Environmental Clearance for Expansion in Residenﬁal & Commercial
project PARK LANDMARK at S. No. 665/A Bibwewadi, Taluka Haveli,
Village Bibwewadi, Pune by M/s.PRIDE PURPLE LANDMARK LLP

Reference : Application no. SIA/MH/MIS/243583/2021

This has reference to your communication on the above-mentioned subject. The
proposal was considered by the SEAC-3 in its 135" meeting under screening category 8 (a) B2 as
per EIA Notification, 2006 and recommend to SEIAA. Proposal then considered in 24Sth (Day-3)
meeting of State Level Environment Impact Assessment Authonty (SEIAA)

2 - Brief Information of the pl‘Q] ject submitted by you is as below:-
1. | Proposal Number . SIAMJIMSFMBS 83;’2021

: : ' Proposed Expansion in Residential & Commercial
i : e project PARK LANDMARK at S. No. 665/A Bibwewadi,
| Taluka Haveli, Village Bibwewadi, Pune by PRIDE

| PURPLE LANDMARK LLP

We have received As per 1% EC Letter No. SEAC-
2013/CR561/TC-2 dated 1% December ,2014 & 2™ EC
SEIAA Maharashtra having file number SEIAA-EC-
0000000536 dated 27th November, 2018

2: Name of Project .

Project category _ ..8(a)B2
4. | Type of Institution . Private e
: Mr. D P Jain
Name p
Director
Regd. Address: Pride House, 5th floor, Near
) Office Pune University Circle, Shivajinagar,
5. | Project Proponent address Pune 411016
Contact | g¢>3022211
number
e-mail nandkishor@pridepurplegroup.com
M/s. Mahabal Enviro Engineers Pvt. Ltd.
6. | Consultant Address : Plot No. F-7, Road No. 21,

Wagle Estate Thane-400604, Maharashtra

EC Identification No. - EC22B038MH189670  File No. - SIA/MH/MIS/243583/2021 Date of Issue EC - 25/07/2022 Page 2 of 11
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Email id : thane@mahabal.com
Tel: 022- 25823154/ 0658/ 1663
7. | Applied for Expansion - Brown Field Project
We have received As per 1st EC Letter No. SEAC-
8. | Details of previous EC 2013/CR561/TC-2 dated 1st December, 2014 & 2nd
: P EC SEIAA Maharashtra having file number SEIAA-
EC-0000000536 dated 27th November, 2018
Proposed Expansion in Residential & Commercial
9 | Locationot the orpiest | project PARK. LANDMARK at S. No. 665/A
: p -]_.-_.. ; :Blbwewadl _Taluka Haveli, Village Bibwewadi,
oy % | Pune by PRIDE PURPLE LANDMARK LLP
' . £ o B, Latitude — 18°27‘40 53"N
10. Latltude and Longltude ::Longltudc 730511!52 41"
11. | Total Plot Area(m2) 20 154.48
12. Deduct10ns(m2) L
13. | Net Plot arca(mZ)
14. | Proposed [ FSI ar (m2) e 3(
15. | Proposed non-FSI arca(m2) | 20771.15 =
16. I_’g_opose_d _'IBUA(_tﬁZZ) - 33-4’5*".'
17 TBUA(m2)approved by 62183.45 .
" | Planning Authority till d:
18. Ground coverage(mZ)&% 2 = 94__83 69 (As per Prev1ous EC)
19. o_|ect Cost(Rs ) Rs llO Crore
. CER as per MOEF &CC 4 Act1v1ty | Location Cost(Rs) | Duration
205 | circular ~F ¢ : R
| dated01/05/2018 Details attached _
* | Details of Building onﬁguratlon : 5 o g
<Plcascuscfollowmg1egends Floor=F. Parkmg"Pk Pod 1=Po,Sti. Reason §
1=St, LowerGround-—LG U c"'Ground—UG Basemcn B, Shops ok
“Sh> i, : _Mod;lﬁcatl
PI'eVlD].lS ECfExmtmg '-Prb’ "o"s'ed Cbnﬁ uratibn s g
. Building = A PORSE g & e
Building Confl | Heigy " 'Building <;Conﬁgﬁratio. Height
guran - ht g b
Name ; Name n 4% (m)
on | (m) [ : ]
=15, Now, we had
21 : : P+P+12 2
A-BType | ' 37 65 applied for
(Completed) ' Expansion
C-DType | Lower Level |44.95 g‘g’g‘;‘i’?{f‘“ m
(Proposed Parking addition of
Internal floor +G+14 floors
design will ’
be changed .
So Flats
Numbers will

EC ldentification No. - EC22B038MH189670

File No. - SIA/MH/MIS/243583/2021 Date of Issue EC - 25/07/2022 Page 3 of 11




be increased)
E-F.Typ © Lower Level
Residential & .
: Parking 35.99
Commercial +GH1
Building
Club House :
Ground Ground -
(Existing + Proposed) - Nos.
Proposed Residential Tenements — 328 Nos.
. Shops — 18 Nos.
22. | Total number of téiémenty Residential Users: 1640 nos
| Commercial Users: 333 Nos.
Total Population : 1973 nos.
_| Dry Season(CMD) Wet Season(CMD)
Fresh Water [155.93 | Fresh Water | 155.93
Recycled |, .
Flushing 80.46 Recygled 80.46
Swimming - | - Swimming i
v e Pool = Pool
23. | Water Budget | Club House | 5.00 5.00
| Flushing [ 80.46 Flushing 80.46
Gardening | 30.00 Gardening [0
Total  |27139 |Total 241.39
Wastewater - | | 79 136.79
generation &
| Residential: '
i Domestic UG tank Capacity ( CUM) 142
Water Storage = | Flushing UG tank Capacity ( CUM): 73
24 Capacity for | Fire UG tank Capacﬂty ( CUM) 200 X 2
i Flreﬁghtmng Commercial: NA
GT : ‘| Domestic UG tank Capacity: NA
| Flushing UG tank Capacity: -NA
Fire UG tank Capacity: - NA
25. | Source of water | Pune Municipal Corporation (PMC )
Level of the Ground water |, 4 t0 2.7 m, below
table:
Size and no of RWH NA
tank(s)and Quantity:
5 nos. pits with 10 nos. of recharge bore
Rainwater Quantity and size of wells.
26. | Harvesting recharge pits:
(RWH) Size - 2.60mx2.60mx 1.65m
Residential:
. . Domestic UG tank Capacity:142
Details of UGTtanks i | Flushing UG tank Capacity: 73
y: Fire UG tank Capacity: 200x2

EC ldentification No. - EC22B038MH 189670

File No. - SIA/MH/MIS/243583/2021

Date of Issue EC - 25/07/2022
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Commercial: NA
Domestic UG tank Capacity: NA m?
Flushing UG tank Capacity: -including
residential m?
Fire UG tank Capacity: - NA
Sewage generation
. p inCMD: 217.25
ewage an
1 ket STP technology: MEBE.
_ Capac1ty of STP(CMD)‘;_ 1 x220 KLD
Type = nTreatmentfdlsposal
Solid Waste . ° Dr 3
28. | during’ ¢ . | Wet waste: _Compostlng method
g}c:nStruetmn s e Excavated earth material will
ase ¢ | be used for filling of plinth area
& top 5611 for landscaping
Treatmentfdlsposal
£ . | Handed over to authorized
.. 368  recycler for further handling
‘&disposal purpose
s " Through Mechanical
Solid Waste. Faa Composter (Smart OWC)
during Operation [ Waste: A g
& _ qu_medical. NA
i, B Handed over to authorized
| E-Waste' |+ | recycler for further handling
s | &disposal purpose -
| To be used as manure for
Gardenmg purpose -'
b 1953 45 m :
30, | Oreeg Belty ;Number of trees to be planted - tlff220, 000
Development " :
I T Number of trees to be cut: NA
E'Number of trees to be uansplanted: NA
Source of power supply: -~ MSEDCL
During Construction Phase
Demand Load): SN
Power During Operation
S requirement: phase(Connected load): 2521.25..kW
During Operation phase(Demand 1,123.45kW
load):
Transformer: 2Nos. X 630kVA

EC ldentification No. - EC22B038MH189670

File No. - SIA/MH/MIS/243583/2021

Date of Issue EC - 25/07/2022
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DG set: 1 No.x200 kVA
Fuel used: e
Details of Energy | 246636 KWH / Anum

32. - A
saving 9%

Environmental Type Details Cost
Management plan Air & Noise and Water,

33. | budget during Capital Land Biological and Rs. 27.44 Lakh
Construction Socio Economic
phase 0&M Included in above

Capital
Component Details (Rs.) in Oﬁayh/%s
Lakh
| STP plant -

Sewage treatment | 1,990 KLD 38.00 9.75

Water treatment - NA NA

RWH and Storm | RWH Pits

Water and network s Ul
Environmental Swimming Pool - - -
Management - '

34. | plan Budget Solid Waste OwWC 14.9 3.6
during Operation Hazardous waste | NA - -
phase .

Authorized
e-waste - -
vendor
faxeen el Plantation 1.62 11.21
development
; Solar and ;
Energy saving LED 13.44 0.67
Environmental Through : 18.41
Monitoring laboratory 0
e Provided 6378 118
Management
B = : Allea er parki
Type as per DCR | Actual Provided Nos. (m?) PEr parking
no ;
Traffic 4-Wheeler | 405 405 AEgEr R
35, M DCR
ADagement : As per Standard
2-Wheeler 918 918 DCR
s As per Standard
Bicycles 192 192 DCR
Details of Court
cases /litigations

36. | w.r.t. the project | NA
and project
location if any.

EC ldentification No. - EC22B038MH189670

File No. - SIA/MH/MIS/243583/2021

Date of Issue EC - 25/07/2022
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3, Proposal is an expansion of existing construction project. Project has received 1st EC
vide Letter No. SEAC-2013/CR561/TC-2 dated 1st December, 2014 PP obtained 2nd EC vide
SEIAA-EC-0000000536, dated 27th November, 2018 for total BUA of 50168.00 m2. Proposal has
been considered by SEIAA in its 245" (Day-3) meeting and decided to accord Environment
Clearance to the said project under the provisions of Environment Impact Assessment Notification,
2006 subject to implantation of following terms and conditions-

Specific Conditions:

A. SEAC Conditions-

1. PP to submit certrﬁed Compltance report from_R"" ional ofﬁcer MoEFCC Nagpur

3. As agreed durmg presentatlon PP to ensure that the fire tender Movement shall be in
- front of Commercral area also. o = &,
4. PP to reshuﬁ'le entry and exrt to avord traﬁie eongestlon in the plot area PP to ensure

5
6.
SEIAA Condltlons- F | _ -
1. PP to keep open spaee unpaved S0 as to ensure perrneabrllty of water. However

) whenever pavmg is deemed T ecessary, PP to prov1de grass pay

""& strength to increase the

| 'tender movement.

2. sEP to_achle\__ze at_leE

:?sources_, _. . s e, TS et SO :

" 3. PP Shall ompiy with Standard EC condltlons mentloned in the Office ;
o~ by Memorandurn issued by MoEF& CC vide F.No. 22- 34/201 8-IA 11 dt. 04 01.2019.

4 SEIAA after dellberatlon decided to grant EC for — FSI 4] 112.30 m?_ “Non FSI-

Y 1625089 m2, ' - No.

' cc;oasmuopo;zone z
General Conditions: -
a) Construction Phase :- : - :

I. The solid waste generated should be properly collected and segregated Dry,f inert solid
waste should be dlsposed of to the approved sites for land filling after recovering
recyclable material. & 4 !

II. Disposal of muck, Constructlon sporls mc]udlng bltummous material during
construction phase should not create any adverse effect on the neighbouring
communities and be disposed taking the necessary precautions for general safety and
health aspects of people, only in the approved sites with the approval of competent
authority.

III. Any hazardous waste generated during construction phase should be disposed of as

per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Control Board.

of sultable types
r'__permeable area as well as to al_ w' effectlve fire

5% of to_tal-.___energy requirement____t__'rom' solarfother_ reneWable

EC Identification No. - EC22B038MH189670  File No. - SIAIMH/MIS/243583/2021 Date of Issue EC - 25/07/2022 Page 7 of 11



Iv.

VI

VIIL.

VIIL

IX.

XI.

XIL

XIII.

XIV.

XV.

XVIL

XVIL

XVIIL

XIX.

XX.

EC ldentification No. - EC22B038MH189670

Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be
ensured.

Arrangement shall be made that waste water and storm water do not get mixed.
Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices.

The ground water level and its quality should be momtorcd regularly in consultation
with Ground Water Authority.

Permission to draw ground water for construction of basement if any shall be obtained
from the competent Authority prior to construction/operation of the project.

Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure reducing devices or sensor based control.

The Energy Conservation Building code shall be strictly adhered to.

All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site. &

Additional soil for levelling of the proposed site shall be generated w1thm the sites (to
the extent p0551ble) so that natural dramage system of the area is protected and
improved. :

Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservatlon of Trees Act 1975 as amended dunng the validity of
Environment Clearance. = : .

The diesel generator sets to be used durmg construction phase should be low sulphur
diesel type and should conform to Environments (Protcctlon) Rules prescribed for air
and noise emission standards.

PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance. i

Vehicles hired for transportation of Raw material shall strictly comply the emission
norms prescribed by Ministry of Road Transport & Highways Department. The vehicle
shall be adequately covered to avoid spillage/leakages.

Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel is preferred. The location of the DG sets
may be decided with in consultation with Maharashtra Pollution Control Board.
Regular supervision of the above and other measures for monitoring should be in place

File No. - SIA/MH/MIS/243583/2021 Date of Issue EC - 25/07/2022
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all through the construction phase, so as to avoid disturbance to the surroundings by a
separate environment cell /designated person.

B) Operation phase:-
I. a) The solid waste generated should be properly collected and segregated. b) Wet waste
should be treated by Organic Waste Converter and treated waste (manure) should be
utilized in the existing premises for gardening. And, no wet garbage will be disposed
outside the premises. ¢) Dry/inert solid waste should be disposed of to the approved

sites for land filling after recovering reeyelable matenal
II. E-waste shall be dispc sed through Authorlzed vendor as per E-waste (Management
and Handling) ) Rules; 2016.

III. a) The insta atlon of the Sewage Trealrnent Plant (STP) should be ceruﬁed by an

1der1ng CPCB guldelmee including

VI  Green Belt DeveIOpment shall be carried
_10_11 w1th the loeal DFOJ’ Agriculture Dept.

 selection of plant specws and i in cons

lmplementatlon of the st1 'ulated envuomnental safeguards '

X. Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures shall
not be diverted for other purposes.

XI. The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing that
the project has been accorded environmental clearance and copies of clearance letter

are available with the Maharashtra Pollution Control Board and may also be seen at

EC Identification No. - EC22B038MH 189670  File No. - SIA/MH/MIS/243583/2021 Date of Issue EC - 25/07/2022 Page 9 of 11



Website at parivesh.nic.in

XII.  Project management should submit half yearly compliance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department, on 1st June & 1st December of each calendar year.

XIII. A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if any,
were received while processing the proposal. The clearance letter shall also be put on
the website of the Company by the proponent.

XIV.  The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in thc pubhc domain.

C) General EC Conditions:-
I. PP hasto stnctly abide by the conditions st1pulated by SEAC& SEIAA.

II. Ifapplicable Consent for Establishment” shall be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.

0. Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started without obtaining environmental clcarance

IV. The project proponent shall also submit six monthly rcports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard COpl€S as well as by e-mail) to the respective Regional Office of MoEF, the

~ respective Zonal Office of CPCB and the SPCB. -

V. The environmental statement for each financial year ending 31st March in Form-V as

- is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subscquently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective Regional
Offices of MoEF by e-mail. -

VI. No further Expansion or modifications, other than mentloned in the EIA Notification,
2006 and its amendments, shall be carried out without prior approval of the SEIAA.
In case of deviations or alterations in the project proposal from those submitted to
SEIAA for clearance, a fresh reference shall be made to the SEIAA as applicable to
assess the adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

VIL. This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National Board
for Wild life as if applicable & this environment clearance does not necessarily implies
that Forestry & Wild life clearance granted to the project which will be considered
separately on merit.

4. The environmental clearance is being issued without prejudice to the action initiated under
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EP Act or any court case pending in the court of law and it does not mean that project proponent
has not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon’ble court will be binding on the project proponent. Hence this clearance does not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

o This Environment Clearance is issued purely from an environment point of view without
prejudice to any court cases and all other applicable permissions/ NOCs shall be obtained before
starting proposed work at site. _ .

6. In case of submission of false_ document aﬁd'__'non compliance of stipulated conditions,
Authority/ Environment Department w1ll revoke or uSpend the Environment clearance without
any intimation and mltlate approprlate legal action under Env1r0nmental Protection Act, 1986.

% Validity of: Envnronment Clearance: The envlronmental clearance ccordcd shall be valid
as per EIA Notlﬁcatron 2006, amended from time to time.
8. The above stlp_u "'tlons would be enforced among others under the Water (Prevention and
Control of Pollutlon) Act 19'?4 the AII‘ (Preventlon and. Control of Pollutlon) Act, 1981, the
Environment (Protectlon) Act., 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules 1989 and its amendments the pubhc Lrablhty Insuranee Act 1991 and its
amendments. e A i, .

9. Any appeal agamst tlus Envxronmcnt cly
(Western Zone Bench, Pune), New. Admlmstrat
Hall, Pune, if pre_erred wrthm 3
Trlbunal Act, 2010. .

an_ _Ie'shall l1e with the Natlonal Green Tribunal
uilding, 1% Floor D- ng, Opposnte Council
ribed under Section 16 of the Natlonal Green

Mamsha Pa

(Member Seeretary 202.2_

2.

3. Member Secretary, Maharashtra Pollutron Control Board umbar .
4. Regional Office MoEF & CC Nagpur S

5 !
6
T

. District Collector Pune. g _—
. Commissioner, Pune Mu.mclpal Corporatron ' oy
. Regional Officer, Maharashtra Pollut1on Control Board Pune
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1781

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24023516 B 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in ) Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in i‘ﬁ Sion (E), Mumbai-400022

. | 24

Infrastructure/RED/L.S.I

No:-

To,

M/s Pride Purple Landmark LLP-Park |\‘
Landmark, 665/A, \ E/ Lesylefor

Bibwewadi, Tal Havli, Dist Pune

Date: 25/05/2023

LFE 3£

Format1.0/CC/UAN No.0000145709/CE/2305002018
N

I S T
Environmen! Horpryebedind]

Your Service is Our Duty

Sub: Consent to Establish for Expansion in Residential and commercial
construction project under Red Category

Ref: 1. Consent to Establish with Expansion vide no. Format1.0/BO/JD(WPC)/
UAN065392/CE/CC-1909000437 dtd. 16.09.2019

2. Renewal of Consent to Operate (Part) vide No.
Format1.0/BO/|JD(WPC)/UAN088457/CO/CC-2006001277 dtd. 29.06.2020

3. Consent to Operate (Part-Il) granted vide No. Format1.0/CC/UAN
N0.0000109545/C0O-2108000685 dtd. 11.08.2021

4. Minutes of 28th Consent Committee Meeting of 2022-23 held on
25.01.2023

Your application NO. MPCB-CONSENT-0000145709

For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule LILIII & IV annexed to this order:

1.

2.

3.

The Consent to Establish is granted for period upto Commissioning of the
project or 15.09.2024 whichever is earlier.

The capital investment of the project is Rs.110 Cr(Total Cl Rs 352 Cr) Cr. (As
per undertaking submitted by pp).

The Consent to Establish is valid for Residential and commercial construction
project named as M/s Pride Purple Landmark LLP-Park Landmark, 665/A,
Bibwewadi, Tal Havli, Dist Pune on Total Plot Area of 20154.48 SqMtrs for
proposed total construction BUA of 57663.19 SqMtrs as per specific condition
of EC granted dated 25.07.2022 including utilities and services

Sr.No Permission Obtained P(Igct"’\t\’:f)a BUA (SqMtr)
1 Environmental Clearance dtd 27.11.2018 20154.48 35380.55
2 |Consent to Establish dtd 16.09.2019 20154.48 50168.00
3  |Consent to Operate(Part-Il) dtd 11.08.2021 20154.48 35380.55
4 Environmental Clearance dtd 25.07.2022 20154.48 57663.19

Pride Purple Landmark LLP-Park Landmark/CE/UAN No.MPCB-CONSENT-0000145709/Indus-1d.19821
(26-05-2023 10:51:33 am) /QMS.PO6_F01/00
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4, Conditions under Water (P&CP), 1974 Act for discharge of effluent:

z; Description P;':ng;\i;’tg)d Standards to Disposal
1. (Trade effluent Nil NA NA
2. [Domestic 217 As per The treated effluent shall be 60%
effluent Schedule -1 |recycled for secondary purposes
such as toilet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be connected to the
sewerage system provided by
local body
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Description of stack / Number of Standards to be

Stack No.

source Stack achieved
S1 DG Set-200 kVA 200 As per Schedule -II

6. Conditions under Solid Waste Rules, 2016:
Sr Type Of Quantity &

No Waste UoM Treatment Disposal
. Handed over to
1 |Dry Waste 368 Kg/Day |Segregation authorize vendor
OWC with composing
2 |Wet Waste 519 Kg/Day |[facility/Biodigestor with As Manure
composing facility
3 |STP Sludge 16.5 Kg/Day |Dewatering As Manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr No Category No. Quantity UoM Treatment Disposal
1 5.1 Used or spent oil 50 Ltr/A|Reprocessing EZS%EZZZZ?
8. Conditions under E-Waste Management:
SrNo Type of Waste Quantity UoM Disposal Path
1 E Waste 95.00 Kg/M To Authorized Dismantler

9. This Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

10. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

11. Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and flow at the outlet of STP.

12. Project Proponent shall provide Organic waste digester with composting facility or
biodigestor with composting facility.

13. Project Proponent shall comply the Construction and Demolition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016.
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14. The project proponent shall make provision of charging of electric vehicles in atleast
30 % of total available parking area.

15. The project proponent shall take adequate measures to control dust emission and
noise level during construction phase.

16. This consent is issued with overriding effect on earlier Consent to Establish with
Expansion vide no. Formatl1.0/BO /JD(WPC)/ UAN065392/CE/CC-1909000437 dtd.
16.09.2019

17. The Project Proponent shall comply with the Environmental Clearance obtained vide No
dtd SIA/MH/MIS/ 243583/2021dtd. 25.07.2022 for construction project having total plot
area 20154.48 Sq.mtr, & total Construction BUA 57663.19 Sqg.mtr as per specific
condition of EC.

18. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to E & Environmental Clearance.

This consent is issued as per communication letter dated 03/11/2022 which is
approved by competent authority of the board.

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 75000.00 [MPCB-DR-13687 24/08/2022|RTGS

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have proposed to provide Sewage Treatment Plant of
designed capacity 220 CMD with MBBR technology for the treatment of 217 CMD of
sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/I,

except for pH

1 pH 5.5-9.0

2 BOD 10

3 COoD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

ol Purpose for water consumed LT consump T
No. quantity (CMD)

1. |{Industrial Cooling, spraying in mine pits or boiler feed 0.00

2. |Domestic purpose 271.00

Processing whereby water gets polluted & pollutants
are easily biodegradable

Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic

3. 0.00

4. 0.00

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have proposed to provide the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack Type Sulphur

APC System

rce provided/proposed Height(in of Content(in Pollutant Standard
mtr)  Fuel %)
DG HSD 192
S1 |Set-200| Acoustic Enclosure 3.00 40 1 S02 K /ba
KVA Ltr/Hr groay

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter |  Nottoexceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.
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SCHEDULE-III
Details of Bank Guarantees:

Amt of
BG
Imposed

Compliance
Period

Submission
Period

Sr. Consent(C2E/C

No.  20/C2R) Validity Date

Purpose of BG

Compliance of

Consent Uoto Unto
Rs 10 Conditions & pto pto
1 CtoE 15 Days . Commissioning | Commissioning
Lakhs Environmental . )
Cl of the project of the project
earance
conditions

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional Officer
at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of validity
as above.

BG Forfeiture History

Consent AmoBuct; e Submission Purpose AmoBuct; g Reason of BG

Srno.

Period of BG Forfeiture

imposed Forfeiture
NA

BG Return details

(C2E/C20/C2R)

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA
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SCHEDULE-IV
Conditions during construction phase

During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.

During construction phase, the ambient air and noise quality shall be
B |maintained and should be closely monitored through MoEF approved
laboratory.

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

A

General Conditions:

1. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule |
shall ensure that e-waste generated by them is channelised through collection centre or
dealer of authorised producer or dismantler or recycler or through the designated take
back service provider of the producer to authorised dismantler or recycler

2. Bulk consumers of electrical and electronic equipment listed in Schedule | shall maintain
records of e-waste generated by them in Form-2 and make such records available for
scrutiny by the concerned State Pollution Control Board

3. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule |
shall ensure that such end-of-life electrical and electronic equipment are not admixed with
e-waste containing radioactive material as covered under the provisions of the Atomic
Energy Act, 1962 (33 of 1962) and rules made there under;

4. Bulk consumers of electrical and electronic equipment listed in Schedule | shall file annual
returns in Form-3, to the concerned State Pollution Control Board on or before the 30th day
of June following the financial year to which that return relates. In case of the bulk
consumer with multiple offices in a State, one annual return combining information from all
the offices shall be filed to the concerned State Pollution Control Board on or before the
30th day of June following the financial year to which that return relates.

5 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

6  The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

7  Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

8 Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and noise emission standards and should be operated
only during non-peak hours.

9 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.
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b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and

followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

10 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

11 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

12 Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

13 The treated sewage shall be disinfected using suitable disinfection method.

14 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

15 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

This certificate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24023516 B i 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in ) Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in i‘ﬁ Sion (E), Mumbai-400022

. | 24

Infrastructure/RED/L.S.I

No:- Format1.0/CC/UAN No.0000129959/CR/2212002294 Date: 29/12/2022

o i
M/s Pride Purple Landmark LLP

-Park Landmark, 665/A, Bibwewadi, H;@mm
Tal Haveli, Dist Pune BRI AR ek

Your Service is Our Duty

Sub: Renewal of Consent to Operate for Housing construction project under
Red Category

Ref: 1. Consent to Establish with Expansion granted vide vide no.
Format1.0/BO/JD(WPC)/UAN-065392/CE/CC-1909000437 dtd. 16.09.2019.

2. Consent to Operate(Part-1l) granted vide No Format1.0/CC/UAN
N0.0000109545/C0-2108000685 dtd. 11.08.2021

3. Minutes of 21st Consent Committee Meeting of 2022-23 held on
26.11.2022

Your application NO. MPCB-CONSENT-0000129959

For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule 111,11 & IV annexed to this order:

1. The Renewal of Consent to operate is granted for period upto 31.01.2024

2. The capital investment of the project is Rs.136.31 Cr. (As per C.A Certificate
submitted by industry).

3. The Renewal of consent to operate is valid for housing construction project
named as M/s Pride Purple Landmark LLP-Park Landmark, 665/A, Bibwewadi,
Tal Haveli, Dist Pune on Total Plot Area of 20154.48 SqMtrs for total
construction BUA of 35380.55 SqMtrs as per specific condition of EC granted
dated 27.11.2018 including utilities and services.

Sr.No Permission Obtained P(lg;’c\,:f)a BUA (SqMtr)
1 Environmental Clearance dtd 27.11.2018 20154.48 35380.55
2  |Consent to Establish dtd 16.09.2019 20154.48 50168.00
3  |Consent to Operate (Part-Il) dtd 11.08.2021 20154.48 35380.55
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr No Description Permitted (in CMD) Standards to Disposal
1. |[Trade effluent Nil NA NA
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CYg

Description Permitted Standards to Disposal

60% should be reused &
recycled and remaining
should be discharged in
municipal sewer.

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

No
2. |Domestic effluent 196 As per Schedule - |

Description of stack / Number of Standards to be
source Stack achieved
S-1 DG Set 160 KVA 1 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:
Sr No Type Of Waste Quantity & UoM Treatment Disposal
1 Wet garbage 280 Kg/Day  |OWC with Composting|As Manure
2 Dry garbage 105 Kg/Day  |Segregation To Local Body
3 STP sludge 10 Kg/Day Dewatering As Manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Sr No Category No. Quantity UoM Treatment Disposal
1 5.1 Used or spent oil 50 Ltr/A|Reprocessing FT{O Authorized
eprocesser

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

10. Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and flow at the outlet of STP.

11. Project Proponent shall operate the Organic waste digester with composting facility or
biodigestor with composting facility effectively for the treatment of wet garbage

12. The project proponent shall make provision of charging of electric vehicles in atleast
40 % of total available parking area.

13. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SEIAA-EC-0000000536 dtd. 27.11.2018 for construction project on total plot area
20154.48 Sg.mtrs & total Construction BUA 35380.55 Sqg.mtrs as per specific condition.

This consent is issued as per communication letter dated 03/11/2022 which is
approved by competent authority of the board.
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Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No.

1 108180.00 |MPCB-DR-10671 03/03/2022

Date

Transaction Type

RTGS

2 303420.00 (MPCB-DR-10116

15/03/2022

RTGS

Earlier balance fees of Rs. 2,45,240 /- is adjusted for this consent.

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |

- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have provided Sewage Treatment Plant of designed
capacity 200 CMD with MBBR technology for the treatment of 196 CMD of sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/I,

except for pH

1 pH 5.5-9.0

2 BOD 10

3 COoD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

ol Purpose for water consumed Sl G T
No. P quantity (CMD)
1. |{Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 110.00
Processing whereby water gets polluted & pollutants
3. 0D 0.00
are easily biodegradable
Processing whereby water gets polluted & pollutants
4, oo . 0.00
are not easily biodegradable and are toxic

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:
1) As per your application, you have provided the Air pollution control

(APC)system and erected following stack (s) and to observe the following fuel
pattern-

Stack Type Sulphur
Height(in of Content(in Pollutant Standard

APC System

provided/proposed mtr)  Fuel %)
DG Diesel 15.32
S-1 |Set-160| Acoustic Enclosure 3.00 32 1 S02 K /i:)a
KVA Ltr/Hr g/bay

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter | Not to exceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).
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SCHEDULE-III
Details of Bank Guarantees:

Sr. Consent(C2E/ Submission Purpose of BG Compliance Validity
No. C20/C2R) Period P Period Date
Imposed
Operation &
Maintenance of
p | Renewalof | Rs10 | 55 ¢ PCS and Continuous  |31.05.2024

Consent Lakhs .
Compliance of

Consent Con

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

ConSent Amount of Submission Purpose Amount of Reason of
BG P BG BG

Srno. .
imposed HEEE 2abe Forfeiture Forfeiture

NA
BG Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

(C2E/C20/C2R)

NA
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SCHEDULE-IV

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2  The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6  Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7  Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8 Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.

Pride Purple Landmark LLP-Park Landmark/CR/UAN No.MPCB-CONSENT-0000129959/Indus-1d.19821 Page 7 of 8
(29-12-2022 01:37:47 pm) /QMS.PO6_F02/00 9



1796

10 The firm shall submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31st march in the
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)
Second Amended rule 1992.

11 The applicant shall make an application for renewal of the consent at least 60 days
before date of the expiry of the consent.

This certificate is digitally & electronically signed.
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Date: - 27.06.2023

To,

The Chief Conservator of forest,

Regional Office (WCZ), Ministry of Environment, Forest & Climate Change,
Ground floor, East Wing, New Secretariate Building,

Civil Lines, Nagpur - 440001,

Maharashtra.

Subject: Submission of half yearly Compliance report for Construction of “Park Landmark” project
developed by M/s. Pride Purple Landmark LLP at S.N0.665/A, Bibvewadi, Taluka — Havali,
Dist Pune - 411016.

Ref: Environment Clearance Letter No - EC Identification No. - EC22B038MH189670 File No. -
SIA/MH/MIS/243583/2021 Date of Issue - 25/07/2022.

Respected Sir,

With reference to the above subject, we are submitting the current status of our construction work,
monitoring reports & point wise compliance status to various stipulations laid down by the ministry of
Environment & forest along with necessary enclosure and annexure.

In accordance to your requirement please find enclosed herewith following documents for Post EC for
the subject project for your kind reference.

1. Datasheet (January 2023 to June 2023)

2. Environment Clearance Letter

3. Compliance Report

4. Environment Monitoring Report (January 2023 to March 2023)
5. Environment Monitoring Report (April 2023 to June 2023)

6. Annexure I - Project Details

7. Annexure Il -EMP Cost

8. Current Project Status Report

9. Copy of Consent to Establish

10. Copy of Consent to Operate

Hope you will find the above in line with your requirement.
Thanking you,
Yours faithfully,

For, M/s. Pride Purple Landmark LLP

fr A

Arvind Jain
(Designated Partner)

Copy to:
The member secretary, Maharashtra Pollution Control Board, Kalpataru Point, 3™ & 4% floor,

Pride Purpl®BRdeipe Planet, Sion Circle, Mumbai- 400022, India.

Pride House, 5th floor | 108, Ganeshkhind Road | Near Pune University | Pune 411016 |+91 20 6709 1000 Pune | Bangalore | Mumbai
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DATA SHEET

PROJECT: “Park Landmark”.

MONITORING THE IMPLEMENTATION OF ENVIRONMENTAL SAFEGUARDS

MINISTRY OF ENVIRONMENT & FORESTS

Regional Office (WCZ), Nagpur

Monitoring Report

DATA SHEET

Period January 2023 to June 2023.

1. | Project type: River -Valley/ Mining/
Industry/ Thermal/ Nuclear/ other

(specify)

Housing Project

2. | Name of the project

Expansion in Residential & Commercial
project PARK LANDMARK at S. No. 665/A
Bibwewad,i, Taluka Haveli, Village
Bibwewadi, Pune by PRIDE PURPLE
LANDMARK LLP

3. | Clearance letter (s)/OM no. and date

EC Identification No. - EC22B038MH189670
File No. - SIA/MH/MIS/243583/2021 Date
of Issue EC - 25/07/2022

4., Location

S.No.665 Bibwewadi, Taluka - Havali, Dist
Pune.

(a) District

Pune

(b) State

Maharashtra

(c) Latitude / Longitude

5. | (a) Address for correspondence

Pride House, 5t Floor, Near Pune University
Road, Sivajinagar, Pune- 411016.

[Type text]
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DATA SHEET

PROJECT: “Park Landmark”.

(b) Address of Executive Project Engineer/
Manager (with pin code / Fax)

Mr. Arvind Jain (Designated Partner).

(M/s. Pride Purple Landmark LLP.)

Salient Features

(a) Of the project

Refer Annexure 1-Project Details

(b) Of Environmental Management Plans

Refer Annexure 1-Project Details

Breakup of the project area

(a) Submergence area: forest & non forest.

Nil

(b) Others

The entire project area is non-agricultural
land.

Breakup of the project affected population
with enumeration of those losing houses
/dwelling units’ only, agricultural land
only, both - dwelling units & agricultural
land & landless labourers /artisan.

The Proposed Project is located at vacant
land only clearing small-sized vegetation.
Therefore, no population was dislocated or
affected due to the proposed Project.

(a) SC, ST /Adivasis Nil

(b) Others Nil

(Please indicate whether these figures are

based on any scientific and systematic

survey carried out or only provisional

figures, if a survey is carried out give

details and years of survey)

Financial details

(a) Project cost as originally planned and Rs. 110 Cr.

sub-sequent revised estimates and the year
of price reference.

(b) Allocation made for environmental

: | Attached Annexure - 11

[Type text]
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DATA SHEET

PROJECT: “Park Landmark”.

management plans with item wise and year
wise break-up.
(c) Benefit cost ratio/Internal rate of Yet to finalise.
Return and the year of assessment
(d) Whether (c) include the cost of Not applicable since (c) is yet to finalise.
environmental management as shown in
the above.
(e) Actual expenditure incurred on the Yet to finalise.
project so far
(f) Actual expenditure incurred on the Yet to finalise.
environmental management plans so far
10. | Forestland requirement. There is no forest land involved.
(a) The status of approval for diversion of Not applicable
forest land for non-forestry use
(b) The status of clearing felling Not applicable
(c) The status of compensatory Not applicable
afforestation, if any
(d) Comments on the viability & Not applicable
sustainability of compensatory
afforestation programme in the light of
actual field experience so far
11. | The status of clear felling in non-forest Nil
areas (such as submergence area of
reservoir, approach roads), if any with
Quantitative information.
12. | Status of construction.
a) Date of commencement (Actual and / or Excavation Started: October 2014.
planned)
[Type text] Page 3
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DATA SHEET

PROJECT: “Park Landmark”.

b) Date of completion (Actual and/or 2025
planned)
13. | Reason for the delay if the project is yet to No
start.
14. | Dates of site visits
(a) The dates on which the project was
monitored by the Regional Office on
previous occasions, if any
(b) Date of site visit for this monitoring e February 2023
report e May 2023.
(Env. monitoring report done by A Encon
private limited Is Enclosed herewith)
15. | Details of correspondence with project Letter issued by MoEF:

authorities for obtaining action plans /
information on status of compliance to
safeguards other than the routine letters
for logistic support for site visits.

(The first monitoring report may contain
the details of all the letters issued so far,
but the later reports may cover only the
letters issued subsequently.

Revalidation of EC Letter: EC
Identification No. - EC22B038MH189670
File No. - SIA/MH/MIS/243583/2021 Date
of Issue EC - 25/07/2022

Consent to Establish: (1) Consent no.
format 1.0/CC/UAN
N0.0000145709/CE/2305002018, date of
issue 25/05/2023.

Consent to Renewal:
Format1.0/CC/UAN
No0.0000129959/CR/2212002294,

29/12/2022.

Operate

Date:

[Type text]
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ENVIRONMENTAL

CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single=Window Hub)

1803

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Maharashtra)

The Partner
PRIDE PURPLE LANDMARK LLP

Pride House, 5th floor, Near Punr University Circle, Shivajinagar, Pune
411016 -411016

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted ‘to the SEIAA vide proposal number
SIA/MH/MIS/243583/2021 dated 07-Dec-2021.. The particulars of the environmental
clearance granted to the project-are as below.

1. EC Identification No. EC22B038MH189670

2. File No. SIA/MH/MIS/243583/2021

3. Project Type Expansion

4. Category B2

5. Project/Activity including 8(a) Building'and Construction projects

Schedule No.

6. Name of Project Expansion’in Residential & Commercial
project PARK LANDMARK at S. No.
665/A Bibwewadi, Taluka Haveli, Village
Bibwewadi, Pune by PRIDE PURPLE
LANDMARK LLP

7. Name of Company/Organization = PRIDE PURPLE LANDMARK LLP

8. Location of Project Maharashtra

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Manisha Patankar Mhaiskar
Date: 25/07/2022 Member Secretary
SEIAA - (Maharashtra)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B038MH 189670  File No. - SIA/MH/MIS/243583/2021 Date of Issue EC - 25/07/2022 Page 1 of 11
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MIS/243583/2021
Environment & Climate
Change Department

Room No. 217, 2™ Floor,

Mantralaya, Mumbai- 400032.
. To

M/s.PRIDE PURPLE LANDMARK LLP,
S. No. 665/A Bibwewadi, Taluka Haveli,
Village Bibwewadi, Pune.

Subject  : Environmental Clearance for Expansion in Residenﬁal & Commercial
project PARK LANDMARK at S. No. 665/A Bibwewadi, Taluka Haveli,
Village Bibwewadi, Pune by M/s.PRIDE PURPLE LANDMARK LLP

Reference : Application no. SIA/MH/MIS/243583/2021

This has reference to your communication on the above-mentioned subject. The
proposal was considered by the SEAC-3 in its 135" meeting under screening category 8 (a) B2 as
per EIA Notification, 2006 and recommend to SEIAA. Proposal then considered in 24Sth (Day-3)
meeting of State Level Environment Impact Assessment Authonty (SEIAA)

2 - Brief Information of the pl‘Q] ject submitted by you is as below:-
1. | Proposal Number . SIAMJIMSFMBS 83;’2021

: : ' Proposed Expansion in Residential & Commercial
i : e project PARK LANDMARK at S. No. 665/A Bibwewadi,
| Taluka Haveli, Village Bibwewadi, Pune by PRIDE

| PURPLE LANDMARK LLP

We have received As per 1% EC Letter No. SEAC-
2013/CR561/TC-2 dated 1% December ,2014 & 2™ EC
SEIAA Maharashtra having file number SEIAA-EC-
0000000536 dated 27th November, 2018

2: Name of Project .

Project category _ ..8(a)B2
4. | Type of Institution . Private e
: Mr. D P Jain
Name p
Director
Regd. Address: Pride House, 5th floor, Near
) Office Pune University Circle, Shivajinagar,
5. | Project Proponent address Pune 411016
Contact | g¢>3022211
number
e-mail nandkishor@pridepurplegroup.com
M/s. Mahabal Enviro Engineers Pvt. Ltd.
6. | Consultant Address : Plot No. F-7, Road No. 21,

Wagle Estate Thane-400604, Maharashtra

EC Identification No. - EC22B038MH189670  File No. - SIA/MH/MIS/243583/2021 Date of Issue EC - 25/07/2022 Page 2 of 11
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Email id : thane@mahabal.com
Tel: 022- 25823154/ 0658/ 1663
7. | Applied for Expansion - Brown Field Project
We have received As per 1st EC Letter No. SEAC-
8. | Details of previous EC 2013/CR561/TC-2 dated 1st December, 2014 & 2nd
: P EC SEIAA Maharashtra having file number SEIAA-
EC-0000000536 dated 27th November, 2018
Proposed Expansion in Residential & Commercial
9 | Locationot the orpiest | project PARK. LANDMARK at S. No. 665/A
: p -]_.-_.. ; :Blbwewadl _Taluka Haveli, Village Bibwewadi,
oy % | Pune by PRIDE PURPLE LANDMARK LLP
' . £ o B, Latitude — 18°27‘40 53"N
10. Latltude and Longltude ::Longltudc 730511!52 41"
11. | Total Plot Area(m2) 20 154.48
12. Deduct10ns(m2) L
13. | Net Plot arca(mZ)
14. | Proposed [ FSI ar (m2) e 3(
15. | Proposed non-FSI arca(m2) | 20771.15 =
16. I_’g_opose_d _'IBUA(_tﬁZZ) - 33-4’5*".'
17 TBUA(m2)approved by 62183.45 .
" | Planning Authority till d:
18. Ground coverage(mZ)&% 2 = 94__83 69 (As per Prev1ous EC)
19. o_|ect Cost(Rs ) Rs llO Crore
. CER as per MOEF &CC 4 Act1v1ty | Location Cost(Rs) | Duration
205 | circular ~F ¢ : R
| dated01/05/2018 Details attached _
* | Details of Building onﬁguratlon : 5 o g
<Plcascuscfollowmg1egends Floor=F. Parkmg"Pk Pod 1=Po,Sti. Reason §
1=St, LowerGround-—LG U c"'Ground—UG Basemcn B, Shops ok
“Sh> i, : _Mod;lﬁcatl
PI'eVlD].lS ECfExmtmg '-Prb’ "o"s'ed Cbnﬁ uratibn s g
. Building = A PORSE g & e
Building Confl | Heigy " 'Building <;Conﬁgﬁratio. Height
guran - ht g b
Name ; Name n 4% (m)
on | (m) [ : ]
=15, Now, we had
21 : : P+P+12 2
A-BType | ' 37 65 applied for
(Completed) ' Expansion
C-DType | Lower Level |44.95 g‘g’g‘;‘i’?{f‘“ m
(Proposed Parking addition of
Internal floor +G+14 floors
design will ’
be changed .
So Flats
Numbers will

EC ldentification No. - EC22B038MH189670

File No. - SIA/MH/MIS/243583/2021 Date of Issue EC - 25/07/2022 Page 3 of 11




be increased)
E-F.Typ © Lower Level
Residential & .
: Parking 35.99
Commercial +GH1
Building
Club House :
Ground Ground -
(Existing + Proposed) - Nos.
Proposed Residential Tenements — 328 Nos.
. Shops — 18 Nos.
22. | Total number of téiémenty Residential Users: 1640 nos
| Commercial Users: 333 Nos.
Total Population : 1973 nos.
_| Dry Season(CMD) Wet Season(CMD)
Fresh Water [155.93 | Fresh Water | 155.93
Recycled |, .
Flushing 80.46 Recygled 80.46
Swimming - | - Swimming i
v e Pool = Pool
23. | Water Budget | Club House | 5.00 5.00
| Flushing [ 80.46 Flushing 80.46
Gardening | 30.00 Gardening [0
Total  |27139 |Total 241.39
Wastewater - | | 79 136.79
generation &
| Residential: '
i Domestic UG tank Capacity ( CUM) 142
Water Storage = | Flushing UG tank Capacity ( CUM): 73
24 Capacity for | Fire UG tank Capacﬂty ( CUM) 200 X 2
i Flreﬁghtmng Commercial: NA
GT : ‘| Domestic UG tank Capacity: NA
| Flushing UG tank Capacity: -NA
Fire UG tank Capacity: - NA
25. | Source of water | Pune Municipal Corporation (PMC )
Level of the Ground water |, 4 t0 2.7 m, below
table:
Size and no of RWH NA
tank(s)and Quantity:
5 nos. pits with 10 nos. of recharge bore
Rainwater Quantity and size of wells.
26. | Harvesting recharge pits:
(RWH) Size - 2.60mx2.60mx 1.65m
Residential:
. . Domestic UG tank Capacity:142
Details of UGTtanks i | Flushing UG tank Capacity: 73
y: Fire UG tank Capacity: 200x2

EC ldentification No. - EC22B038MH 189670

File No. - SIA/MH/MIS/243583/2021

Date of Issue EC - 25/07/2022

Page 4 of 11
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Commercial: NA

Domestic UG tank Capacity: NA m?
Flushing UG tank Capacity: -including
residential m?

Fire UG tank Capacity: - NA

Sewage generation

: inCMD: #lfeo
Sewage an MBBR
27 | Wastowater STP technology:
_ Capac1ty of STP(CMD)';_ 1x220 KLD
'[‘ype Quantlty(kg/d) -:Treatmentfdlsposal

Solid Waste * . [ .

Managemerit..__ : Dry Waster 27.00% e _ Total 45 kgs/day -
28. | durings, 4 “Wet waste: 1800 ¢ _.Compostlng method

Construct;on e ."7-'-.Excavat10 7 -'2]2{) Excavated earth material will

Phase - .:5-n13 1 be used for filling of plinth area

Quantlty(kg/d) - Treatmentfdlsposal

|1 Handed over to authorized

e 36811  recycler for further handling
. ‘&disposal purpose
3 Se S - | Through Mechanical
Solid Waste. ] A Composter (Smart (0)\(9)
during Operation waste: ik . 1
" " [Biomedical

| waste.

Handed over to authorized
| recycler for further handling
| &disposal purpose -

| To be used as manure for
Gardenmg purpose -'

: -_1953 45m

30. Grcel_'l__; Belt, ko Number of trees to be planted : 220 2
Development = ;

Number of trees to be cut: L NA

E'Number of trees to be tmnsplanted: NA

Source of power supply Zaillo MSEDCL
During Construction Phase
Demand Load): SN
Power During Operation

S requirement: phase(Connected load): 2521.25..kW
During Operation phase(Demand 1,123.45kW
load):
Transformer: 2Nos. X 630kVA

EC Identification No. - EC22B038MH189670  File No. - SIAIMH/MIS/243583/2021 Date of Issue EC - 25/07/2022 Page 5 of 11




DG set: 1 No.x200 kVA
Fuel used: e
Details of Energy | 246636 KWH / Anum

32. - A
saving 9%

Environmental Type Details Cost
Management plan Air & Noise and Water,

33. | budget during Capital Land Biological and Rs. 27.44 Lakh
Construction Socio Economic
phase 0&M Included in above

Capital
Component Details (Rs.) in Oﬁayh/%s
Lakh
| STP plant -

Sewage treatment | 1,990 KLD 38.00 9.75

Water treatment - : NA NA

RWH and Storm | RWH Pits

Water and network s Ul
Environmental Swimming Pool - - -
Management - '

34. | plan Budget Solid Waste OwWC 14.9 3.6
during Operation Hazardous waste | NA - -
phase .

Authorized
e-waste - -
vendor
faxeen el Plantation 1.62 11.21
development
; Solar and ;
Energy saving LED 13.44 0.67
Environmental Through : 18.41
Monitoring laboratory 0
e Provided 6378 118
Management
B = : Allea er parki
Type as per DCR | Actual Provided Nos. (m?) PEr parking
no ;
Traffic 4-Wheeler | 405 405 AEgEr R
35, M DCR
ADagement : As per Standard
2-Wheeler 918 918 DCR
s As per Standard
Bicycles 192 192 DCR
Details of Court
cases /litigations

36. | w.r.t. the project | NA
and project
location if any.

EC ldentification No. - EC22B038MH189670

File No. - SIA/MH/MIS/243583/2021

Date of Issue EC - 25/07/2022
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3 Proposal is an expansion of existing construction project. Project has received 1st EC
vide Letter No. SEAC-2013/CR561/TC-2 dated 1st December, 2014 PP obtained 2nd EC vide
SEIAA-EC-0000000536, dated 27th November, 2018 for total BUA of 50168.00 m2. Proposal has
been considered by SEIAA in its 245" (Day-3) meeting and decided to accord Environment
Clearance to the said project under the provisions of Environment Impact Assessment Notification,
2006 subject to implantation of following terms and conditions-

Specific Conditions:

A. SEAC Conditions-

1. PP to submit certlﬁed Compltance report from_R"

gional oﬁﬁcer MoEFCC Nagpur

3. As agreed dunng presentatlon PP to ensure that the fire tender Movement shall be in
~ front of Commercral area also. e i
4. PP to reshuﬁ'le entry and exrt to avord trafﬁe eongestlon in the plot area PP to ensure

5
6.
SEIAA Condltlons- i i | . v
1. PP to keep open space unpaved S0 as to ensure perrneabrllty of water. However

) whenever pavmg is deemed T ecessary, PP to prov1de grass pa\? rs of sultable types
""& strength to increase the
| 'tender movement.
2. iRP to_achleve at le"E
:?sources. N p e : W G, VoA =
173, PR Shall omply ..Wlth Standard EC condltlons mentloned in the Off ce .
o, by Memorandum issued by MoEF& CC vide F.No. 22- 34/201 8-IA 111 dt. 04 01.2019.
4 SEIAA after del1berat10n decided to grant EC for — FSI 4]412 30 m?_ “Non FSI-
" 1625089 'm2, To | . “No.
' CCIO634!21/DPOonne z
General Conditions: &

1'-_ permeable area as well as to allow effectlve fire

5% of total energy_ requirement____t_'rom §olar’fother_ reneurable

a) Construction Phase :- . ' g
I. The solid waste generated should be properly colleeted and segregated Dry,f inert solid

waste should be dlsposed of to the approved sites for land filling after recovering
recyclable material. 8 7 i

II. Disposal of muck, Constructlon sporls mc]udmg bltummous material during
construction phase should not create any adverse effect on the neighbouring
communities and be disposed taking the necessary precautions for general safety and
health aspects of people, only in the approved sites with the approval of competent
authority.

III. Any hazardous waste generated during construction phase should be disposed of as
per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Control Board.

EC Identification No. - EC22B038MH189670  File No. - SIAIMH/MIS/243583/2021 Date of Issue EC - 25/07/2022 Page 7 of 11



Iv.

VI

VIIL.

VIIL

IX.

XI.

XIL

XIII.

XIV.

XV.

XVIL

XVIL

XVIIL

XIX.

XX.

EC ldentification No. - EC22B038MH189670

Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be
ensured.

Arrangement shall be made that waste water and storm water do not get mixed.
Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices.

The ground water level and its quality should be momtorcd regularly in consultation
with Ground Water Authority.

Permission to draw ground water for construction of basement if any shall be obtained
from the competent Authority prior to construction/operation of the project.

Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure reducing devices or sensor based control.

The Energy Conservation Building code shall be strictly adhered to.

All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site. &

Additional soil for levelling of the proposed site shall be generated w1thm the sites (to
the extent p0551ble) so that natural dramage system of the area is protected and
improved. :

Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservatlon of Trees Act 1975 as amended dunng the validity of
Environment Clearance. = : .

The diesel generator sets to be used durmg construction phase should be low sulphur
diesel type and should conform to Environments (Protcctlon) Rules prescribed for air
and noise emission standards.

PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance. i

Vehicles hired for transportation of Raw material shall strictly comply the emission
norms prescribed by Ministry of Road Transport & Highways Department. The vehicle
shall be adequately covered to avoid spillage/leakages.

Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel is preferred. The location of the DG sets
may be decided with in consultation with Maharashtra Pollution Control Board.
Regular supervision of the above and other measures for monitoring should be in place

File No. - SIA/MH/MIS/243583/2021 Date of Issue EC - 25/07/2022

Page 8 of 11



1811

all through the construction phase, so as to avoid disturbance to the surroundings by a
separate environment cell /designated person.

B) Operation phase:-
I. a) The solid waste generated should be properly collected and segregated. b) Wet waste
should be treated by Organic Waste Converter and treated waste (manure) should be
utilized in the existing premises for gardening. And, no wet garbage will be disposed
outside the premises. ¢) Dry/inert solid waste should be disposed of to the approved

sites for land filling after recovering reeyelable matenal
II. E-waste shall be dispc sed through Authorlzed vendor as per E-waste (Management
and Handling) ) Rules; 2016.

III. a) The insta atlon of the Sewage Trealrnent Plant (STP) should be ceruﬁed by an

1der1ng CPCB guldelmee including

VI  Green Belt DeveIOpment shall be carried
_10_11 w1th the loeal DFOJ’ Agriculture Dept.

 selection of plant specws and i in cons

lmplementatlon of the st1 'ulated envuomnental safeguards '

X. Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures shall
not be diverted for other purposes.

XI. The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing that
the project has been accorded environmental clearance and copies of clearance letter

are available with the Maharashtra Pollution Control Board and may also be seen at

EC Identification No. - EC22B038MH 189670  File No. - SIA/MH/MIS/243583/2021 Date of Issue EC - 25/07/2022 Page 9 of 11
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XII.  Project management should submit half yearly compliance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department, on 1st June & 1st December of each calendar year.

XIII. A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if any,
were received while processing the proposal. The clearance letter shall also be put on
the website of the Company by the proponent.

XIV.  The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in thc pubhc domain.

C) General EC Conditions:-
I. PP hasto stnctly abide by the conditions st1pulated by SEAC& SEIAA.

II. Ifapplicable Consent for Establishment” shall be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.

0. Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started without obtaining environmental clcarance

IV. The project proponent shall also submit six monthly rcports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard COpl€S as well as by e-mail) to the respective Regional Office of MoEF, the

~ respective Zonal Office of CPCB and the SPCB. -

V. The environmental statement for each financial year ending 31st March in Form-V as

- is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subscquently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective Regional
Offices of MoEF by e-mail. -

VI. No further Expansion or modifications, other than mentloned in the EIA Notification,
2006 and its amendments, shall be carried out without prior approval of the SEIAA.
In case of deviations or alterations in the project proposal from those submitted to
SEIAA for clearance, a fresh reference shall be made to the SEIAA as applicable to
assess the adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

VIL. This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National Board
for Wild life as if applicable & this environment clearance does not necessarily implies
that Forestry & Wild life clearance granted to the project which will be considered
separately on merit.

4. The environmental clearance is being issued without prejudice to the action initiated under
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EP Act or any court case pending in the court of law and it does not mean that project proponent
has not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon’ble court will be binding on the project proponent. Hence this clearance does not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

o This Environment Clearance is issued purely from an environment point of view without
prejudice to any court cases and all other applicable permissions/ NOCs shall be obtained before
starting proposed work at site. *
6. In case of submission of false_ document
Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and mltlate approprlate legal action under Env1ronmental Protection Act, 1986.

% Validity of: Envnronment Clearance: The envu'onmental clearance ccordcd shall be valid
as per EIA Notlﬁcatlon 2006, amended from time to time.
8. The above stlp_u "'tlons would be enforced among others under the Water (Prevention and
Control of Pollutron) Act 19’?4 the AII‘ (Preventlon and. Control of Pollutlon) Act, 1981, the
Environment (Protectlon) Act., 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules 1989 and its amendments the publrc Llablllty Insuranee Act 1991 and its
amendments. e A i, .

9, Any appeal agamst tlus Envxronmcnt cly
(Western: Zone Bench Pune), New. Admlnlstrat
Hall, Pune, if preferred w1th1n 3
Tr1bunal Act, 2010. 4

and non-compliance of stipulated conditions,

an_ _Ie'shall l1e with the Natlonal Green Tribunal
uilding, 1% Floor D—ng, Opposnte Council
ed under Section 16 of the Natlonal Green

Manlsha Pa

(Mcrnber Seeretary 202.2_

2.

3. Member Secretary’ Maharashtra Pollutlon Control Board g umba1 3
4. Regional Office MOoEF & CC Nagpur -

5 :
6
T

. District Collector Pune. g _—
. Commissioner, Pune Mu.mclpal Corporatron ' oy
. Regional Officer, Maharashtra Pollut1on Control Board Pune

Patankar Mhais
Member Secret

—— Date: 7/2
EC Identification No. - EC22B038MH189670  File No. - SIA/MH/MIS/243583/2021 Date of Issue ECa—925/075/é20%22 3|2°a2§e 11 of 11
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PROJECT: “Park Landmark”

COMPLIANCE REPORT

EC No.

EC Identification No. - EC22B038MH189670 File No. -
SIA/MH/MIS/243583/2021 Date of Issue EC - 25/07/2022.

Project Name

Expansion in Residential & Commercial project PARK LANDMARK at
S. No. 665/A Bibwewadi, Taluka Haveli, Village Bibwewadi, Pune by
PRIDE PURPLE LANDMARK LLP

Project location

S.No. 665/A Bibwewadi, Taluka - Havali, Dist Pune.

Developer name

M/s. Pride Purple Landmark LLP.

Developers address

Pride House, 5% Floor, Near Pune University Road, Shivajinagar,

Pune- 411016.

The proposal is an expansion of existing construction project. Project has received 1st EC vide Letter
No. SEAC-2013/CR561/TC-2 dated 1st December, 2014 PP obtained 2" EC vide SEIAA-EC-0000000536,
dated 27t November, 2018 for total BUA of 50168.00 m2. Proposal has been considered by SEIAA in its

245t (Day-3) meeting and decided to accord Environment Clearance to the said project under the

provisions of Environment Impact Assessment Notification, 2006 subject to implantation of following

terms and conditions-

1. SPECIFIC CONDITIONS:

A. SEAC Conditions

shrub proposed i.e, Phycus Benjamina.

Sr. No. EC Conditions Compliance Status
1. PP to submit certified Compliance report from | Noted & complied.

regional officer MOEFCC Nagpur.
2. As agreed during presentation PP to change the | Noted.

[Type text]
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COMPLIANCE REPORT

PROJECT: “Park Landmark”

As agreed during the presentation PP to ensure
that the fire tender Movement shall be in front

of Commercial area also.

Noted.

PP to reshuffle entry and exit to avoid traffic
congestion in the plot area. PP to ensure that the

slope of the ramp shall be maintained as 1:10.

Noted.

PP to provide minimum 30% of total parking
arrangement with electric charging facility by

providing charging points at suitable places.

Noted.

PP to ensure that, the water proposed to use for
construction phase should not be drinking
water. They can use recycled water or tanker

water for proposed construction.

Noted.

B. SEIAA Conditions

Sr. No.

EC Conditions

Compliance Status

PP to keep open space unpaved so as to ensure
permeability of water. However, whenever
paving is deemed necessary, PP to provide grass
pavers of suitable types & strength to increase
the water permeable area as well as to allow

effective fire tender movement.

Noted

PP to achieve at least 5% of total energy
requirement from solar/other renewable

sources

Noted.

PP Shall comply with Standard EC conditions
mentioned in the Office Memorandum issued by
MoEF& CC vide F.No.22-34/2018-1A III de
04.01.2019,

Noted.

[Type text]
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COMPLIANCE REPORT

PROJECT: “Park Landmark”

SEIAA after deliberation decided to grant EC for
FSI 41412.30 m2, Non FSI- 16250.89 m2, Total
No.
CC/0634/21/DP0O/Zone-5, Date-21.06.2021).

BUA-57663.19 m2. (Plan approval

Noted

2. GENERAL CONDITIONS:

A. Construction Phase
Sr.No. | EC Conditions Compliance Status
1. The solid waste generated should be | complied.
properly collected and segregated. Wet e Total Dry waste generated from the
garbage should be composed and dry/inert project - 27 Kg/day as well as Wet
solid waste should be disposed off to the waste - 18 Kg/day
e Construction waste
approved sites for landfilling after recovering )
Excavation-2120 m3
recyclable material. Disposal - Composting method - 45 kg/day.
Excavated earth material will be used for
filling of the plinth area and topsoil for
landscaping
2. Disposal of muck during construction phase e All muck has been used for land filling
should not create any adverse effect on the due to uneven cut fill sections.
neighboring communities and be disposed  Construction Area is barricade and
. . separated from Handed over area.
taking the necessary precautions [or general _ ) A
e The Dust is controlled with sprinkling
safely and health aspects of people. only in
of water, Controlled speed of
approved sites with the approval of ) )
construction vehicles, hence no
competent authority. _ ] ]
adverse impact on neighboring
communities.
3. Any hazardous waste generated during | Noted.
construction phase should be disposed of as
[Type text] Page 3
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COMPLIANCE REPORT

PROJECT: “Park Landmark”

per applicable rules and norms with

necessary approvals of the Maharashtra

Pollution Control Board.

Empty paint containers returned to vendor
other than that, No any type Hazardous
materials are not used or produced as this is a

project of residential building Construction.

Adequate drinking water and sanitary
facilities should be provided for construction
workers at the site. Provision should he made
for mobile toilets. The safe disposal of
wastewater and solid wastes generated
during the construction phase should be

ensured.

Noted.
e Proper drinking water & toilet facility

is provided at site.
facility is

e Drinking water being

provided to construction workers

through water tankers.

Arrangement shall be made that waste water

and storm water do not get mixed

Noted.

e Separate piping is provided to
transport sewage to STP and STP to
Drainage line as well as separate line to
flushing.

e Storm Water is directly connected to
RWH.

Water demand during construction should be
reduced by use of premixed concrete, curing

agents and other best practices.

Noted.
e Wet Gunny bags and curing agents are
used to reduce the water for curing.
e Also Premixed ready mortar is being
used which do not require curing.

The ground water level and its quality should
be monitored regularly in consultation with

Ground Water Authority.

Noted.

e Pune Municipal Corporation provides
water to the project for all purposes.
Hence, the project does not require
groundwater through the bore well.

e We do not perform any activity which
leads to polluting groundwater.

[Type text]
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COMPLIANCE REPORT

PROJECT: “Park Landmark”

to ascertain that there is no threat to ground

8. Permission to draw ground Water shall be | Noted.

. . : e Pune Municipal Corporation is very
obtained from the competent Authority prior kind to us and provides water which is
to construction/operation of the project. sufficient for all purposes of the

project.
e Hence NOC from Central Ground Water
Authority is not required.

9. Fixtures for showers, toilets flushing and | Complied in completed Construction.
drinking should be of low flow either by use | Plumbing Fixtures with Aerators and Dual
of aerators or pressure reducing devices or | Flushing Tanks are Provided.
sensor-based control.

10. The Energy Conservation Building Code shall | Noted.
be strictly adhered to. e C(CFLs/TFLs will be installed in all

common areas.
ROOF INSULATION AND THERMAL
INSULATION
e Thermal-insulated Floor paint is
applied on Terrace.
e Brick bat coba waterproofing is done
on the terrace.

11. All the top soil excavated during construction | Noted.

activities should be stored for Use in * Complied and same ,WIH be complied
for balance Construction.
horticulture / landscape development within e Topsoil from the previous excavation
the project site. was preserved and used for
landscaping.
e Future topsoil when excavated will also
be used for the same purpose.

12. Additional soil for leveling of the proposed | Noted.
site shall be generated within the sites (to the * Soil is used for leveling, which is
extent possible) so that natural drainage generated during the excavation of the
system of the area is protected and improved. project. There is no need to transport

soil from outside.

13. Soil and ground water samples will be tested | Noted.

e This is a construction of a residential
project; hence excavation done on site

[Type text]
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COMPLIANCE REPORT

PROJECT: “Park Landmark”

water quality by leaching of heavy metals and

other toxic contaminants.

is for foundation work, so the
groundwater level is far beyond the
excavation.

e Pune Municipal Corporation provides
water to the project for all-purpose,
hence project does not require
groundwater through the bore well.
Hence there is no possibility of leaching
of heavy metals and other toxic
contaminants.

e Soil sample is taken on quarterly, and
tested in MoEF & NABL approved
laboratory, and reports are attached.

14. PP to strictly adhere to all the conditions | Noted.
mentioned in Maharashtra (Urban Areas) e We have provided the total area for
Protection and Preservation of Trees Act, gardening is 1953.45 Sqm and the total
1975 as amended during the validity of nos. of trees that have been planted are
Environment Clearance. 495 nos. (Existing 275 + proposed
220).
e Open spaces are provided with lawns,
shrub beds & trees
15. The diesel generator sets to be used during | Complied.
construction phase should be low sulphur * D,G set are used olnly during power
failure hence there is no need to store
diesel type and should conform to diesel.
Environments (Protection) Rules prescribed * Dieselrefilling was done through diesel
tankers on a hiring basis from Fuel
for air and noise emission standards. pumps that are nearby 24x7.
e DG sets are having acoustic enclosures
and low-sulfur diesel is used.
e Regular servicing is done through AMC
and Exhaust is monitored periodically.
16. PP to strictly adhere to all the conditions | Noted.

mentioned in Maharashtra (Urban Areas)

Protection and Preservation of Trees Act,

e We have provided the total area for

gardening is 1953.45 Sqm and the total

[Type text]
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COMPLIANCE REPORT

PROJECT: “Park Landmark”

1975 as amended during the validity of

Environment Clearance.

nos. of trees that have been planted are

495 nos. (Existing 275 + proposed

220).
e Open spaces are provided with lawns,
shrub beds & trees
17. Vehicles hired for the transportation of raw | Noted.
materials shall strictly comply the emission * Vehlc!es are allowed durl.ng early
morning hours or late evening hours
norms prescribed by the ministry of road when traffic in the area is less (8:30 PM
; to 5:30 AM).
t t and high d t t. Th
ransport af igiway - departmen ¢ e Standard of construction vehicles are
vehicle shall be adequately covered to avoid checked regularly including PUC
spillage /leakage. certificate.
18. Ambient noise levels should conform to | Noted.
residential standards both during day and * Electric Powerecli and - well-serviced
construction equipment were used to
night. Incremental pollution loads on the control noise by  construction
ambient air and noise quality should be equipment. )

e Incremental pollution loads on the
closely monitored during construction phase. ambient air and noise quality are being
Adequate measures should he made to closely mc.)mtorecll. ] ]

e Construction time is restricted
reduce ambient air ad noise level during between 8AM to 5:30PM.
construction phase, so as to conform to be Ar & Noise monitoring reports are
stipulated standards by CPCB/MPCB. attached.

19. Diesel power generating sets proposed as Complied.
source of backup power for elevators and e The DG backup is provided to

common area illumination during operation
phase should be of enclosed type and
conform to rules made wunder the
Environment (Protection) Act. 1986, The
height of stack of DG sets should be equal to

the height needed for the combined capacity

Elevators, Common Lighting, STP plant,
Underground Pumps and Fire Fighting
Systems.

e The DG is
residential buildings. The area is

located away from

barricaded with Chain link fencing for
safety.

[Type text]
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COMPLIANCE REPORT

PROJECT: “Park Landmark”

of all proposed DG sets. Use low sulphur
diesel. The location of the DG sets may be

decided with in consultation with

Maharashtra Pollution Control Board

DG Are with acoustic Enclosure and
Exhaust stack is provided and low

sulfur diesel is used.

20. Regular supervision of the above and other | Complied.
measures for monitoring should be in place * ,Slte CNEINEErs — SUpervise — proper
implementation of EHS safeguard at
all through the construction phase, so as to site.
avoid disturbance to the surroundings by a
separate  environment  cell/designated
person.
B). Operation Phase.
Sr. No. EC Conditions Compliance Status
1. a) The solid waste generated should be | complied.
properly collected and segregated. b) wet e Total Dry waste generated from project
waste should be treated by Organic Waste - 368 Kg/day as well as Wet waste -
Converter and treated waste (manure) 519 Kg/day and STP Sludge is 16.5
Lo - : Kg/day.
should be utilized in the existing premises for ) )
e Separated Dry and Wet solid waste is
gardening. And, no wet garbage will be collected from every flatin the separate
disposed outside the premises. c) Dry/inert dust bins. Dry Garbage is handed over
solid waste should be disposed of to the to PMC & Wet Organic waste is
approved sites for land filling after converted in manure through OWC.
: . e Manure from OWC & STP sludge is used
recovering recyclable material.
for gardening.
2. E-waste shall be disposed through | Noted.
Authorized vendor as per E-waste | E-Waste (95 kg/Month) is handed over to an

(Management) and Handling) Rules, 2016.

authorized recycler for further handling &

disposal purposes.
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a) The installation of the Sewage Treatment
Plant (STP) should be certified by an
independent expert and a report in this
regard should be submitted to the MPCB and
Environment department before the project
is commissioned for operation. Treated
effluent emanating from STP shall be
recycled/ reused to the maximum extent
possible. Treatment of 100% grey water by
decentralized treatment should be done.
Necessary measures should be made to
mitigate the odour problem from STP. b) PP
to give 100% treatment to sewage /Liquid
waste and explore the possibility to recycle at
least 50% of water, Local authority should

ensure this.

Noted.
e Construction of MBBR type of one
Sewage treatment plant of Capacity

220 KLD.

e The treated wastewater can be reused
for flushing and gardening purpose
within the premises.

e The discharge of treated sewage

confirms to the norms and standards
MPCB

prescribed consents

by
obtained.
The blower has been provided to STP to

mitigate the odour problem from STP.

Project Proponent shall ensure completion of
STP, MSW disposal facility, and Green belt
of
buildings. As agreed during the SEIAA

development prior to occupation
meeting, PP to explore the possibility of
utilizing excess treated water in the adjacent
area for gardening before discharging it into
a sewer line. No physical occupation or

allotment will be given unless all above said

environmental infrastructure is installed and

Noted.

e The STP of 220 KLD capacity & OWC is
already provided on the project site;
both the STP & OWC are enough for the
whole project.

e Green belt Development has been

done.

made functional including water
requirements.
[Type text] Page 9
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COMPLIANCE REPORT
PROJECT: “Park Landmark”

5. The Occupancy Certificate shall be issued by | Noted.
the Local Planning Authority to the project
only after ensuring sustained availability of
drinking water, connectivity of sewer line to
the project site and proper disposal of treated

water as per environmental norms.

6. Traffic congestion near the entry and exit | Noted.
points from the roads adjoining the proposed e Wide gate is provided for ease of Entry
project site must be avoided. Parking should and Exit at a same time.

be fully internalized and no public space * Adequate parking is provided in the

. premises.
should be utilized. e Sufficient wide Road is provided with
traffic signage.
7. PP to provide adequate electric charging | Noted.

points for electric vehicles (EVs).

8. Green Belt Development shall be carried out | Noted.
e We have provided a total area for

considering CPCB guidelines including gardening is 1953.45 Sqm and the total

selection of plant species and in consultation nos. of trees that have been planted is
with the local DFO/ Agriculture Dept. 33(5)) nos. (Existing 275 + proposed
e Open spaces are provided with lawns,

shrub beds & trees.

9. A separate environment management cell | Noted.

with qualified staff shall be set up for Total 2 numbers of qualified persons are

. . . appointed in the environment management
implementation of the stipulated PP &

. cell.
environmental safeguards.

10. Separate funds shall be allocated for the | Noted.

. : . : Details of EMP allocation for construction &
implementation of environmental protection

measures/EMP along with item-wise breaks- Operation phase is enclosed herewith.

up. These cost shall be included as part of the
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COMPLIANCE REPORT

PROJECT: “Park Landmark”

project cost. The funds earmarked for the
environment protection measures shall not

be diverted for other purposes.

11.

The project management shall advertise at
least in two local newspapers widely
circulated in the region around the project,
one of which shall be in the Marathi language
of the local concerned within seven days of
issue of this letter, informing that the project
has been accord environmental clearance
and copies of clearance letter are available
with the Maharashtra Pollution Control
Board and may also be seen at Website at

parivesh.nic.in

Noted.

The advertisement has been given in the
newspaper in the Marathi language regarding
the Environment Clearance is granted to the
projectand a copy of the same is available with
the Maharashtra Pollution Control Board and
may also be seen on the Website at

parivesh.nic.in

12.

Project management should submit half
yearly compliance reports in respect of the
stipulated prior environment clearance
terms and conditions in hard & soil copies to
the MPCB & this department on 15t June & 1st

December of each calendar year.

We are submitting six monthly monitoring

reports along with the necessary documents.

13.

A copy of the clearance letter shall be sent by
proponent to rite concerned Municipal
Corporation and the local NGO, if any, from
whom suggestions/representations. If any,
were received while processing the proposal.
The clearance letter shall also be put on the

website of the Company by the proponent.

Noted.

The Environment Clearance letter is
submitted to Pune Municipal Corporation but
still we have not received any suggestions

from their side.

[Type text]
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14. The proponent shall upload the Status of | Yes, Noted & Implemented.
compliance of the stipulated EC conditions, e EC compliance report is prepared on
including results of monitored data on their the six-monthly basis with quarterly
website and shall update the same environment monitoring reports, data
periodically. It shall simultaneously be sent sheet, EMP allocation, project status
to the Regional Office of MoEF, the respective and copies of consent to operate,
Zonal Office of CPCB and the SPCB. The consent to establish and Environment
criteria pollutant levels namely; SPM, RSPM. clearance.
SO, NOx (ambient levels as well as stack e All the documents complied in
emissions) or critical sectoral parameters, sophisticated format and submitted in
indicated for the project shall be monitored June & December of every year to
and displayed at a Convenient location near MoEF, MPCB via mail.
the main gate of the company in the public
domain.

C. General EC Conditions

Sr. No. EC Conditions Compliance Status

1. PP has to strictly abide by the conditions
stipulated by SEAC& SEIAA.

2. If applicable Consent for Establishment" shall

be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a

copy shall be submitted to the Environment

Noted & complied.

1). Consent to Establish renewal has been

granted by MPC, board, Maharashtra (Consent

department before the start of any no. Format1.0/BO/JD(WPC)/UAN-
construction work at the site. 065392/CE/CC-1909000437 dated
16/09/2019.
[Type text] Page 12
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2). Consent to Establish/Expansion:
Format1.0/CC/UAN No.
0000145709/CE/2305002018, Date:
25/05/2023.

Under the provisions of the Environment | Noted.

(Protection) Act, 1986, legal action shall be | Environmental clearance is obtained EC

initiated against the project proponent if it
was found that the construction of the project
been started without

has obtaining

environmental clearance.

Identification No. - EC22B038MH189670 File
No. - SIA/MH/MIS/243583/2021 Date of
Issue EC - 25/07/2022. EC letter is attached.

The project proponent shall also submit six
monthly reports on the status of compliance
of the stipulated EC conditions including
results of monitored data (both in hard
copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal
Office of CPCB and the SPCB.

We are submitting six monthly monitoring

reports along with the necessary documents.

The environmental statement for each
financial year ending 31st March in Form-V
as is mandated to be submitted by the project
proponent to the concerned State Pollution
Control Board as prescribed under the
Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on
the website of the company along with the
status of compliance of EC conditions and

shall also be sent to the respective Regional

Offices of MoEF by e-mail.

The last Environment Statement Report was
Submitted on dated 30t September 2022 &
next will be submitted on dated 30t

September 2023.
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No further Expansion or modifications, other
than mentioned in the EIA Notification, 2006
and its amendments, shall be carried out
without prior approval of the SEIAA. In case
of deviations or alterations in the project
proposal from those submitted to SEIAA for
clearance, a fresh reference shall be made to
the SEIAA as applicable to assess the
adequacy of conditions imposed and to add
environmental

additional protection

measures required, if any.

Noted.

This environmental clearance is issued
subject to obtaining NOC from the Forestry &
Wildlife angle including clearance from the
standing committee of the National Board for
Wild life as if applicable & this environment
clearance does not necessarily implies that
Forestry & Wild life clearance granted to the
project which will be considered separately

on merit.

Noted.
NOC from forest department is not required to

this project and Environment Clearance has
been issued to the Project. (EC No. EC
Identification No. - EC22B038MH189670 File
No. - SIA/MH/MIS/243583/2021 Date of
Issue EC - 25/07/2022

Sr. No.

EC Conditions

Compliance Status

The environmental clearance is being issued
without prejudice to the action initiated
under EP act or any court case pending in the
court of law and it is does not mean that
project proponent has not violated any
environmental laws in the past and whatever

decision under EP act or of the Hon’ble court

Noted.

e Project is under construction since
2014 as we received EC letter and since
then we have obeyed the laws of the
land and especially the Environmental
Statutes hence till date we have not

received any objection from any

[Type text]

Page 14




1828

COMPLIANCE REPORT

PROJECT: “Park Landmark”

will be binding on the project proponent.
Hence this clearance does not give immunity
to the project proponent in the case filed
against him, if any or action initiate under EP

act.

government body, which is clearly
indicate that, the environmental laws

has not violated because of this project.

This Environment Clearance is issued purely
from an environment point of view without
prejudice to any court cases and all other
applicable permissions/NOCs shall be
obtained before starting proposed work at

site.

Noted.

In case of submission of false document and
noncompliance of stipulated conditions.
Authority/ Environment Department will
revoke or suspend the Environmental
Clearance without any intimation and initiate
action under

appropriate legal

Environmental Protection Act. 1986,

Noted.

As very law abiding nature, all the documents
which are submitted to any government body
as well as all the construction activity of the
project are going on under the Environmental

Protection Act. 1986.

Validity of Environment Clearance: The
environmental clearance accorded shall be
valid as per EIA notification, 2006, and

amended from time to time.

Noted.

EC is granted (EC No. - EC Identification No. -
EC22B038MH189670 File No. -
SIA/MH/MIS/243583/2021 Date of Issue EC -
25/07/2022).

The above stipulations would be enforced
among others under the Water (Prevention
and Control of Pollution) Act. 1974, the Air
(Prevention and Control of Pollution) Act.
1981. The Environment (Protection) Act.

1986 and rules there under. Hazardous

Noted.

[Type text]
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COMPLIANCE REPORT
PROJECT: “Park Landmark”

Wastes (Management and Handling) Rules.
1989 and its amendments, the public liability

Insurance Act, 1991 and its amendments.

Any appeal against this environmental | Noted.
Clearance shall lie with the national green
Tribunal (Western Zone Bench, Pune), New
administrative building, 1st floor, D-wing,
Opposite council Hall, Pune, if preferred
within 30 days as per prescribed under
section 16 of the national green tribunal Act,

2010.

[Type text] Page 16
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o Test Report For Drinking Water

CIN : U74800PN2011PTC140228

Client Name & Address : M/s. Pride Purple Landmark LLP.- "PARK LANDMARK" ,
S.N0.665, Bibvewadi, Taluka - Haveli, Dist Pune - 411016.
Sample Inward No. SAEN/OT/22-23/608 -1 Sample Report No. : SAEN/TR/0T/22-23/2986
Sample Received Date : 03.02.2023 Sampling Location : Sales Office
Collected By : Sirure Asso. Sample Quantity : 2 liter + 200 ml.
Sample Name : DW Date of Report : 10.02.2023
St Parameters Result Unit Standa.rd_Value Analysis Method
No / Limits
1 |[Turbidity 0.15 NTU <10 APHA 23™ Edn 2017 (2130B)
2 |Colour Unobjectionable Hazen Agreeable  |APHA 23 Edn 2017 (2120B)
3 |Odour Unobjectionable -- Agreeable 1S 3025: (Part 6)
4 |Taste Agreeable = Agreeable  |APHA 23" Edn 2017 (2160B)
5 [pH 7.5 6.5-8.5 APHA 23" Edn 2017 4500 (H')B
6 [Total Dissolved Solids 245 mg/L <500 APHA 23™ Edn 201 7,2540C
7 |Chiorides 42 mg/L <250 APHA 23" Edn 2017, 4500-Cl B
8 |Sulphate 36 mg/L <200 APHA 23rd Edn 2017, 4500-S04 E
9 [Total Hardness as CaC03 128 mg/L <200 APHA 23" Edn 2017 2340 C
10 |Calcium as Ca 32 mg/L <75 APHA 23" Edn 2017, 3500-Ca B
11 [Magnesium as Mg 13.7 mg/L <30 APHA 23" Edn 2017, 3500-Mg B
12 |Fluoride 0.0 “mg/L <1 APHA 23rd Edn 2017, 4500-F B
13 |Iron 0.13 mg/L <03 APHA 23" Edn 2017, 3500-Fe B
14 [Residual Chlorine Absent mg/L <0.2 APHA 23rd Edn 2017, 4500-CI B
15 |Phenolic Compounds Not Detected mg/L <0.001 IS3025: (Part 43), 1992
16 |Nitrate Not Detected mg/L <45 APHA 23rd Edn 2017, 4500-NO3 B
17 |Cadmium Not Detected mg/L < 0.003 1S 3025: (Part 41}, 1992
18 [Lead Not Detected mg/L <0.01 IS 3025: (Part 47), 1992
19 |Zinc Not Detected mg/L <5 15 3025: (Part 48), 1992
20 |Chromium Not Detected mg/L <0.05 APHA 23" Edn 2017, 3500-Cr B
21 |Copper Not Detected mg/L <0.05 1S 3025: (Part 2), 1992
22 |Manganese Not Detected mg/L <0.1 IS 3025: (Part 59), 1992
23 |Total Alkalinity as CaC03 140 mg/L <200 APHA 23" Edn 2017, 2320 B
24 |Total Coliform Absent cfu/ml Absent 151622: 2019
25 |E-cali Absent cfu/ml Absent 151622: 2019

Remarks ( If Any ): Based on above results Water is Potable.
Note: Standard value as per 1S 10500:2012

1. Test Report is based on above parameters.

2. SAEN will discard the sample alter one month of the date of Test Report.

3. Test Results pertain only to the sample tested.

4. The content of Test Report shall not be reproduced / used for advertising or legal use,

in part or full, without written permission.

5. Laboratory Recognized hy MoEFCC with Gazette ID : CG-DL-E-24082022-23 8350, d1.24.08.2022 - Under renewal.

For S A Encon Private Ltd.

— =

Mr. Anant Nandawadekar - Technical Manager
Authorized Signatory

END OF REPORT

Accredited with ISO 9001, ISO 14001 & ISO 45001

SHIRWAL, Dt. Satara. 412801, Maharashtra. Ph. No.:+ 91-9112 343 343, - 819850 173 268
eMail : infos@saenco. in, saenconpl@gmail.com, website: www.saenco.in
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o CIN : U74900PN2011PTC 140225
Test Report For Waste Water

Client Name & Address: M/s. Pride Purple Landmark LLP.- "PARK LANDMARK"
5.No.665, Bibvewadi, Taluka - Haveli, Dist Pune - 411016.
Inward No. SAEN/OT/22-23/608-11 Report No. SAEN/TR/OT/22-23/2987
Sample Received Date : 03.02.2023 Sample Location: STP Outlet
Collected By : Sirure Asso. Sample Quantity: 2 liters
Sample Name : Waste water Date of report: 10.02.2023
Sr.No Parameters Result Unit Standard Value Analysis Method
1 pH 7.84 NA 55t09.0 APHA 4500 H+ B
2 Total Suspended Solid 13.6 mg/1 <20 APHA 2540 D
3 BOD at 27°C for 3 days 6.5 mg/l <10 1S 3025 (PART 44), 2019
4 CoD 46.0 mg/l <50 1S3025 (PART 58), 2017
5 NH4 N 1.50 mg/1 <5.0 APHA 4500- NH3 B & C
6 N Total 3.6 mg/I <10 APHA 4500- NH3 C
7 Fecal Coliform 49.0 cfu/ml. <100 1S1622: 2019

Remarks ( If Any ): Results are well within limit prescribed by MPCB Consent.

Note:

1. Test Report is based an above parameters.

2. SAEN will discard the sample after ane month of the date of Test Repaort,

3. Test Results pertain only to the sample tested.

4. The content of Test Report shall not be reproduced / used for advertising or legal use, in part or full, without written permission.
5. Laboratory Recognized by MoEFCC with Gazette ID ; CG-DL-E-24082022-238350, dt.24.08.2022 - Under renewal.

For S A Encon Private Ltd.

Mr. Anant Nandawadekar - Technical Manager
Authorized Signatory

END OF REPORT

Accredited with ISO 8001, ISO 14001 & ISO 45001

SHIAWAL, Dt. Satara. 4'1 2801, Maharashtra. Ph, No.;+ 81-9112 343 343, +
' eMail : infos@saenca.in, saenconpl@gmail.com, website: www.saenco.n
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o CIN : U74300PN2011PTC140226
Test Report For Ambient Air

Client Name & Address : M/s. Pride Purple Landmark LLP.- "PARK LANDMARK",
S.No.665, Bibvewadi, Taluka - Haveli, Dist Pune - 411016.
Inward No. SAEN/OT/22-23/608 -I11 Report No. SAEN/TR/0T/22-23/2988
Sample Received Date : 03.02.2023 Sampling Location : Near Engineering Office
Collected By : Sirure Asso. Sample Quantity : 1 No.
Sample Name : AAQM Date of Report: 10.02.2023
Sr.No Parameters Result Unit Standa_rd_ opann | Analysis Method
Limits
1 |[Ambient Temperature 27.6 °c NA
- — Thermohygrometer
2 |Relative Humidity 66.8 % RH NA
3 |Sulphur Dioxide (SO,) 20.5 ug/M’ <80
4 |Oxides of Nitrogen (NO,) 23.2 ng/M? <80
- CPCB Guidelines for
Respirable suspended Sampling & Analysis
5 |particulate Matter - 38.4 ng/m* <100
[RSPM-PM10]

Remarks (If Any ): Results are within NAAQ Standard Value.

Note: NAAQS stands for National Ambient Air Quality Standards, 2009.

1. BDL - Below Detection Limit

2. Test Report is based on above parameters.

3. Test Results pertain only to the sample tested.

4. The content of Test Report shall not be reproduced / used for advertising or legal use, in part or full, without written permission,
5. Laboratory Recognized by MoEFCC with Gazette 1D : CG-DL-E-24082022-238350, dL.24.08.2022 - Under renewal.

For S A Encon Prjvate Ltd.

/

Mr. Anant Nandawadekar - Technical Manager

Authorized Signatory

END OF REPORT

Accredited with ISO 9001, ISO 14001 & I1SO 45001

- SHIRWAL, Dt. Satara. 412601, Maharashtra. Ph, No.:+ 31-9112 343 343, ~ 91-9850
eMeil : infos@saenco.in, saenconpl@gmail.com, website: www.saenco.in b
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o Test Report For Noise

CIN : U74800PN2011PTC 140228

Client Name & Address : M/s. Pride Purple Landmark LLP.- "PARK LANDMARK" r
5.N0.665, Bibvewadi, Taluka - Havali, Dist Pune - 411016.

Inward No. SAEN/QT/22-23/608-1V  Report No. SAEN/TR/0T/22-23 /2989
Sample Received Date : 03.02.2023 Sampling Location : As below
Collected By : Sirure Asso. Sample Quantity : 4 Locations
Sample Name : Ambient Noise Date of Report : 10.02.2023
Sr.No Location REAMLT UNIT SEE .Value
Day Night Day / Night

1 Near Main Gate 50.8 43.2 dB (4) 55/45

2 Near STP Plant 48.6 39.2 dB (A) 55/45

3 Near DG Set 53.9 41 dB (A) 55 /45

4 Near Site office 48.6 384 dB (A) 55 /45

Remarks ( If Any ): Above results are within limits prescribed by THE NOISE POLLUTION (REGULATION AND

CONTROL) RULES, 2000 for Residential Area.

Note:
1. Test Report is based on above parameters,
2. Test Results pertain only to the sample tested.

3. The content of Test Report shall not be reproduced / used for advertising or legal use, in part or full, without written permission.
4. Laboratory Recognized by MoEFCC with Gazette 1D : CG-DL-E-24082022-238350, dt.24.08.2022 - Under renewal.

For S A Encon Prjvate Ltd.

Mr. Anant Nafidawadekar - Technical Manager
Authorized Signatory

END OF REPORT
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o CIN : U74300PN2011PTC140226
Test Report For Stack

Client Name & Address : M/s. Pride Purple Landmark LLP.- "PARK LANDMARK" ,
5.N0.665, Bibvewadi, Taluka - Havali, Dist Pune - 411016.
Inward No. SAEN/O0T/22-23/608 - V Report No. SAEN/TR/0T/22-23/2990
Sample Received Date : 03.02.2023 Sampling Location : DG Stack
Collected By : Sirure Asso. Sample Quantity: 1
Sample Name : Stack Date of Report : 10.02.2023
Sr.No Parameters Result Unit Stanr_la_rd Valne / Analysis Method
Limits
1 |Test Location DG Stack No -1 ==
2 |Duration Of Sampling 30 Min
3 |Stack Attached to 160 KVA DG Set
4 |Attached To Exhuast —--
5 |Material Of Stack MS e
6 |Dimensions 0.02 Meter
7 |Stack Height From roof 2.0 Meter
8 |Shape Of Stack Circular -
9 |Flue Gas Temperature 78 ¢
10 |Type of Fuel HSD ===
11 |Consumption of Fuel 25 Lit/hr
12 |Total Particulate Matter 35.2 mg/Nm’ <150 E::E.SB /Cél:)i;l;(l)i;se: 4

Remarks (If Any ): Results are well within limit prescribed by MPCB Consent.

Note:

1. Test Report is hased on above parameters.

2. Test Results pertain only to the sample tested.

3. The content of Test Report shall not be reproduced / used for advertising or legal use, in part or full, without written permission.
4. Laboratory Recognized by MoEFCC with Gazette 1D : CG-DL-E-24082022-238350, dt.24.08.2022 - Under renewal.

For S A Encon Private Ltd.

Mr. Anant Nandawadekar - Technical Manager
Authorized Signatory

END OF REPORT

Accredited with ISO 8001, IS0 14001 & ISO 45001

BHIRWAL, Dt. Satara. 412801, Maharashtra. Ph. No, -+ 91-9112 343 343, + 91-0F
eMail : infos@saenco.in, saenconpl@gmail.com, website: www.saenco.in
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CIN : U74300PN2011PTC140226

Test Report For Drinking Water

Client Name & Address : M/s. Pride Purple Landmark LLP.- "PARK LANDMARK",
S.No.665, Bibvewadi, Taluka - Haveli, Dist Pune - 411016.
Sample Inward No. SAEN/OT/23-24/45-1 Sample Report No.: SAEN/TR/0T/23-24/203
Sample Received Date : 04.05.2023 Sampling Location : Sales Office
Collected By : Sirure Asso. Sample Quantity : 2 liter + 200 ml.
Sample Name : DW Date of Report : 11.05.2023
o, Parameters Result Unit Standa.rd.Value Analysis Method
No / Limits
1 [Turbidity 0.12 NTU <10 APHA 23™ Edn 2017 (2130B)
2 |Colour Unobjectionable Hazen Agreeable  [APHA 23" Edn 2017 (2120B)
3 |Odour Unobjectionable - Agreeable IS 3025: (Part 6)
4 |Taste Agreeable -- Agreeable APHA 23™ Edn 2017 (2160B)
5 |pi 7.24 - 6.5-8.5 APHA 23" Edn 2017 4500 (H))B
6 |Total Dissolved Solids 203 mg/L <500 APHA 23™ Edn 2017, 2540 C
7 |Chlorides 36 mg/L <250 APHA 23" Edn 2017, 4500-CI B
8 [Sulphate 29 mg/L < 200 APHA 23rd Edn 2017, 4500-S04 E
9 [Total Hardness as CaCO3 104 mg/L <200 APHA 23" Edn 2017 2340 C
10 |Calcium as Ca 22.4 mﬁ. <75 APHA 23™ Edn 2017, 3500-Ca B
11 |Magnesium as Mg 11.52 mg/L <30 APHA 23" Edn 2017, 3500-Mg B
12 |Fluoride 0.1 mg/L <1 APHA 23rd Edn 2017, 4500-F B
13 |Iron 0.15 mg/L <03 APHA 23™ Edn 2017, 3500-Fe B
14 |Residual Chlorine Absent mg/L <0.2 APHA 23rd Edn 2017, 4500-C1 B
15 |Phenolic Compounds Not Detected mg/L < 0.001 1S 3025: (Part 43), 1992
16 |Nitrate Not Detected mg/L <45 APHA 23rd Edn 2017, 4500-NO3 B
17 |Cadmium Not Detected mg/L < 0.003 IS 3025: (Part 41), 1992
18 |Lead Nat Detected mg/L <0.01 IS 3025: (Part 47), 1992
19 |Zinc Not Detected mg/L <5 IS 3025: (Part 48), 1992
20 |Chromium Not Detected mg/L <0.05 APHA 23™ Edn 2017, 3500-Cr B
21 |Copper Not Detected mg/L <0.05 1S 3025: (Part 2}, 1992
22 |Manganese Not Detected mg/L <01 IS 3025: (Part 59), 1992
23 |Total Alkalinity as CaC03 132 mg/L <200 APHA 23" Edn 2017, 2320 B
24 |Total Coliform Absent cfu/ml Absent 1S 1622: 2019
25 |E-coli Absent cfu/ml Absent 1S 1622: 2019

Remarks (If Any ): Based on above results Water is Potable.

Note: Standard value as per IS 10500:2012

1. Test Report is based on above parameters.

2. SAEN will discard the sample after one month of the date of Test Report.

3. Test Results pertain only to the sample tested.

4. The content of Test Report shall not be reproduced / used for advertising or legal use, in part or full, without written permission.
5. Laboratory Recognized by MoEFCC with Gazette 1D ; CG-DL-E-24082022-238350, dt.24.08.2022 - Under renewal.

For S A Encon E"ri te Ltd.

Mr. Anant N ci-éwadekar - Technical Manager

Authorized Signatory
END OF REPORT

~ Accredited with ISO 9001, IS0 14001 & 1SO 45001

SHIRWAL, Dt. Satara. 412801, Maharashtra, Ph. No,.+ 91-3712 343 343, + 91-9850 173288
eMail : infos@saenco.in, saenconpl@gmail.com, website: www.saenco,in




1836

o CIN : U74800PN2011PTC 140226

Test Report For Waste Water

Client Name & Address : M/s. Pride Purple Landmark LLP.- "PARK LANDMARK" 3
5.No.665, Bibvewadji, Taluka - Haveli, Dist Pune - 411016.
Inward No. SAEN/OT/23-24/45-11  Report No. SAEN/TR/0T/23-24/204
Sample Received Date : 04.05.2023 Sample Location: STP Outlet
Collected By : Sirure Asso. Sample Quantity: 2 liters
Sample Name : Waste water Date of report: 11.05.2023
Sr.No Parameters Result Unit Standard Value Analysis Method
1 pH 7.52 NA 55t09.0 APHA 4500 H+ B
2 Total Suspended Solid 15.0 mg/1 <20 APHA 2540 D
3 BOD at 27°C for 3 days 5.8 mg/1 <10 1S3025 (PART 44), 2019
4 CoD 42.6 mg/l <50 [S3025 (PART 58), 2017
5 NH4 N 1.80 mg/1 < 5.0 APHA 4500- NH3 B &C
6 N Total 4.2 mg/l <10 APHA 4500- NH3 C
7 Fecal Coliform 56.0 cfu/ml. <100 1S1622: 2019

Remarks (If Any ): Results are well within limit prescribed by MPCB Consent.

Note:

1. Test Report is based on above parameters.

2. SAEN will discard the sample after one month of the date of Test Report.

3. Test Results pertain only to the sample tested.

4. The content of Test Report shall not be reproduced / used for advertising or legal use, in part or full, without written permission,
5. Laboratory Recognized by MoEFCC with Gazette 1D ; CG-DL-E-24082022-238350, dt.24.08.2022 - Under renewal.

For S A Encon Frj

andawadekar - Technical Manager
Authorized Signatory
END OF REPORT

Accredited with ISO QDD‘I ISO 14001 & I1SO 45001

SHIRWAL, Dt. Satara. 412801, Maharashtra. Ph. No.:+ 91-3112 343
eMail : infos@saenco.in, saenconpl@gmail.com, website: wwwsaan

S S
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o CIN : U74800PN2011PTC140226

Test Report For Ambient Air

Client Name & Address: M/s. Pride Purple Landmark LLP.- "PARK LANDMARK"
5.No.665, Bibvewadi, Taluka - Haveli, Dist Pune - 411016.

¥

Inward No. SAEN/QOT/23-24/45 - 111 Report No. SAEN/TR/OT/23-24/205
Sample Received Date : 04.05.2023 Sampling Location : Near Engineering Office
Collected By : Sirure Asso. Sample Quantity : 1 No.
Sample Name : AAQM Date of Report : 11.05.2023
V.
Sr.No Parameters Result Unit Standzfrd. sthsiey Analysis Method
Limits
1 |Ambient Temperature 36.5 °c NA
— Thermohygrometer
2 |Relative Humidity 40.2 % RH NA
3 |Sulphur Dioxide (S0,) 19.8 ug/M* <80
4 |Oxides of Nitrogen (NO,) 225 ug/M’ <80
. CPCB Guidelines for
Respirable suspended Sampling & Analysis
5 |particulate Matter - 36.2 ng/M? <100
[RSPM-PM10]

Remarks ( If Any ): Results are within NAAQ Standard Value.

Note: NAAQS stands for National Ambient Air Quality Standards, 2009.
1. BDL - Below Detection Limit

2. Test Report is based on above parameters.

3. Test Results pertain only to the sample tested.

4. The content of Test Report shall not be reproduced / used for advertising or legal use, in part or full, without written permission.
5. Laboratory Recagnized by MoEFCC with Gazette [D : CG-DL-E-24082022-238350, dt.24.08.2022 - Under renewal.

For S A Encon Priv Ltd.
\ ?;_;%\
o iC.

.‘%J’n? _M"J"‘ﬁz\
115

Mr. Anant Nandawadekar - Technical Manager ;'u F‘H v1223 /0 /f
10140228
Authorized Signatory \ e J—Q/ K

END OF REPORT \f f;?lg;',‘i

Accredited with ISO 8001, ISO 14001 & ISO 450

SHIRWAL, Dt. Satara. 412801, Maharashtra. Ph. No.:+ 81-8112 343
eMail ; infos@saenco.in, saenconpl@gmameum website; wwwsae
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i J CIN : U74300PN2011PTC140226

Test Report For Noise
Client Name & Address: M/s. Pride Purple Landmark LLP.- "PARK LANDMARK",
S.No.665, Bibvewadi, Taluka - Havali, Dist Pune - 411016.
Inward No. SAEN/OT/23-24/45-1V  Report No. SAEN/TR/0T/23-24/206
Sample Received Date : 04.05.2023 Sampling Location : As below
Collected By : Sirure Asso. Sample Quantity : 4 Locations
Sample Name : Ambient Noise Date of Report : 11.05.2023
Sr. No Location Ll UNIT JUmeard Vitue
Day Night Day / Night

1 Near Main Gate 51.3 40.6 dB (A) 55 /45

2 Near STP Plant 47 38.5 dB (A) 55 /45

3 Near DG Set 52.4 42.1 dB (A) 55/45

4 Near Site office 46.9 38.6 dB (A) 55 /45

Remarks ( If Any ): Above results are within limits prescribed by THE NOISE POLLUTION (REGULATION AND
CONTROL) RULES, 2000 for Residential Area.

Note:

1. Test Report is based on above parameters.

2. Test Results pertain only to the sample tested.

3. The content of Test Report shall not be reproduced / used for advertising or legal use, in part or full, without written permission.
4. Laboratory Recognized by MoEFCC with Gazette ID : CG-DL-E-24082022-238350, dt.24.08.2022 - Under renewal.

For S A Encon Private Ltd.
ka
0“ "'—""-\é\

’/\_.NJAO*\
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Q. STC4A0798 i1
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N /
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Mr. Anant dawadekar - Technical Manager
Authorized Signatory
END OF REPORT

Accredited wit.h ISO 8001, 1SO 14001 & 1SO 45001

SHIRWAL, Dt. Satara. 412801, Maharashtra. Ph. No.:+ 91-8112 343 343, + 91-985! 286
eMail : infos@saenco.in, saenconpl@gmail.com, website: www.saenco.in
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o CIN : U74200PN2011PTC140226

Test Report For Stack

Client Name & Address : M/s. Pride Purple Landmark LLP.- "PARK LANDMARK" ,
S.No.665, Bibvewadi, Taluka — Havali, Dist Pune - 411016.
Inward No. SAEN/OT/23-24/45-V Report No. SAEN/TR/O0T/23-24/207
Sample Received Date : 04.05.2023 Sampling Location : DG Stack
Collected By : Sirure Asso. Sample Quantity: 1
Sample Name : Stack Date of Report : 11.05.2023
sr.No Parameters Result Unit StandardValue / | . 1sis Method
Limits
1 |TestLocation DG Stack No -1 -e-
2 |Duration Of Sampling 30 Min
3 |Stack Attached to 160 KVA DG Set
4  |Attached To Exhuast -
5 [Material Of Stack MS s
6 |Dimensions 0.02 Meter
7  |Stack Height From roof 2.0 Meter
8 |Shape Of Stack Circular -—
9  |Flue Gas Temperature 83 °c
10 |Type of Fuel HSD -
11 |Consumption of Fuel 25 Lit/hr
12 |Total Particulate Matter 36.5 mg/Nm® <150
CPCB Guidelines
LATS/80/2013-14
13 |Sulphur Dioxide 1.1 kg/Day <15.32

Remarks ( If Any ): Results are well within limit prescribed by MPCB Consent.

Note:

1. Test Report is based on ahove parameters.

2. Test Results pertain only to the sample tested.

3. The content of Test Report shall not be reproduced / used for advertising or legal use, in part or full, without written permission.
4. Lahoratory Recognized by MoEFCC with Gazette 1D : CG-DL-E-24082022-238350, dt.24.08.2022 - Under renewal.

For S A Encon Private Ltd.

£

Mr. Anant¢Nandawadekar - Technical Manager PN20T
Authorized Signatory pTC140226

END OF REPORT

Accredited with ISO 9001 ]

SHIRWAL, Dt. Satara. 412807, Maharashtra. Ph. No.:+ 91-8112 343 343, + 91-9850
-eMail : infos@saenco.in, saenconpl@gmail.com, website: www.saenco.in

150 14001 & 150 45001
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EMP Allocation

Project: “Park Landmark”

Annexure - 11

ALLOCATION MADE FOR ENVIRONMENTAL MANAGEMENT PLANS

A) Construction Phase (With Break-up)

Sr. Type Details Total Cost per annum (Rs.
No. In Lacs)
1. Capital | Air & Noise and Water, Land 27 44
Biological and Socio-Economic '
2. 0&M Included in above
TOTAL 27.44
B) Operation Phase (With Break-Up)
Component Description Capital Operational and
Sr. CostRs. In Maintenance cost
No. Lacs (Rs.In Lacs/Yr.)
1. S 9.75
swage STP plant 1x 220 KLD 38
Treatment
2. Water Treatment | - NA NA
. RWH 2
3 WH and Storm RWH Pits and network 3.76 0.26
Water
4. Swimming pool | - - -
5. Solid Waste OwcC 14.9 3.6
6. Hazardous -
NA -
Waste
7. e-waste Authorized vendor - -
8. Green Belt Plantation 162 11.21
Development
9. Energy Saving Solar and LED 13.44 0.67
10. | Envi tal 18.41
nv1.ron1.nen a Through laboratory -
Monitoring
11. | Disast 1.18
1saster Provided 63.78
Management
TOTAL 135.50 45.08

[Type text]

Page 1
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PROJECT STATUS REPORT

BACKGROUND

EC No.

EC Identification No. - EC22B038MH189670 File No. -
SIA/MH/MIS/243583/2021 Date of Issue - 25/07/2022

Project Name

Proposed Expansion Residential & Commercial project PARK
LANDMARK at S. No. 665/A Bibwewadi, Taluka Haveli, Village
Bibwewadi, Pune by PRIDE PURPLE LANDMARK LLP.

We have received as per 1st EC Letter No. SEAC-2013/CR561/TC-2
dated 15t December, 2014 & 2rd EC SEIAA Maharashtra having file
number number SEIAA-EC-0000000536 dated 27t November, 2018.

Project Location

S.No.665/A, Bibvewadi, Taluka - Haveli, Village Bibwewadi, Dist.
Pune by PRIDE PURPLE LANDMARK LLP.

Developer Name

M/s. Pride Purple Landmark LLP.

Developer Address Pride House, 5t Floor, Near Pune University Road, Sivajinagar, Pune-
411016.
Status updated on : 14/06/2023
CONSTRUCTION DETAILS: -
Sr. No Particulars Current status of Work
1 Building name
AB 100 % Work completed.
CD 13th slab work in progress.
EF+ Shops 100% work completed.
2. Club House 100% work completed.
3. Lighting 80% work completed.
4, Gardening/Landscape 80% work completed.
5. STP 100% work completed.
6. RWH 100% work completed for AB & EF
buildings.
7. Internal Roads 85% work completed.
8. Solid Waste Management 100% work completed.
9. Plumbing 100% work completed for AB & EF
buildings.
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" Phone

Fax

Email

Visit At :

24010437/24020781 e
124037124/24035273 ARASHTRA
24044532/24024068

124023516

jdwater @mpcb.gov.in
http://mpcb.gov.in

MAHARASHTRA POLLUTION CONTROL BOARD

Kalpataru Point, 3rd & 4th floor,

Sion- Matunga Scheme Road No. 8,

: Opp. Cine Planet Cinema, Near Sion Circle,
-85 Sion (E), Mumbai - 400022

Infrastructure /Red/LSI

Consent order No: Format1.0/BO/JD (WPC)/UAN-065392/CE/CC- |

Date [6/67 12019

To,

M/s. Park Landmark,

S. No. 665/A, Bibwewadi,

Tal: Haveli, Dist: Pune.

qoqoco q:‘,?‘

Sub: Consent to Establish with Expansion for Construction of Housing Projects granted
under Red Category.

Ref:

dt.9.01.2014.

1.Eelier consent to Establish granted vide No. MPCB/RO (HQ) pune /CE/CC/ 313

2. Your Application vide UAN No. -0000065392 Dated: 21/01/2019.
3. Minutes of Consent Committee meeting held on 06.07.2019 (Part-l)

For: Consent to Establish with Expansion for Housing Construction project under Section 25 of the
Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and Authorization under Rule 5 of the Hazardous and Other Wastes
(M & TM) Rules, 2016 is considered and the consent is hereby granted subject to the following terms
and conditions and as detailed in the schedule |, |1, lll & IV annexed to this order:

1. The consent is granted for a period up to commissioning of the project or of 5 years whichever
is earlier.

2. The proposed capital investment of the project is Rs. 83.73 Cr.
(As per C.A certificate submitted by project proponent)

The Consent to Establish with Expansion is valid for construction of Housing Project named as
M/s. Park Landmark, S. No. 665/A, Bibwewadi, Tal: Haveli, Dist: Pune for total plot area of

20,154.48 Sqm and proposed total construction built up area 50,168.0 Sqm including utilities and
services as per Construction Commencement Certificate issued by local body.

3. Conditions under Water P&CP), 1974 Act for discharge of effluent:

Sr. | Description’ Permitted quantity of | Standards to | Disposal

No. discharge (CMD) be achieved

1. Trade effluent NIL NA NA

2. | Domestic effluent 196.0 As per 60% should be reused &
gl Schedule - recycled and remaining

should be discharged in
municipal sewer

4, Conditions under Air (P& CP) Act, 1981 for air emissions:

1

e PLIoN ©

DG Set

160 KVA

s Per Schedule -l !

M/s. Park Landmark

UAN 065392

_—

A\

Page 1 of 6
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5. Conditions under Solid Waste Management Rules, 2016:

Sr. y
Ho. Type Of Waste | Quantity & UoM | Treatment Disposal
1 Wet garbage 476.0 Kg/Day Organics waste Used as Manure
Converter with
composting facility
/ Biogas digester
with composting
facility
2 Dry garbage 204.0 Kg/Day -- Segregate and Hand
over to Local Body for
recycling
3 STP sludge 45.0 Kg/day STP Used as manure

6. Conditions under Hazardous and Other Wastes (M & TM) Rules, 2016 for treatrnent and
disposal of hazardous waste; NIL.

7. The Board reserves the right to review, amend, suspend, revoke etc. this consent and the same
should be binding on the industry. :

8. This consent should not be construed as exemption from obtamlng necessary NOC/permission
from any other Government authorities.

9. Project Proponent shall comply the Construction and Demolition Waste Management Rules,
2016 which is notified by Ministry of Environment, Forest and Climate Change dtd.29/03/2016.

10. Project Proponent shall submit an affidavit in Board's" prescnbed format within 15 days
regarding the compliance of conditions of EC/CRZ clearance and C to E.

11. Project Proponent shall install online monitoring systems for BOD, TSS and flow at the outlet
of STP.

12. Project Proponent shall provide Organic waste dlgester with composting facility or Biogas
digester with composting facility.

13.The applicant should comply with the  conditions stipulated in Environmental Clearance
Obtained from SEIAA dt.27/11/2018 for total plot area 20,154.48 Sqm and total construction
BUA 50,168.0 Sqgm.

For and on beghalf of the
Maharashtra Pollution Control Board

(E. Ravgndiran, IAS)
Memben Secretary

Received Consent fee of —
Sr. No. Amount (Rs.)
1,25,000/-

Drawn On
Kotak Mahindra Ltd Bank

Transaction . No.
KKBKH18030736054

30/01/2019

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune-l -- They are
directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Mumbai.

3. CC desk- for record & website updating purposes.

M/s. Park Landmark UAN 065392 Page 2 of 6
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Schedule-l

Terms & conditions for compliance of Water Pollution Control:

1)

2)

3)

4)

A] As per your application, you have proposed to install of Sewage Treatment Plants (STP)
with the design capacity of 200.0 CMD

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so as to
achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules
made there under from time to time, whichever is stringent.

Sr No. Parameters [Standards prescribed by Board
[Limiting Concentration in mg/l, except for PH
01 |BOD (3 days 27°C ) 10
02 Suspended Solids 20
03 ICOD 50
04 Residual chlorine 1 PPM

C) The treated effluent shall be 60% recycled for secondary purposes such as toilet flushing,
air conditioning, firefighting, on land for gardening etc and remalmng shall be discharged in .
to the municipal sewerage system.

D] Project proponent shall operate STP for five years from the date of obtaining occupation
certificate.

The Board reserves its rights to review plans, Specifications or other data relating to plant setup

for the treatment of waterworks for the purification thereof & the system for the disposal of

sewage or trade effluent or in connection with the grant of any consent conditions. The

Applicant should obtain prior consent of the Board to take steps to establish the unit or establish

any treatment and disposal system or and extension or addition thereto

The industry should ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards and
safety of the operation thereof. ;

The Applicant shall comply With the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions as
contained in the said act.

Sr. Purpose for water consumed Water consumption

no. ‘ quantity (CMD)
1 Domestic purpose 232.0

The Apphcant shall provide Specific Water Pollution control system as ger the conditions
of EP Act, 1986 and rule made there under from time to time.

M/s. Park Landmark UAN 065392 Page 3 of 6
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Schedule-ll

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install the Air pollution control
(APC)system and also proposed to erect following stack (s) and to observe the
following fuel pattern-

Sr. Stack APC Height Type Of Quantity UOM
No. Attached To System in Mtrs.  Fuel

DG Set Acoustic Diesel
(160 KVA) enclosure ' 1228

* Above roof of the building in which it is installed.

2. The applicant should operate and maintain above mentioned air pollutibh_ébntrol
system, so as to achieve the level of pollutants to the following standards.

| Particulate matter | Not to exceed | 150 mg/Nm?. N ]

3. The Applicant should obtain necessary prior permission for_pr:O\%iidiﬁg: additional control
equipment with necessary specifications and operation thereof or alteration or replacement
alteration well before its life come to an end or erection of new pollution control equipment.

The Board reserves its rights to vary all or any of the condition.in the consent, if due to any

1

technological improvement or otherwise such variation (inclu
equipment, other in whole or in part is necessary).

g the change of any control

M/s. Park Landmark UAN 065392 Page 4 of 6
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Schedule-lll
Details of Bank Guarantees

Sr. [ Consent Amt of BG Submissio | Purpose of BG | Compliance | Validity |
No. | (C to E/O/R) | Imposed n Period Period Datz ‘1
1 Consent to | Rs. 10 lakh 15 Days Towards Upto cou i
Establish Compliance of EC | Commissioning |
and consent of the project ji
conditions. |
i
T

|
i
|
|
o
|
l
I
I
|
i
4

M/s. Park Landmark UAN 065392 Page 5 of 6




Schedule-lV
General Conditions:

The following general conditions shall apply as per the type of the industry.

1) The applicant shall provide facility for collection of samples of sewage effluents, air emissions
and hazardous waste to the Board staff at the terminal or designated points and shall pay to the
Board for the services rendered in this behalf.

2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
(Management) Rules, 2016.

3) Drainage system shall be provided for collection of sewage effluents. Terminal manholes shall
be provided at the end of the collection system with arrangement for measuring the flow. No
sewage shall be admitted in the pipes/sewers downstream of the terminal manholes. No sewage
shall find its way other than in designed and provided collection system.

4) Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours. 5

5) Conditions for D.G. Set o
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically. & J

b) Industry should provide acoustic enclosure for control of noise.. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss or
for meeting the ambient noise standards, whichever is on higher side. A suitable exhaust
muffler with insertion loss of 25 dB (A) shall also be provided. The measurement of insertion
loss will be done at different points at 0.5 meters from acoustic enclosure/room and then
average. %

c) The industry shall take adequate measures for' control of noise levels from its own
sources within the premises in respect of noise to less than 55 dB(A) during day time and
45 dB(A) during the night time. Day time is reckoned between 6 a.m. to 10 p.-m and night
time is reckoned between 10 p.m to 6 a.m.

d) Industry should make eiforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures. :

e) Installation of DG Set must be strictly in compliance with recommendations of DG Set

manufacturer. '

f) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise levels
of DG set from deteriorating with use.

g) D.G. Set shall be operated only in case of power failure.

h) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

i) The applicant shall comply with the notification of MOEF dated 17.05.2002 regarding noise
limit for generator sets run with diesel.

6) Solid Waste — The applicant shall provide onsite municipal solid waste processing system &

shall comply with Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 2016.

7)  Affidavit undertaking in respect of no change in the status of consent conditions and compliance

of the consent conditions the draft can be downloaded from the official web site of the MPCB.

8) The treated sewage shall be disinfected using suitable disinfection method

9) The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per the
provision of rule 14 of the Environmental (Protection) Second Amended rule 1992

10) The applicant shall obtain Consent to Operate from, Maharashtra Pollution

Control Board before commissioning of the project.

M/s. Park Landmark UAN 065392 Page 6 of 6
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24023516 B 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in ) Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in i‘ﬁ Sion (E), Mumbai-400022

. | 24

Infrastructure/RED/L.S.I

No:-

To,

M/s Pride Purple Landmark LLP-Park |\‘
Landmark, 665/A, \ E/ Lesylefor

Bibwewadi, Tal Havli, Dist Pune

Date: 25/05/2023

LFE 3£

Format1.0/CC/UAN No.0000145709/CE/2305002018
N

I S T
Environmen! Horpryebedind]

Your Service is Our Duty

Sub: Consent to Establish for Expansion in Residential and commercial
construction project under Red Category

Ref: 1. Consent to Establish with Expansion vide no. Format1.0/BO/JD(WPC)/
UAN065392/CE/CC-1909000437 dtd. 16.09.2019

2. Renewal of Consent to Operate (Part) vide No.
Format1.0/BO/|JD(WPC)/UAN088457/CO/CC-2006001277 dtd. 29.06.2020

3. Consent to Operate (Part-Il) granted vide No. Format1.0/CC/UAN
N0.0000109545/C0O-2108000685 dtd. 11.08.2021

4. Minutes of 28th Consent Committee Meeting of 2022-23 held on
25.01.2023

Your application NO. MPCB-CONSENT-0000145709

For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule LILIII & IV annexed to this order:

1.

2.

3.

The Consent to Establish is granted for period upto Commissioning of the
project or 15.09.2024 whichever is earlier.

The capital investment of the project is Rs.110 Cr(Total Cl Rs 352 Cr) Cr. (As
per undertaking submitted by pp).

The Consent to Establish is valid for Residential and commercial construction
project named as M/s Pride Purple Landmark LLP-Park Landmark, 665/A,
Bibwewadi, Tal Havli, Dist Pune on Total Plot Area of 20154.48 SqMtrs for
proposed total construction BUA of 57663.19 SqMtrs as per specific condition
of EC granted dated 25.07.2022 including utilities and services

Sr.No Permission Obtained P(Igct"’\t\’:f)a BUA (SqMtr)
1 Environmental Clearance dtd 27.11.2018 20154.48 35380.55
2 |Consent to Establish dtd 16.09.2019 20154.48 50168.00
3  |Consent to Operate(Part-Il) dtd 11.08.2021 20154.48 35380.55
4 Environmental Clearance dtd 25.07.2022 20154.48 57663.19

Pride Purple Landmark LLP-Park Landmark/CE/UAN No.MPCB-CONSENT-0000145709/Indus-1d.19821
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4, Conditions under Water (P&CP), 1974 Act for discharge of effluent:

z; Description P;':ng;\i;’tg)d Standards to Disposal
1. (Trade effluent Nil NA NA
2. [Domestic 217 As per The treated effluent shall be 60%
effluent Schedule -1 |recycled for secondary purposes
such as toilet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be connected to the
sewerage system provided by
local body
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Description of stack / Number of Standards to be

Stack No.

source Stack achieved
S1 DG Set-200 kVA 200 As per Schedule -II

6. Conditions under Solid Waste Rules, 2016:
Sr Type Of Quantity &

No Waste UoM Treatment Disposal
. Handed over to
1 |Dry Waste 368 Kg/Day |Segregation authorize vendor
OWC with composing
2 |Wet Waste 519 Kg/Day |[facility/Biodigestor with As Manure
composing facility
3 |STP Sludge 16.5 Kg/Day |Dewatering As Manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr No Category No. Quantity UoM Treatment Disposal
1 5.1 Used or spent oil 50 Ltr/A|Reprocessing EZS%EZZZZ?
8. Conditions under E-Waste Management:
SrNo Type of Waste Quantity UoM Disposal Path
1 E Waste 95.00 Kg/M To Authorized Dismantler

9. This Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

10. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

11. Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and flow at the outlet of STP.

12. Project Proponent shall provide Organic waste digester with composting facility or
biodigestor with composting facility.

13. Project Proponent shall comply the Construction and Demolition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016.
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14. The project proponent shall make provision of charging of electric vehicles in atleast
30 % of total available parking area.

15. The project proponent shall take adequate measures to control dust emission and
noise level during construction phase.

16. This consent is issued with overriding effect on earlier Consent to Establish with
Expansion vide no. Formatl1.0/BO /JD(WPC)/ UAN065392/CE/CC-1909000437 dtd.
16.09.2019

17. The Project Proponent shall comply with the Environmental Clearance obtained vide No
dtd SIA/MH/MIS/ 243583/2021dtd. 25.07.2022 for construction project having total plot
area 20154.48 Sq.mtr, & total Construction BUA 57663.19 Sqg.mtr as per specific
condition of EC.

18. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to E & Environmental Clearance.

This consent is issued as per communication letter dated 03/11/2022 which is
approved by competent authority of the board.

1d480£3F
S5adiz2268
0052Zeaae
elf63esbc
e626d636
d88ebesl
dd3c026£f
T771bblda

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 75000.00 [MPCB-DR-13687 24/08/2022|RTGS

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have proposed to provide Sewage Treatment Plant of
designed capacity 220 CMD with MBBR technology for the treatment of 217 CMD of
sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/I,

except for pH

1 pH 5.5-9.0

2 BOD 10

3 COoD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

ol Purpose for water consumed LT consump T
No. quantity (CMD)

1. |{Industrial Cooling, spraying in mine pits or boiler feed 0.00

2. |Domestic purpose 271.00

Processing whereby water gets polluted & pollutants
are easily biodegradable

Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic

3. 0.00

4. 0.00

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have proposed to provide the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack Type Sulphur

APC System

rce provided/proposed Height(in of Content(in Pollutant Standard
mtr)  Fuel %)
DG HSD 192
S1 |Set-200| Acoustic Enclosure 3.00 40 1 S02 K /ba
KVA Ltr/Hr groay

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter |  Nottoexceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.
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SCHEDULE-III
Details of Bank Guarantees:

Amt of
BG
Imposed

Compliance
Period

Submission
Period

Sr. Consent(C2E/C

No.  20/C2R) Validity Date

Purpose of BG

Compliance of

Consent Uoto Unto
Rs 10 Conditions & pto pto
1 CtoE 15 Days . Commissioning | Commissioning
Lakhs Environmental . )
Cl of the project of the project
earance
conditions

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional Officer
at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of validity
as above.

BG Forfeiture History

Consent AmoBuct; e Submission Purpose AmoBuct; g Reason of BG

Srno.

Period of BG Forfeiture

imposed Forfeiture
NA

BG Return details

(C2E/C20/C2R)

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA
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SCHEDULE-IV
Conditions during construction phase

During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.

During construction phase, the ambient air and noise quality shall be
B |maintained and should be closely monitored through MoEF approved
laboratory.

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

A

General Conditions:

1. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule |
shall ensure that e-waste generated by them is channelised through collection centre or
dealer of authorised producer or dismantler or recycler or through the designated take
back service provider of the producer to authorised dismantler or recycler

2. Bulk consumers of electrical and electronic equipment listed in Schedule | shall maintain
records of e-waste generated by them in Form-2 and make such records available for
scrutiny by the concerned State Pollution Control Board

3. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule |
shall ensure that such end-of-life electrical and electronic equipment are not admixed with
e-waste containing radioactive material as covered under the provisions of the Atomic
Energy Act, 1962 (33 of 1962) and rules made there under;

4. Bulk consumers of electrical and electronic equipment listed in Schedule | shall file annual
returns in Form-3, to the concerned State Pollution Control Board on or before the 30th day
of June following the financial year to which that return relates. In case of the bulk
consumer with multiple offices in a State, one annual return combining information from all
the offices shall be filed to the concerned State Pollution Control Board on or before the
30th day of June following the financial year to which that return relates.

5 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

6  The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

7  Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

8 Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and noise emission standards and should be operated
only during non-peak hours.

9 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

Pride Purple Landmark LLP-Park Landmark/CE/UAN No.MPCB-CONSENT-0000145709/Indus-1d.19821
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b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and

followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

10 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

11 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

12 Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

13 The treated sewage shall be disinfected using suitable disinfection method.

14 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

15 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

This certificate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24023516 B i 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in ) Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in i‘ﬁ Sion (E), Mumbai-400022

. | 24

Infrastructure/RED/L.S.I

No:- Format1.0/CC/UAN No.0000129959/CR/2212002294 Date: 29/12/2022

o i
M/s Pride Purple Landmark LLP

-Park Landmark, 665/A, Bibwewadi, H;@mm
Tal Haveli, Dist Pune BRI AR ek

Your Service is Our Duty

Sub: Renewal of Consent to Operate for Housing construction project under
Red Category

Ref: 1. Consent to Establish with Expansion granted vide vide no.
Format1.0/BO/JD(WPC)/UAN-065392/CE/CC-1909000437 dtd. 16.09.2019.

2. Consent to Operate(Part-1l) granted vide No Format1.0/CC/UAN
N0.0000109545/C0-2108000685 dtd. 11.08.2021

3. Minutes of 21st Consent Committee Meeting of 2022-23 held on
26.11.2022

Your application NO. MPCB-CONSENT-0000129959

For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule 111,11 & IV annexed to this order:

1. The Renewal of Consent to operate is granted for period upto 31.01.2024

2. The capital investment of the project is Rs.136.31 Cr. (As per C.A Certificate
submitted by industry).

3. The Renewal of consent to operate is valid for housing construction project
named as M/s Pride Purple Landmark LLP-Park Landmark, 665/A, Bibwewadi,
Tal Haveli, Dist Pune on Total Plot Area of 20154.48 SqMtrs for total
construction BUA of 35380.55 SqMtrs as per specific condition of EC granted
dated 27.11.2018 including utilities and services.

Sr.No Permission Obtained P(lg;’c\,:f)a BUA (SqMtr)
1 Environmental Clearance dtd 27.11.2018 20154.48 35380.55
2  |Consent to Establish dtd 16.09.2019 20154.48 50168.00
3  |Consent to Operate (Part-Il) dtd 11.08.2021 20154.48 35380.55
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr No Description Permitted (in CMD) Standards to Disposal
1. |[Trade effluent Nil NA NA
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CYg

Description Permitted Standards to Disposal

60% should be reused &
recycled and remaining
should be discharged in
municipal sewer.

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

No
2. |Domestic effluent 196 As per Schedule - |

Description of stack / Number of Standards to be
source Stack achieved
S-1 DG Set 160 KVA 1 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:
Sr No Type Of Waste Quantity & UoM Treatment Disposal
1 Wet garbage 280 Kg/Day |OWC with Composting|As Manure
2 Dry garbage 105 Kg/Day  |Segregation To Local Body
3 STP sludge 10 Kg/Day Dewatering As Manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Sr No Category No. Quantity UoM Treatment Disposal
1 5.1 Used or spent oil 50 Ltr/A|Reprocessing FT{O Authorized
eprocesser

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

10. Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and flow at the outlet of STP.

11. Project Proponent shall operate the Organic waste digester with composting facility or
biodigestor with composting facility effectively for the treatment of wet garbage

12. The project proponent shall make provision of charging of electric vehicles in atleast
40 % of total available parking area.

13. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SEIAA-EC-0000000536 dtd. 27.11.2018 for construction project on total plot area
20154.48 Sg.mtrs & total Construction BUA 35380.55 Sqg.mtrs as per specific condition.

This consent is issued as per communication letter dated 03/11/2022 which is
approved by competent authority of the board.

%a?g% 0 % 1| Signed by: Dr. Y.B.Sonta
Sfop5aco| Joint Director (WPC)

B8ccc4281| For and on behalf of,

2fal3ef3f Control Board
e 17041083
g4alclbe
ed2d7e8c
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Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No.

1 108180.00 |MPCB-DR-10671 03/03/2022

Date

Transaction Type

RTGS

2 303420.00 (MPCB-DR-10116

15/03/2022

RTGS

Earlier balance fees of Rs. 2,45,240 /- is adjusted for this consent.

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |

- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have provided Sewage Treatment Plant of designed
capacity 200 CMD with MBBR technology for the treatment of 196 CMD of sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/I,

except for pH

1 pH 5.5-9.0

2 BOD 10

3 COD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

ol Purpose for water consumed Sl G T
No. P quantity (CMD)
1. |{Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 110.00
Processing whereby water gets polluted & pollutants
3. 0D 0.00
are easily biodegradable
Processing whereby water gets polluted & pollutants
4, oo . 0.00
are not easily biodegradable and are toxic

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:
1) As per your application, you have provided the Air pollution control

(APC)system and erected following stack (s) and to observe the following fuel
pattern-

Stack Type Sulphur
Height(in of Content(in Pollutant Standard

APC System

provided/proposed mtr)  Fuel %)
DG Diesel 15.32
S-1 |Set-160| Acoustic Enclosure 3.00 32 1 S02 K /i:)a
KVA Ltr/Hr g/bay

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter | Not to exceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).
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SCHEDULE-III
Details of Bank Guarantees:

Sr. Consent(C2E/ Submission Purpose of BG Compliance Validity
No. C20/C2R) Period P Period Date
Imposed
Operation &
Maintenance of
1 | Renewalof | Rs10 | 55 ¢ PCS and Continuous  |31.05.2024

Consent Lakhs .
Compliance of

Consent Con

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

CorSent Amount of Submission Purpose Amount of Reason of
BG P BG BG

Srno. .
imposed HEEE 2t Forfeiture Forfeiture

NA
BG Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

(C2E/C20/C2R)

NA
Pride Purple Landmark LLP-Park Landmark/CR/UAN No.MPCB-CONSENT-0000129959/Indus-1d.19821
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SCHEDULE-IV

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2  The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6  Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7  Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8 Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.

Pride Purple Landmark LLP-Park Landmark/CR/UAN No.MPCB-CONSENT-0000129959/Indus-1d.19821 Page 7 of 8
(29-12-2022 01:37:47 pm) /QMS.PO6_F02/00 9



1869

10 The firm shall submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31st march in the
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)
Second Amended rule 1992.

11 The applicant shall make an application for renewal of the consent at least 60 days
before date of the expiry of the consent.

This certificate is digitally & electronically signed.

Pride Purple Landmark LLP-Park Landmark/CR/UAN No.MPCB-CONSENT-0000129959/Indus-1d.19821

(29-12-2022 01:37:47 pm) /QMS.PO6_F02/00 Page 8 of 8
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M Gma" Raghunath Mahabal <mahabal60@gmail.com>

CAMPA : CompensatoryAfforestatlon [ﬂwq@aﬂmwwm
3NRE 2018 HeRTY a1 faumT, H@W&WWWW ANTYY].

2 messages

Raghunath Mahabal <mahabal60@gmail.com> 16 August 2023 at 10:19
To: ccfevaluation@mahaforest.gov.in, min.forest@maharashtra.gov.in, campams2010@gmail.com,
pccfhoffngp@mahaforest.gov.in, pccfpmngp@mahaforest.gov.in, apccfntfp@mahaforest.gov.in,
ccfwl_ngp@sancharnet.in

Cc: Anagha Mahabal CMD <mahabal.thane@gmail.com>, Mahabal Mahabal <mahabal.nagpur@gmail.com>, Manasi
Bobade <manasibobade21@gmail.com>, sachin gore <ssgore2005@gmail.com>

To: Maharashtra Forest Department

Chief Conservator of Forest (Evaluation), Maharashtra State, ‘Van Bhavan’, Ramgiri Road, Civil Lines, Nagpur-
440001. 0712-2556945 ccfevaluation@mahaforest.gov.in

Shri. S.G.Tembhurnikar, Principal Chief Conservator of Forests, Off. 0712-2556944 F0712-2550675

Sir

1. | am practising as an Advocate in the National Green Tribunal. | was also an Environmental Consultant for
the last 40 years. As per the conditions of the ‘Environmental Clearance’ and ‘Consent to Establish’ OR ‘Consent
to Operate’, many projects and industries need to do plantations. Tree plantation in the Buffer Zone or plantation
as a barrier has to be done at the site only, along the boundary or periphery.

2. However, project proponents / industries do not have required space in the vicinity. Moreover, in case of
temporary projects (like RMC Plants that move along with the project site) there is no permanent establishment.
Road projects are completed and the contractors leave the site.

3. The project proponents are ready and willing to entrust the funds to a reliable Government Authority. e.g.
‘Compensatory Afforestation Fund Management and Planning Authority’ (CAMPA) under your jurisdiction. Many
industries wish to do it regularly, voluntarily as a social obligation. We generally recommend THREE-TIMES
plantation in lieu of the trees cut.

4. | came across a beautiful document prepared by your office in August 2018. [‘ﬁ'CITﬂ:l'ﬂef g AuaAT dee=n
4T, 3R 2018 HERTY a1 ﬁ‘J-I'FT’, H’@IW&W (HFCI'W) HeRIY MY, ANTYR]. The industries are ready and
willing to pay all your charges as per the schedule for plantation to be done by you and care to be taken off the
plantation for next 7 years.

5. The location of plantation, local species etc., can be very well decided by you as an expert Government
Authority. If the place is chosen nearby OR in the same Taluka, it would be an added advantage.

6. If you kindly convey the procedure, there are few cases in hand, where | can immediately ask my
Client/Industries to deposit this amount with your local office OR as may be directed by you. May Client/Industry
would just need a ‘Demand Note’ from your office and then subsequently a ‘Plantation Completion Report’
informing number and types of trees planted and location of it.

7. As a social cause and contribution, voluntarily, | am also willing to pay Rs.1 lakhs to your department, for
tree plantation to be done anywhere in Thane / Pune Districts, where | live. | have also asked my local Nagpur
office to contact you. Our Joint Managing Director Ms Manasi Bobade shall be visiting you in the next 3 days for
your guidance.

With best wishes and regards,

R.B.Mahabal IY-TY WW +91-7400116222 mahabal60@gmail.com

Advocate - National Green Tribunal, BE (Mech.), ME (Industrial Management) VJTI Mumbai, LL.M., FIE, Chartered
Engineer, Arbitrator I1E

B 202, Chandravijay Society, Opp Bansuri Hotel, Phule Road, Mulund EAST, Mumbai-400081, Maharashtra, INDIA

2 attachments
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Raghunath B. Mahabal TIATY W= HAIED

B.E.(Mech.), M.E.(Indl. Management) VITI Mumbai, FIE, CE, LL.M., Arbitrator IIE

Advocate - High Court Mumbai & National Green Tribunal
Flat Nos. A-201/202/203, B-201/202/203, 302, Chandravijay Society,

Opp. Bansuri Hotel, Near Rly. Station, Phule Road, Mulund East, Mumbai-400081.

To

Phone: 9323951573 Email: adv.rbmahabal@gmail.com

16" August 2023

Mabharashtra Forest Department

Chief Conservator of Forest (Evaluation), Maharashtra State,
‘Van Bhavan’, Ramgiri Road, Civil Lines, Nagpur - 440001
0712-2556945 ccfevaluation@mahaforest.gov.in

Sir

1.

I am practising Advocate in National Green Tribunal. I was also Environmental Consultant for the last 40 years. As
per the conditions of the ‘Environmental Clearance’ and ‘Consent to Establish’ OR ‘Consent to Operate’, many
projects and industries need to do plantation. Tree plantation in the Buffer Zone or plantation as a barrier has to be

done at the site only, along the boundary or periphery.

However, project proponents / industries do not have required space in the vicinity. Moreover, in case of temporary
projects (like RMC Plants that move along with the project site) there is no permanent establishment. Road projects

are completed and the contractors leave the site.

The project proponents are ready and willing to entrust the funds to reliable Government Authority. e.g.
‘Compensatory Afforestation Fund Management and Planning Authority’ (CAMPA) under your jurisdiction. Many
industries wish to do it regularly, voluntarily as a social obligation. We generally recommend THREE-TIMES

plantation in lieu of the trees cut.

I came across a beautiful document prepared by your office in August 2018. [T :Djﬁ F UYSAT Geref=a g r,
HTTEE 2018 “WEWTSZ 3 ToHT, T SETETs (o) HeWg T4, AR, The industries are ready and willing to
pay all your charges as per the schedule for plantation to be done by you and care to be taken of the plantation for

next 7 years.

The location of plantation, local species etc., can be very well decided by you as an expert Government Authority. If

the place is chosen nearby OR in the same Taluka, it would be an added advantage.

If you kindly convey the procedure, there are few cases in hand, where I can immediately ask my Client/Industries to
deposit this amount with your local office OR as may be directed by you. May Client/Industry would just need a
‘Demand Note’ from your office and then subsequently a ‘Plantation Completion Report’ informing number and types

of trees planted and location of it.

As a social cause and contribution, voluntarily, I am also willing to pay Rs.1 lakhs to your department, for tree

plantation to be done anywhere in Thane / Pune Districts, where I live.

With best wishes and regards,

Jn

Raghunath Mahabal

Copy to: campams2010@gmail.com; pccthoffngp@mahaforest.gov.in; ccfwl ngp@sancharnet.in; pccfpmngp@mahaforest.gov.in;

apccfntfp@mahaforest.gov.in

Shri. S.G.Tembhurnikar, CAMPA, Principal Chief Conservator of Forests, Off. 0712-2556944 F0712-2550675 campams2010@gmail.com
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All Marathi documents are part of the submission only.

If Respondent wants to rely on this document,
then Respondent will provide a separate translation copy

for the same.

Raghunath B. Mahabal
TIATT ATAAS HITTD

B.E.(Mechanical), M.E.(Industrial Management) VJT| Mumbai,
Fellow of Institution of Engineers, Chartered Engineer
LL.M. (Environmental & Criminal Law), Arbitrator IIE, India

A-201/2/3, B-201/2/3, B-302, Chandravijay Society,
Mahatma Fule Road, Mulund East, Mumbai-400081.
+91-74-0011-6222 adv.rbmahabal@gmail.com





